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1 LOK SABHA DEBATES

~

LOK SABHA

Tuesday, December 18. 1973 fAgrahayana
27, 1895 (Saka)

The Lok Sabha met at Eieven of the Clock

[MR. DEPUTY-SPEAKER in' the Chair]

OBITUARY REFERENCE

MR. SPEAKER: Honourable members,
I have to announce with great sorrow the
said demise of Shri Muzaffar Ahmed at
Calcutta this morning. He died at the
age of 85.

As you know, he belonged to the old
cuard, was a great freedom fighter, a man
who had dedicated his life to the cause of
the downtrodden and uplift of the poor.
He was the Secretary of the Communist
Party of India and was highly respected
by all the parties.

He was, as I said, a great freedom
fighter and we can never forget his contri-
bution to the cause of independence. Be-
sides that, he was a great literary figure.
He was the editor of Navvug and author
of many books. He was the inspiration to
many of our leaders and public men. In
his death, we have lost one of the top
leaders and a top public figure in this
country.

On behalf of all of us, T extend our deep
sympathies and sense of sorrow to the
bereaved family. The House will join me
in conveying our sense of sorrow, as I
have mentioned, to his family.

We will rise as a mark of respect to
his memory.

The members then stood in silerice for
a short while

ORAL ANSWERS TO QUESTIONS

Consolidation of capacities by drug firms
through C.O.B. Licences

#527. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether by the issue of C.O.B.
licences to drug manufacturing units, the
capacities already achieved by a particular
unit have consolidated ;

(b) if so. whether any care or check was
cxercised to see whether the capacity
achieved was authorised or not; and

(c) whether by obtaining C.O.B. licences
some of the firms secured undue advantage
and have got regularised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir. Consolidation of
capacity was granted to one drug manufac-
turing unit by including its production
under the following categories :—

(i) Production in pursuance of 1966
industrial policy allowing diversi-
fication.

(ii) Permission/no  objection letters

issued to the party.

(iii) Production taken up by the party
in pursuance of exemption granted
to the industry in  general
under Notification of 27-5-1969.

(b) COB licence was issued on the re-
commendations of the Technical Advisers
and with the approval of the Licensing
Committec.

(c) No, Sir.
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SHRI K. S. CHAVDA : There were four
conditions in the case of permission/no
objection letters and diversification, namely,
the particular foreign firm has to report to
the DGTD and obtain permission. Second-
ly, the use of minor balancing equipment ;
thirdly, there should not be additional in-
volvement of foreign exchange directly or
indirectly, and fourthly, the production
should not exceed 25 per cent of the
licensed capacity. All these four conditions
were violated by this firm and other foreign
firms which has resulted in huge profits.
These foreign firms have repatriated to
their country a sum to the extent of Rs. 110
crores. They have huge assets to the extent
of Rs. 190 crores. For example, one com-
pany which has been referred to in the ans-
wer has only Re. 1.5 lakhs of equity
capital ; it has built up Rs. 7.5 crores of
equity capital and Rs. 4.5 crores reserve
fund, and it has Rs. 62 crores of assets.

I would like to know from the Minister
as to why while our Indian companies are
subjected to the MRTP Act, this company
has not been subjected to the MRTP Act.
Secondly, will the Government order this
foreign firm to repatriate back the amount
sent by it, by adopting all sorts of mal-
practices ?

SHRI SHAHNAWAZ KHAN : The Firm
was allowed to expand its capacity in
accordance with the instructions that were
issued by the Government from time to
time. They had to apply for a COB licence
which was granted to them. Although the
DGTD and the Director-General of Health
Services had recommended a much higher
capacity to them, the Ministry and the
Licensing Committee cut down the capaci-
ties very drastically.

About the repatriation of assets abroad,
there are strict orders and instructions of
the Ministry of Finance and whatever is
repatriated is done in accordance with the
existing instructions. I am afraid it is not
possible to get back whatever has been
repatriated.

DECEMBER
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SHRI K. S. CHAVDA : I have said that
four conditions were mentioned in respect
of permission/no objection letters and
diversification. They were not observed by
this company which has resulted in huge
profits which 1 have narrated. The Minister
has not replied to it.

What conditions were violated? Were
they regularised by the Government ?

SHRI SHAHNAWAZ KHAN: As 1
stated earlier the firms worked under the
existing orders. They bad not violated
anything. Whatever they have done was
done under the existing permission which
was granted to them by notifications or
other orders of the Government.

SHRI K. S. CHAVDA: What should
I do now? May I ask once again whether
Glaxo Company Ltd. of Bombay has not
observed the condition, I think they have
not asked the permission of the DGTD.
Has its production been within 25 per
cent ? Have they not excecded the licensed
capacity ? Have they done it without any
involvement of further foreign exchange ?

SHRI SHAHNAWAZ KHAN: Yes,
that is so. They had enhanced their capa-
city by introducing 2-1/2 shifts. No addi-
tional machinery or foreign exchange was
required.

SHRI K. S. CHAVDA: Production
should not have exceeded their licensed
capacity by more than 25 per cent. They
had done so and they had violated the
rules. It has been allowed by the Govern-
ment under COB licence. A great racket
is going on. That is how it has been
possible. No satisfactory reply has come.

SHRI SHAHNAWAZ KHAN: The
Licensing Committee and the Ministry
examined the recommendations of the
DGTD and the Director General of Health
Services and did not accept those recom-
mendations but cut down the expansion to
the authorised capacity. Nothing irregular
was done.
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SHRI JYOTIRMOY BOSU : Will the
hon. Minister kindly tell us how many
drug firms under foreign management,
finance and/or control were granted COB
licences and if so, to what extent, in terms
of percertage ?

SHRI SHAHNAWAZ KHAN: This
was the only firm which had applied for
consolidation of the capacities by drug firms
through COB licences.

SHRI JYOTIRMOY BOSU: How many
firms have been given COB licences ?

MR. SPEAKER : This question does not
arise. 1 am sorry.

SHRI H. N. MUKHERJEE : In view of
the particular firm Glaxo having reaped
extraordinary advantages by way of in-
crease of production as well as repatriation
of a great amount of profits, may I know
from the hon. Minister if there is some-
thing in the rules which the Minister con-
siders has been observed and yet the lacu-
nae have taken place and, if the recom-
mendation of the Directorate which the
Ministry had to cut down does not suggest
that the position is such that these foreign
companies, like, Glaxo, do normally get
preferential advantage in Government
circles and that the Ministry has not done
enough to put them down ?

SHRI SHAHNAWAZ KHAN: We deny
that any of these foreign firms get any pre-
ferential treatment. In fact, we are doing

everything possible to help the indigenous
firms.
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SHRI RAGHUNANDAN LAL BHA-
TIA : May I know from the hon. Minister
if any import licence has been granted to
this firm in accordance with their export
performance ?

WY WEEW : TFEUIE WERIE I

A &g e T ?

SHRI RAGHUNANDAN LAL BHA-
TIA: He has said that no foreign ex-
change was granted to this firm for ex-
pansion or for the import of machinery,
etc.

sfiwelt wtest @ ;. g9T Tas e O
g1 gu%T oW Tt gited

s AT & ;WG o THAr g Tw
FTEal AWTRE FIA 3 Y Y oA
Ut F4EST 1 GG | FIT qEEAd
Tl T W ot gg AR S91 S e
F AT AR A FT ST CIFET @G
T



7 Oral Answers DECEMBER
Production of crude by O&NGC to meet
the oil needs

1

#528. SHRI R. V. SWAMINATHAN :
SHRI P. A. SAMINATHAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether the Oil and Natural Gas
Commission feels that they have now
reached a production rate of 4.11 million
tonnes of crude oil per annum with a drill-
ing success ratio;

(b) if so, how far this is true; and

(c) the time by which the O&NGC hope
to meet the local demands of oil in India ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH) : (a) Yes, Sir.

(b) The production rate of 4.11 million
tonnes of crude oil per annum was actually
achieved in 1972-73. The success ratio of
the oil/gas bearing areas discovered to the
structures tested by drilling has been 1 :3.2

(c) It is not possible to credit this as
it would depend on future success ratio as
well as the size and production potential
of future oil discoveries, for which the
ONGC is making sustained efforts both on
land and off shore.

SHRI R. V. SWAMINATHAN : In view
of the answer given to part (c) and also in
view of the difficult condition that has
been created in the world as well as in
India regarding oil, may I know what is
the proposal of the Government for future
exploration of oilfields in this country ?

SHRI D. K. BOROOAH : The proposal
is, for the next five years, to establish addi-
tional recoverable reserves of 70 million
tonnes cf oil and to step up production of
crude ofl in a manner so as to achieve a
rate of 8.42 million tonnes during 1978-79
with o cumulative production of 34.12
tonnes during the plan period. Tn the next
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five years, we propose to add on the basis
of the advice given by the Soviet experts
and our own experts an additional 4.2 mil-
lion tonnes or about 4 million tonnes of
oil from ONGC sources. We are also
going to drill in Iraq for which we have

been allotted a location of 4,175 sq. kilo-

metres. We are also trying to get some
location in other countries—in Iran and
Algeria. There are also offers for off-

shore exploration in our country, under
consideration.

SHRI R. V. SWAMINATHAN: May 1
know whether the Government of India
have received any request from the Govern-
ment of Burma to explore and drill the oil-
fields. the neglected oilfields after World
War Il. in upper Burma?

SHRI D. K. BOROOAH : No, Sir.

SHRI S. R. DAMANI: May I know
from the hon. Minister, in the last five
years. how much production of crude oil
has increased ?  Secondly, Sir, the hon.
Minister has given figures of expected in-
crease in the next five years; may I know
what is the basis that he has taken into
account for increase in production ?

SHRI D. K. BOROOAH: In the last
five years. our additional production has
been somewhat marginal. There has been
an increase of about one million tonnes.
But our drilling has been extensive and we
have found a number of interesting struc-
tures.

So far as our plan for the next five
years is concerned, it is based on the
techno-cconomic feasibility — studies  con-
ducted with the help of Soviet experts in
1970-71 and again in consultation with our
experts. and on that basis of that it has
been found possible that we may go in
for an increased production of ancther 4
or 4.2 million tonnes in the next five years
so far as on-shore drilling is concerned.

SHRI S. R. DAMANI: Sir, my ques-
tion has not been answered. T wanted to
know the increase in the last five years.
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The hon. Minister has not mentioned it
clearly. He can give us year-wise figures
of increase.

SHRI D. K. BOROOAH :
of this question.
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DR. HENRY AUSTIN: Reports have
appered in the Press that not only the
seismic and geological surveys carried out
have revealed presence of enormous depo-
sits of oil in the Kachativu island area but
also that the Sri Lanka Government have
prepared plans for exploiting it. This raises
political issues as well as major economic
issue.
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MR. SPEAKER: This is a little out
of the scope of the main question.

SHRI PARIPOORNANAND PAINULI :
May I know if the funds allotted to the
ONGC for oil exploration during the last
three-four years could not be fully utilised
and if so, is it not a fact that the ONGC
is not tunctioning properly during this
period so much so that even the Petroleum
Ministry could not find a suitable person
to head the Commission ?

MR. SPEAKER: How is it relevant
here? You can ask a straight question
about ONGC later on.

1 notice a tendency among some mem-
bers that they bhave something in their
mind and they try to fit it in the form of
question even if it is not relevant. This
must be avoided.

SHRI PARIPOORNANAND PAINULI :
They could not get a person for the post
of Chairmanship of the ONGC. There was

a  half-an-hour debate. Let the hon.
Minister reply, Sir.
SHRI D. K. BOROOAH: If you feel

that it is relevant . . .

MR. SPEAKER: 1 think you give a
straight question on this.

SHRI PARIPOORNANAND PAINULI :
The funds allotted for oil exploration could
not be fully utilised during the last 3-4
years. What are the reasons for it ?

SHRI D. K. BOROOAH :
ask notice for it.

I have to

Wild-cat strike by Loco running staff at
Khurda Road in November, 1973

#529. SHRIMATI SAVITRI SHYAM :
SHRI C. K. CHANDRAPPAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether train services on the South
East Coast Section of the South Eastern
Railway were dislocated due to a wild-cat



11 Oral Answers

strike by the Loco running staff of Khurda
Road between 20th to 25th November,
1973, if so, the reasons therefor;

(b) whether any settlement has been ar-
rived at and if so, the salient features
thereof ; and

(c) the expected financial loss and man-
days lost by Raliway, Public and the em-
ployees ?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA) : (a} to (c). A
statement is laid on the Table of the
Sabha.

Statement

(a) Following an alleged assault on the
First Fireman by an Electric  Fitter at
Khurda Road on 23-11-1973, the All India
Loco Running Staff Association demanded
an apology in public from the Electric

Fitter. When he refused to do so, the
running Staff decided mot to work the
trains.

(b) The administration agreed to hold
an inquiry into the alleged assault and also
to treat the period of absence of the staff
as ‘leave without pay’. On behalf of the
Loco Running Staff an assurance was given
that there will be no stoppage of train
services on any local issues without 30 days
notice to the Railway Administration.

(c) The position in regard to losses is
follows :—

Loss to Public—They had the inconve-
nience resulting from the curtail-
ment and diversion of the train
services.

Loss to employees—For the period of
absence, they will not get pay.

Loss to Railways, Man-days lost—
Material is being collected from
the Railway and will be laid on
the Table of the Sabha early.

DECEMBER 18,
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I am sorry, it is not relevant.
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MR. SPEAKER: My protection is not
available. It is out of relevance.

SHRI NARSINGH NARAIN PANDEY :
You please see the question. Every other
day strike is going on. Certain assurances
were given. The Railway Board and its
cell are not implementing them. I only
want categorical answer about that.

MR. SPEAKER: There was ample op-
portunity yesterday. He has replied yes-
terday. Why do you bring it today ?

st oreer Pegrt mwdsRt ¢ AR, ereuwy

o7 2

SHRI NARSINGH NARAIN PANDEY :
I said, implementation is not being done.

MR. SPEAKER: Please don't take the
time of the House by this.

SHRI NARSINGH NARAIN PANDEY :
How is my supplementary irrelevant ?

MR. SPEAKER : She asked a question
about it; the Minister said, yes.
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Assistance sought by Andhra Pradesh for
setting up rural electrification co-operatives

*531. SHRI P. NARASIMHA REDDY :
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the State Government of
Andhra Pradesh have submitted to the
Rural Electrification Corporation certain
proposals for assistance to set up Local
Rural Electrification Co-operatives ;

(b) if so, the main features thereof ;

(c) whether one such proposal relates to
the Chittoor District of Andhra Pradesh ;
and

(d) the steps taken by Government to
accord clearance for this on a priority
basis ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT): (a)
to (c). There is already a Pilot Rural
Flectric Co-operative Society in  Andhra
Pradesh. This is located in Sircilla Taluk of
Karimnagar District. It has been ascer-
tained that a proposal for setting up of
two more Rural Electric Cooperatives, in-
cluding one in Chittoor District, is under
the consideration of the State Government/
Electricity Board. No request for assis-
tance to these Cooperatives has so far been
received by the Rural Electrification Cor-
poration.

(d) Does not arise.

SHRI P. NARASIMHA REDDY : What
are the criteria followed in settling this sort
of assistance to the areas in particular
State and if such criteria operate, may I
know whether Chittoor district does not
satisfy those criteria concerned ?
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SHRI K. C. PANT : The criteria which
have been evolved by a committee which
went into the rural electrification co-opera-
tives are: that there should be scope for
small industries and use in agriculture of
the electric lines going through the area
and these should fit into the area develop-
ment plant. There is no reason why
Chittoor should not qualify for this. But
until the scheme is received and until one
sees the specific projects, it is very difficult
for me to say whether or not it will be
included. But we are awaiting the scheme
which has not come yet.

SHRI P. NARASIMHA REDDY: Part
(c) of the main question refers to some
priority considerations for Chittoor on
account of the fact that it is a district
which is entirely dependent on ground-
water resources and well irrigation. Will
Government bear this particular aspect in
mind when the proposal comes for accord-
ing priority consideration for the scheme
in Chittoor district ?

SHRI K. C. PANT: This aspect will
certainly be borne in mind but one other
aspect which has to be borne in mind is
that co-operatives are helped in different
parts of the country and in different States.
Andhra Pradesh already has one such co-
operative. This will have to be taken into
account, although T do not at this stage
rule out the possibility of any co-operative
coming up in Andhra Pradesh. But if the
proposal comes from some other States,
the question of equitable distribution
throughout the country will also have to
be kept in view.

SHRI B. N. REDDY: May I know
whether Government are aware of the fact
that the ex-Minister of Irrigation and Power
has made a statement to the effect that
Andbra Pradesh is facing a grave crisis of
power, and if so, what urgent steps are
being taken by the Centre. . .

MR. SPEAKER: The main question is
specific about local rural electrification co-
operative, for which he has given a reply.

DECEMBER
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How does the hon. Member's supplemen-
tary question arise out of the main ques-
tion? 1 am sorry that does not arise out

of it.

SHRI B. N. REDDY: The ex-Minister
of Irrigation and Power Dr. K. L. Rao
has stated that Andhra Pradesh is facing a
grave power crisis . . .

MR. SPEAKER: The main question
does not relate to crisis in power, but to
rural electrification co-operatives.

SHRI B. N. REDDY : But in view of
the fact that Andhra Pradesh is facing a
crisis, it deserves such kind of assistance
from the Centre. According to the hon.
Minister's own statement, there are no such
rural electrification co-operatives in Andhra
I'radesh. Some, some urgent sieps should
have been taken in Andhra Pradesh. . .

MR. SPEAKER: 1 am sorry that it
does not arise out of the main question.
Let him resume his seat now. The main
question was about rural electrification co-
operatives, to which the hon. Minister has
replied. This has nothing to do with
power crisis. If the hon. Member wants,
he may table a separate question on it.

SHRI P. VENKATASUBBAIAH: May
I know whether Government will give pre-
ference to organising these rural electrifi-
cation co-operatives in places where there
is more surface water available or more
especially in places where they have to
tap underground water resources? May 1
know whether this criterion will be kept
in mind, whether it be in Andhra Pradesh
or anywhere else where such assistance is
to be given to such co-operatives ?

SHRI K. C. PANT: That is a relevant
consideration. But in some parts of the
country. water can be pumped from the
rivers also. Surface water can also be
pumped. and that also requires electrifica-
tion. if available. Otherwise, diesel pumps
arc used. That is another aspect of the
matter. and then the potential or possibility
of setting up small-scale industries is an-
other relevant factor.
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Steps taken to meet the great rush of pas-
sengers at Howrah Railway Station due to

cancellation of Indian Airlines Flights

2532, SHRI R. N. BARMAN:  Will
the Minister of RAILWAYS be pleased to
state :

(a) whether there is a great rush of pas-
sengers at Howrah Railway Station due to
the recent cancellation of Indian Airlines
flichts ; and

(b) if so, the steps taken or proposed to
be taken to meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes, Sir.

(b) In order to clear the extra rush of
passengers as a result of the cancellation
of Indian Airlines flights, additional coaches
are being attached to important trains in-
cluding those leaving Howrah station.

SHRI R. N. BARMAN: What facili-
ties have the railway authorities provided
to passengers held up at Howrah station
because they could not get accommoda-
tion duc to cancellation of TA flights ?

SHRI MOHD. SHAFI QURESHI: 1
have already said that wherever it has been
possible to augment the load, the railways
have becn augmenting their carrying capa-
city to cope with the extra rush of passen-
gers.

SHRI R. N. BARMAN:
period, how many trains were not run
from Howrah and Sealdah stations. and
what were the reasons therefor ?

During thss

SHRI MOHD. SHAFI QURESHI: 1
have no information about these particular
stations, Howrah and Sealdah.

SHRI DINEN BHATTACHARYYA:
He says that he is attaching extra coaches
to improve the train service from Howrah,
but docs he know that from yesterday
all trains running from Howrah to Delhi
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and Delhi to Howrah have been cancelled
due to certain urgent reasons ? If so, what
steps are Government taking at least to see
that regular trains with regular coaches run

between Howrah and Delhi?

SHRI MOHD. SHAFI QURESHI: I
would request the hon. member to help
us to see that the trains run properly.

SHRI DINEN BHATTACHARYYA
Let Shri Mishra resign and you will see
that the trains run properly.

MR. SPEAKER: He says—‘Let Shri
Mishra resign and let me be made Minis-
ter’!

SHRI DINEN BHATTACHARYYA:
You will see that the trains not only run
but run properly.
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SHRI VAYALAR RAVI: Because of the
1A strike, Kerala is completely cut off and
there is a heavy rush in trains to Bombay
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and Madras. To my knowledge, no addi- permission to import 1,500 tonnes. Even
tional facility has been provided by the today the Ministry is thinking of giving

railways for these passengers to Madras
and Bombay. I would like to know what
steps is the Minister taking to provide
facilities to these passengers to Madras
and Bombay by way of additional coaches.

SHRI MOHD. SHAFI QURESHI : Spe-
cial instructions have been issued to the
Southern Railway to cope with the rush
of passengers diverted from the airlines.

Permission to Union Carbide for Expansion
in Pesticides Production

*533, SHRI VEKARIA : Will the Minis-
ter of PETROLEUM AND CHEMICALS
be pleased to state:

(a) whether Government have granted
any further expansion in pesticides pro-
duction to Union Carbide India Ltd; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  SHAHNAWAZ
KHAN) : (a) and (b). M/s. Union Car-
bide (India) Ltd. was given a carrying on
business (cob) licence in May, 1971 for
formulating Carbaryl Technical with capa-
city of 350 tonnes p.a. To meet the grow-
ing demand for modern pesticides like
Carbaryl, this party has been given a letter
of intent to produce 5000 tonnes of
Carbayrl (technical). In doing so it has
inter alia been stipulated that 50 per cent
of the actual production should be made
available to non associated formulators.

SHRI VEKARIA: Sir, it seems from
the reply that the Union Carbide has not
been given permission for expansion to pro-
duce or formulate Carbaryl (Technical) more
than 350 tonnes per annum. But I would
like to draw his attention to the fact that
Union Carbide has been given a licence to
import 1,500 tonnes of Carbaryl against
their actual user capacity which is only
350 tonnes. In May last it has been given

an import licence for 2,000 tonnes more
to the Union Carbide. I would like to
know what are the reasons. The import
licence is given to actual users, but in this
case, this firm is using only 350 tonnes
and so, why a big import licence is given
to this irm? Is it a monopoly ?

SHRI SHAHNAWAZ KHAN : Carbaryl
is a pesticide based on methyl isocyanate.
This pesticide is not available in India. In
fact, there are only two parties in the
world that manufacture this: one is Union
Carbide of the USA and the other is a
party in Israel. Union Carbide (India)
have an arrangement with their parent body
in the USA to import this. There is a
tremendous demand for this pesticide for
cotton crops in Gujarat and other places,
and in order to meet that very pressing
demand, and because Endrin  which
was previously used has been con-
sidered more toxic and dangerous for use,
we are very keen to extend the usc of
Carbaryl as much as we can. We have
tried to import Carbaryl through other
sources, and we have requested the State
Trading Corporation to import it, but as
they were unable to import any quantity,
we are forced to give it to this party.

SHRI VEKARIA: The explanation is
completely unsatisfactory. Actually. the
Minister in charge of industries has stated
a few days ago that only 25 per cent
more import licence will be given to the
foreign concerns for their raw materials.
but this firm has been given 700 per cent
more than its capacity.

My second question is this. It is seen
from the reply to the second part of the
question that Union Carbide has been
given a letter of intent to produce 5.000
tonnes of Carbaryl. I would like to know
how many Indian companies have asked
for licence to produce this Carbaryl ard
whether licence is given to them or not.
Secondly, the Minister has made a state-
ment that there are only two parties in the
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world which produce Carbaryl. 1 would
like to draw his attention to the fact that
there ure three companies: one is the
German company. BASF, which he has
failed to mention. They are also producing
Carbaryl. 1 would like to know why the
Government has not given licence to the
Indian companies who are ready to import
this Carbaryl from BASF and the other
party in Israel ?

SHRI SHAHNAWAZ KHAN: We are
giving licence to Indian companies, and
we have given licence. In fact, the hon.
Mecmber came to see me the other day ; he
brought a party, and 1 told them that if
they can arrange to import Carbaryl we
will be very happy to give a licence to
them.

SHR1 VEKARIA: My question is, how
many other Indian companies have asked
for a licence to produce Carbaryl and
what amount is spent by way of foreign
exchange.

SHRT SHAHNAWAZ KHAN : They are
two other firms who have applied for a
licence. One is Alembics and the other is
Messrs Devidayal. We have agreed to the
request of Alembics and Devidayal's case
is under consideration. I am sure they
will receive favourable consideration on
merits.

SHRI H. N. MUKHERIJEE : We are not
concerned about individual firms involved
in this matter. Is it the intention of the
Government to go on importing a commo-
dity. carbaryl or whatever it is which seems
to be available only from two or three
customers abroad or is it the intention of
Government to avoid dependence on that
kind of oligopoly ir the world and do our
job ourselves, even to the extent of having
to do without this pesticide? This is a
matter where the intention of the Govern-
ment should be made clear.

SHRI SHAHNAWAZ KHAN: We are
trying to produce these pesticides in the
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country itself and that is why we are giv-
ing licences to Indian firms to start pro-
duction of this material.

Project report of Gujarat for the Ukai
Extension

+

+534. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Project Report for Ukai
Extension was submitted to the Centrak
Government in 1972 by the Gujarat Gov-
ernment ;

(b) if so, the action taken by the Centrat
Government thereon ; and

(c) when the project is proposed to be
cleared by the Central Government ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT): (a)
Yes. Sir. The Gujarat Electricity Board
submitted a project report for installing
2x200 MW generating sets as an exten-
sion project at Ukai.

(b) and (c).
mination.

The Project is under exa-
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SHRI D. P. JADEJA: Ukai extension
programme and the area development pro-
gramme as mentioned by my colleague
just now are both related. The hon.
Minister says that the matter is under
consideration still.  May I know wheiher
the Government will consider part projects
to be implemcnted along with the work
in progress today in Ukai?

SHRI K. C. PANT: I am not clear
about the question. There is the scheme
for expansion of Ukai project. As 1 said
the presumption on which it was based
was that oil would continuc to be used at
Dhuvaran and coal would be available at
Ukai. Now that possibility has today re-
ceded because of the oil crisis and we
have to tie-up coal supply as well as trans-
port to Ukai extension. Approval for em-
barking on a project at a stage when this
tie-up has not been completed would not be
a wise step. T think he would agree that
the investment would be infructuous unless
tie-up done properly.

SHRI H. M. PATEL: The minister’s
reply is not clear. He said that because
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the oil supply to Dhuvaran has become
uncertain therefore it is difficult to plan
the supply of coal for expansion of Ukai.
How do the two tie-up because Ukai is in
a different  direction? Originally Ukai
was also based on coal. Therefore. the
transport arrangement for the present Ukai
power station has already been made.
Any expansion in the transport arrange-
ment should be relatively simple.

SHRI K. C. PANT : The reason is, coal
had been earmarked for Dhuvaran switch-
ing over from oil to coal. The idea was,
let it continue on oil for some timc so
that the coal earmarked for Dhuvaran
might be diverted for Ukai. This was the
assumption on which the scheme was for-

mulated originally. That is  why this
difficulty has arisen.
SHRI K. S. CHAVDA: Gujarat has

been cxperiencing power  shortage since
1972.  Keeping this in view, may I know
how much more time Government will
take to clear this project ?

SHRI K. C. PANT: It is very difficult
for me to indicate the time. But T would
certainly like to see if some tie-up is possi-
ble, so that Gujarat can go ahead with
this project. But the difficulties arc real
and we will have to try to sort them out
before we embark on it.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) A statement
is laid on the table of the Sabha.

Statement

(a) Yes. As a result of Government's
acceptance of the Tribunal's recommenda-
tions, the salaries of the following four
categories of staff have bcen enhanced : —

(1) The posts of Foreman ‘A’ in the
Authorised Scale of Rs. 450-575
in the Mechanical. FElectrical,
Signul & Telecommunication and
Civil Engineering Workshops on
the Railways have been redesig-
nated as ‘Shop Superintendent’
and the incumbents of these posts
have been granted a special pay

of Rs. 150 per month.

(2) Al posts of Forcman ‘B in
Authorised Scale of Rs. 370-475
in Mechanical.  Electrical, Signa!

& Telecommunication Workshops,
and Foremen in Authorised Scale
Rs. 335-485 in Civil Engineering
Workshops on the Railways have
been upgraded to the scale of
Rs. 450-575 (A.S) and redesig-
nated as Assistant Shop Superin-
tendent.

(3) Gangmates have been given the
scale of Rs. 105-135 (AS) ins-
tead of the existing scale of
Rs. 80-110 (A.S)

(4) Keymen have been given the scale

of Rs. 75-110 (A.S.) instead of
the cxisting scale of Rs. 75-95
(AS)

(b) Does not arise.
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SHRI S. B. GIRI: May T know from
the minister whether the Miabhai Tribunal
award has been implemented in the case
of employees working in the Dandakaranya
project ?

SHRI MOHD. SHAFI QURESHI: The
award is not given arca-wise. It is given
catagory-wise. To whichever categcries
it is applicable. it has been applied.
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Violation of Companies Act during 1973

*536. SHRI SOMNATH CHATTERJEE :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(2) how many cases of violations of the
provisions of the Companies Act have been
reported against or in respect of Com-
panies controlled by one or other of the
Monopoly Houses since January, 1973;

(b) in how many cases prosecutions
have been filed against such concerns or
their Officers ; and

(c) how muny of such prosecutions have
been disposed of and the nature of the
punishments imposed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-

BRATA BARUA) (a) to (¢): The infor-
mation is being collected and will be laid
on the Table of the Sabha.

SHRI SOMNATH
Notice was given three weeks back. I
asked for information about proseciitions
of companies controlled by monopoly houses
from January, 1973. They have no in-
formation at all till November, 1973. At
least for this month, they could have given
the information. Under the Companies
Act, prosecutions are launched and there
are regional offices ; why can’t they get the
information from their own regional offices?
I seek your protection, Sir.

CHATTERIJEE :

MR. SPEAKER : Please tell me in what
way I can protect you.

SHRI SOMNATH CHATTERIJEE:
Direction should be given to the ministers
to come ready with the information be-
cause 3 weeks’ notice is given. The in-
formation is not to be obtained from other
sources. From their regional offices only
they have to get the information.
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SHRI BEDABRATA BARUA: Every
year at least 6000 companies are prosecut-
ed and 6000 cases are filed. We also
produce a report every year. About the
current year, the report is not ready. There
are 19 regional offices and we have to
find out which are companies controlled
by monopoly houses which have been pro-
secuted. When prosecutions are launched,
no distinction is made between monopoly:
houses and non-monopoly houscs.

MR SPEAKER : Please lay on the Table
whatever information you have received.

SHRI BEDABRATA BARUA: The
nature of the quegion is such that it re-
quires going into thousands of files in
different regional offices. That would take
some time.

WRITTEN ANSWERS TO QUESTIONS

Petrol quotas for Ministers and their per-
sonal staff

*525. SHRI K. MALLANNA : Will the
Minister of PETROLEUM AND CHEMI-.
CALS be pleased to state :

(a) whether Government have fixed any-
specific limit on the consumption of petrok
in the official vehicles used by Ministers
and their personal staff ; and

(b) if so, the details thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) and (b) It has been
decided that consumption of petrol by staff
cars on account of official journeys of
each Minister and his personal staff will
be treated as on official account up to a
maximum of 900 litres per quarter and
consumption in excess of this limit will be
treated as for private purposes and should
be paid for by the Minister.
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Bi-Weekly cut in Supply of Power to
Deogarh Town in Orissa

#526. SHRI P. GANGADEB: Will the’

Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether the hydel electric power
supply to Deogarh Town in Orissa is bi-
weekly cut off;

(b) if so, the reasons therefor; and

(c) the steps taken by Government in this
regard ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT): (a)
The Orissa State Electricity Board have
intimated that power supply to the
Deogarh town is not subjected to any cut.

(b) and (c). Do not arise.

Child Marriages in the country

*530. SHRI D. B. CHANDRA GOWDA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether cases have been brought to
the notice of Government that in spite of
Child Marriage Restraint Act, Child marria-
ges are still in vogue in the country ;

(b) if so. the number of such cases filed
in each State during the last two years;
and

(c) whether Government propose to
amend the present Act in order to make
it more effective ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) and (b).
The information is being collected from the
State Governments and Union Territory
Administrations.

(c) Certain proposals for amending the
Act in this regard will be reviewed after
collecting the required information.

50 LSS/73—2

AGRAHAYANA 27, 1895 (S4K.1)

Written Answers 30

Medical facilities in Dhanbad Division
#537. SHRI K. M. MADHUKAR:
SHRI RAMAVATAR SHASTRI:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Chief Medical Officer,
Fastern Railway had discussions with the
representatives of Divisional Railway Em-
ployees’ Co-ordination Committee, Eastern
Railway Dhanbad on 23rd September,
1973 in D.S., Dhanbad's chamber regarding
the Medical Department of Dhanbad Divi-
sion ;

(b) if so, the salient features of the dis-
cussions and the action taken thereon;
and

(c) the action taken by the Ministry to
implement the assurances of Chief Medical
Officer, Eastern Railway to bring Dhanbad
Railway Hospital at par with Asansol and
Danapur in respect of complement of
Doctors and other medical facilities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD: (a) to (c) A
statement is laid on the Table of the
Sabha. [Placed in Library. See No, LT-
6044/73]

Expected shortage of diesel due to equating
its prices with Kerosene and HSD Oil

*538. SHRI S. A. MURUGANAN-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether there is a fear of shortage
of diesel due to the recent equalisation of
prices of Kerosene and H.S.D.O.; and

(b) if so, the reaction of Government

thereto ?
THE MINISTER OF PETROLEUM

AND CHEMICALS (SHRI D. K.
BOROOAH) (a): No. Sir.

(b) Does not arise.
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Collaboration between FAO and FCI for
Fertilizer Plans

*539. SHRT PRABODH CHANDRA :
SHRI M. RAM GOPAL REDDY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Food and Agricultural
Organization has agreed to collaborate
with the Fertilizer Corporation of India in
its fertilizer plans in the country;

(b) if so, the nature of collaborations ;
and

(c) the terms and conditions thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI = SHAHNAWAZ
KHAN): (a) to (¢) I. The F.AO. is
currently collaborating with PADI

(Peoples Action for Development India) a
Society set up by the Government of India
in the following project in which the Ferti-
lizer Corporation of India
participant.

is an active

Scheme to popularise Complex Nitrophos-
phate fertilizer among the farmers in U.P.

The basic objective of this project is to
educate the farmers on the balanced use
of complex nitrophosphate fertilizers fol-
lowing the scientific methods of cultivation.
For achieving this objective, the following
methods have been adopted :—

(i) Laying cut of demonstrations in the
farmers’ field;

(ii) providing free soil testing service
and recommending correct dosages of
fertilizers based on soil tests;

(iii) organising field days, fertilizer festi-
vals, exhibitions, group discussions and
film shows for educating the farmers on
the scientific use of fertilizers;

(iv) distributing
calendars, etc.; and

leaflets, charts, crop
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(v) agricultural development
villages.

of selected

The expenditure on the scheme is being
shared by F.A.O., PADI, FCI and the UP
Goverrment.

The above programme is part of FAO's
(Freedom from Hunger Campaign) launch-
ed on a World wide basis since 1960.

II. The F.A.O. is collaborating with FCl
in the following programme.

Project to evaluate the relative efficiency
of sulphur coated wurea in Indian condi-
tions.

In order to prevent the loss of urea on
the one hand and increase its uptuhe and
utilisation by the plants on the other, trials
are being undertaken to find out the
efficiencies of sulphur coated urea vis-a-vis
ordinary urea which has a property of
releasing nitrogen slowly over a fairly lon-
ger period of time. Sulphur coated urea
is not manufactured in India and F.A.O.
(FFHCQ) is providing the materials for these
trials.

Adulteration of Petrol by filling Stations
#540. SHRI M. SUDARSANAM :

the Minister of PETROLEUM
CHEMICALS be pleased to state:

will
AND

(a) whether some
Delhi have been
petrol ; and

Filling
found

Stations in
adulterating the

(b) if so, the names of the culprits and
the action taken against them ?

THE MINISTER OF PETROLEUN
AND CHEMICALS (SHRI D. K
BOROOAH): (a) Yes, Sir. Some com-
plaints have been received to this effect.
One case is also being investigated by the
Police in the Union Territory of Delhi.

(b) The case against S/Shri Hari Mohun
Mittal and Bishan Sawarup is under in-
vestigation by the police.
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Setting up of an Ammonia Project at
Cochin

5108. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Ministry of Planning
noticed the reported press statement of ar
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official of the Petroleum Ministry that the
Petroleum Ministry submitted a proposal to
sct up a Rs. 80 crore Ammonia Project as
the third phase expansion programme of
Cochin Division of FACT before the
Planning Commission and the Planning
Commission has rejected the proposal; and

(b) if so, the actual facts thereof ard
if the statement is true, what are the rea-
sons for rejecting the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN) (a) and (b). No. Sir. The
position, however, is that FACT had pre-
pared a fecasibility report for an ammonia
project and submitted it to the Govern-
ment. Keeping in view the programme
envisaged for the Sth Plan and the avail-
ability of resources an evaluation of the
suggested locations was carried out. Based
on this evaluation the locations for the five
public sector fertilizer plants were arrived
at. It would be some time before the
possibility of locating further fertilizer ca-
pacity at other locations including Cochin,
can be considered.

D.V.C. cheated of dues by
concern in Asansol

a monopoly

5109. SHRI M. S. PURTY: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether a monopoly concern in the
Asansol region is trying to cheat the D.V.C.
of dues for full two years and there has
been a heavy loss of money;

(b) whether allegations have been made
that a Central Minister is trying to help
the monopoly concern at the expense of
the D.V.C. and tryirg to enlist the support
of the West Bengal Government; and

(c) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR PRA-
SAD) (a) to (c). There is a dispute
about the rates of electricity supplied by
the Damodar Valley Corporation to the
Aluminium Corporation of India, located
in Asansol. The amount due from the con-
cern is about Rs. 80.83 lakhs for the
period from June, 1970 to August, 1973
as per the rates charged by the Damodar
Valiey Corporation. The issue has been
examined by the Central Water ard Po-
wer Commission and a One Man Commit-
tee. comprising a retired High Court
Judge appointed by the Government of
West Bengal. Their findings are under the
consideration of the Corporation. Govern-
ment are rot aware of any interference
from any quarter.

Amendment of Law Relating to Divorce

5110. SHRI S. C. SAMANTA : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to refer to
the reply given to Starred Question No.
480 on the 28th August, 1973 regarding
proposal to liberalise the Divorce Law and
to grant right to seek divorce to either
party to marriage who has been ordered
to pay separate maintenance under Section
488 of Criminal Procedure Code ard state :

(a) the progress since made in this be-
half; and

(b) how long will it take to bring forth
the amending Bill ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY) (a) and (b).
The proposal is being considered along
with other suggestions for liberalising the
rrovisions rclating to divorce under the
Hindu Marriage Act, 1955 and the Special
Marriage Act. 1954, 1t will take some time
for Goverrment to complete the examina-
tion of the points involved and to bring
forward the sary di legisl
tion.
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Steps taken to give more halts to the traine
on Trivandrum-Madras line

5112. SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware that
the Quilon-Trivandrum Sectior of the Tri-
vandrum-Madras lire is the most thickly
populated area;

(b) whether large number of Trains in
this line do not halt at the important sta-
tions of the areas creating great difficulties
to the passengers; and

(c) whether Government received a num-
ber of represertations from the people of
that area for introducing more halts to
the trains and if so, the action taken there-
on?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Out of the 9 pairs of passenger carrying
trains including 3 pairs of Mail/Express
trains running on Quilon-Trivacdrum sec-
tion, 6 pairs of passenger trains are book-
ed to stop at almost all the stations on
this section. Only the Mail and Express
trains do not stop at all the stations. Where-
as 137/138 Madras-Trivandrum  Express
does not stop at ary station on Quilon-
Trivandrum  section, 105/106 Trivandrum
Muail and 191/192 Ernakulam-Trivandrum
Expresses are booked to stop at 6 out of 16
stations on this section.

(c) Some representations have been re-
ceived but additioral  stoppages are not
considered feasible in the interest of keep-
ing the fast character of thesc Mail/Ex-
press trains.

Shifting of Executive Engineers Office to
Kuzhithura in Tamil Nadu State

5113. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the office of the Executive
Engineer which was functioning at Neyya-
tinkara’ near Trivandrum in cornection
with the construction work of Trivandrum-
Kanyvakumari Railway line has been shifted
to Kuzhithura in Madras State;

(b) whether thc major workshop propos-
ed to be set up near Trivandrum is also
to be shifted to Madras State; and

(c) if so, the reasons for the above de-
cision and whether Government are aware
that these shiftirgs will adversely affect
the employment opportunities in that State
and will affect the efficiency of construction
work and if so, the steps taken in that
connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
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(b) There was no proposal to set up a

major workshop at Trivandrum.

(c) Does not arise.

Changes in the Running Time of 192
Ernakulam-Trivandrum Express

5114. SHRI VAYALAR RAVI: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware that
the changes in the running time of 192
Frnakulam-Trivandrum Express has creat-
ed considerable hardship to the passengers
in the Quilon-Trivardrum section; and

(b) if so, the steps taken to reduce the
hardship of the passengers of this section ?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and (b1,

After the dieselisation 191/192 Ernakulam-
Trivandrum Express with  effect from
15-12-73 the timings of No. 192 Trivand-
rum-Ermakulam Express have again been
revised and this train is now runnirg al-
most to the same timings that existed prior
to 1-11-73.
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Safeguarding of interests of Lower Divi-
sion Clerks selected through U.PS.C./

IS.TM.
5117. SHRI RAMACHANDRAN KA-
DANNAPPALLI: Will the Minister of

RAILWAYS be pleased to state :

(a) whether a number of L.D.Cs. re-
cruited from sources other than UPSC/
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ISTM are working ia the Railway Board’s
office and if so, whether it is against the
known Governmert policies;

(b) how these personnel are absorbed in
the Railway Board Office and given senio-
rity above the candidates recruited by
UPSC/ISTM through competitive exami-
nations;

(c) whether a number of L.D.Cs. select-
ed in this way were promoted even though
they are not qualified; and

(d) if so, what are the remedial mea-
sures proposed to be taken to safeguard
the interests of persornel selected through
UPSC/ISTM ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
Since it had not been possible to recruit
adequate number of Lower Division Clerks
on the results of Clerks Grade Examinations
held by the Union Public Service Com-
mission, some clerks were recruited in
1964-65 cn ad-hoc basis through the Em-
ployment Exchange. In order to avoid
hardship to these persons it was decided
in February 1973 to regularise their services
ir the grade of Lower Division Clerks.
However, for the purpose of senmiority and
confirmation they were placed junior to all
qualified L.D.Cs. appointed on the results
of the Clerks’ Grade Examinations con-
ducted by the Union Public Service Com-
mission/Institute of Secretariat Training &
Management upto the year 1971.

Some clerks were also taken over ir the
Board’s office on transfer from the Zonal
Railways and the Indian Railway Confer-
ence Association. These clerks have been
given seniority in the grade of Lower Divi-
sion Clerks on the basis of the date of
their transfer to the Board's office. Some
of them have been promoted as Upper
Division Clerks or the basis of their senio-
rity and fitness for promotion to the higher
grade.
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Demand and supply of power to Dadma
and Nagar Haveli in May, 1973

5118. SHRI R. R. PATEL: Will the
Minister of IRRIGATION AND POWER
be pleased to state the total demand and
actual supply of power to the Union Terri-
tory of Dadra and Nagar Haveli in May,
1973 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): Gujarat Electricity Board provides
bulk power supply to Dadra and Nagar
Haveli for distribution. Due to imposition
of cut in the power supply by Gujarat,
agairst a demand of 800 KVA, the actual
supply was only 580 KVA in May 1973, to
Dadra and Nagar Haveli.

Reduction in petrol consumption due to
increase In its prices

5119. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of PET-
ROLEUM AND CHEMICALS be pleased
to state:

(a) whether any estimate is now available
with Government about the reduction in
consumption of petrol effected due to rise
in its price; acd

(b) whether the reduction will help
solve the manufacture of Naptha for ferti-
liser and when it will be taken in hand
and when the increased quantum of ferti-
liser will be available ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN) : (a) During November, 1973, the
sales of petrol (MS) recorded a drop of
24.3 per cent against the earlier estimates
of demand and 19.2 per cent compared
with the sales of November 1972.

(b) Production in refineries is corres-
pondingly adjusted to produce additional
Naphtha required to provide increased
feed-stock for fertilizers.
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N.D.M.C. plan to icipalise petrol pumps

5120. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of PET-
ROLEUM AND CHEMICALS be pleased
to state:

(a) whether it is a fact that the New
Delhi Municipal Committee has submitted
a plan to ‘municipalise’ the petrol pumps
operating in its area;

(b) if so, the main features of the

schemes; and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Although it was mentioned
ir one of the meetings of the New Delhi
Municipal Committee but the Committee
has not taken any decision on this as yet
nor have any plans been formulated.

(b) and (c). Do not arise

Booking of goods at Morena and other
stations

5121. SHRI RANABAHADUR SINGH :
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) what is the present rate of wagon
loadirg from Morena both towards Mirza-
pur and New Katni per day;

(b) which other stations on the New
Katni-Morena line are now available for
such goods booking; and

(c) what is the reason for not allowing
such goods booking or stations like Bari-
sawan, Sarai Madura?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) There
was no demand for loading of wagons

from Morena either towards Mirzapur or
towards New Katni recently (from Sep-
tember, 1973 onwards) and hence loding
was “NIL%
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(b) 43 stations on New Katni-Morena
section are open for goods booking.

(¢) Does not arise, as thete are no sta-
tions by the name Barisawan and Sarai
Madura on Morena-New Katri line.

Opening of an 1.0.C. depot at Morena
Station

5122. SHRI RANABAHADUR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

ta) the reasons for rot opening of an
1.O.C. Depot in Morena Station on the
New Katni Morena line in Madhya Pra-
desh ;

(b) the present daily uptake of diesel oil
by the NCDC Geological survey of India
and others in that area; and

(¢) the time by which the facility will
be provided there in view of the above
factors ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) to (c). The LO.C. plans
the extension of net-work of its depots on
considerations of demands, costs of distri-
bution from adjoining depots and other
such factors. Normally, new depots are
not located within 100 Kilometers of an
existing Depot to  minimise distribution
costs.

Morena is located between Gwalior ard
Agra and at both these places, 1.0.C. has
bulk depots. Morena cun conveniently be
fed ex-Gwalior Depot which is approxi-
mately 40 Kms away. Agra Depot is also
only &) KMs away from Morena.

The off-take of HSD and Light Diesel
Oil (LDO) .in the Morena area during the
first quarter of 1973 had been of the order
of just under 5 KL and 1 KL per day res-
pectively and these quantities car: be con-
veniently supplied from any one of the
two adjoining depots. There is no justifica-
tion thercfore. to open a depot at Morena.
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Survey on Satna-Rewa-Beohari rail link

5123. SHRI RANABAHADUR SINGH :
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the report of the economic
feasibility survey of the Satna-Rewa-Beo-
hari Rail link has been completed;

tb) if so. what are the conclusions of
the above report; and

(¢) has the above report taker into con-
sideration the considerable demand on the
proposed Rail link due to construction of
the Ban Sagar Dam project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c). A
traffic survey for the railway line from
Satna to Beohari via Rewa, taking into
consideration, all relevant aspects, has re-
cently been completed. The report brings
out thut the traffic expected to move on the
lire will be small and that the financial
returns on it will be low. A decision on
the project will however be taken after a
detailed examination of the report.

Passenger train on New Katni-Morena line
(Central Railway)

5124. SHRI RANABAHADUR SINGH :
Will the Minister of RAILWAYS be pleag-
ed to state:

(1) what are the reasons for the delay
in providing passenger trairs on the New
Katni-Morena line (Central Railway); and

(b) when-will this service be available to
the people of that region?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD. SHAFI QURESHI) : (a) and (b).
Opening of Katni-Singhrauli new line to
passenger traflic is not at presert opera-
tionally fcasible for want of requisite re-
sourcces.
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Transfer of work rciating to approval of

prices of drugs to the Bureau of Industrial
Costs & Prices

5125. SHRI K. S. CHAVDA : Will the
Atinister of PETROLEUM AND CHEMI-
"ALS be pleased to state:

(2) vhether any decision has been taken
regaraing transfer of work relating to ap-
provai to prices of drugs under the Drugs
(Prices Control) Order 1970 to the Bureau
of Industrial Costs and prices:

(b) it so. from what date the decisior
wound be given effect to; and

(c} vhether the revised arrangements
result in expeditious disposal of ap-
olicetions for price approval ?

THE MINISTER OF STATE IN THE
MINISTRY  OF PETROLEUM  AND
CHFMICALS (SHRI SHAHNAWAZ
KHAN": (a) It has been decided to trans-
fer (v the Bureau of Industrial Costs and
Prices the work which was so far being
dore t. ihe Drugs Prices Review Board.
Undes the Drugs (Prices Control) Order,
197¢ the approval of Central Government
s re ed to the prices of drugs.

(&, Ist January, 1974.

() It is expected that the Bureau of
Industrial Costs ard Prices would make
every effort to process the applications ex-
pediticusly.

Applications pending for approval of prices
of drugs

5126. SHRI K. S. CHAVDA : Will the
Ministcr of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) how many applications for approval
of drisge prices were pending on the 20th
Noveriher, 1973;

(b} the month-wise analysis and the
period of pendency of those applications
upto six months and above;

(¢) the time by which applicatiors pend-

ing for over a month are expected to be
dispesed of; and
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(d) whether the delay in the disposal of
applications is causing much inconvenience
to drug manufacturers who cannot market
their products without approval to prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) 531 applications were pend-
ing as on 20th November, 1973,

(b) Analysis of pendirg applications :—
Received before  June 73 80

- in Junc 773 <2

” in July 73 74

" in August 73 3

in September 73 93
in October 73 86
i November 73

(upto 20th Nov.) 72.

(¢) and (d). Qut of the above 390 ap-
plications have already been considered and
approval letiers will be issued shortly. The
remaining applications are expected to be
disposed of within two months.

Oil exploration in Arunachal Pradesh

5127. SHRI D. B. CHANDRA GOWDA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state whether
the Oil India Limited has taken up a pro-
ject to expand the capacity of its pipelire
to supply crude for the new refinery coming
up at Bongaigaon in Assam and if so, the
main features thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): Oil India Limited has taken in
hand a scheme to expand the capacity of
its crude oil pipeline by installing addi-
tional pumps to transport crude oil to the
proposed reficery at  Bongaigaon. The
crude oil conditioning facilities at Moran
are also being expanded to keep the crude
oil pumpable during the cold weather.
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e ght by Karnataka for Hydel
project

5128. SHRI D. B. CHANDRA GOWDA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government of Karnataka
have sought the Central Government's as-
sistance for seeking special allocations for
takirg up big hydcl projects in the State;
and

(b) if so, the particulars thereof and the
decision taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The Government of
Karnataka had asked for Central assistance
for financing the Kalinadi hydel project.
The Central Government have sanctiored
an amount of Rs. 10.37 crores during
1972-73 as special assistance for this pro-
ject. During the current year the Central
Government are  providing Rs. 14.89
crores, subject to the States shares of ex-
penditure on power programmes for the
fourth Plan being fully utilised.
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Assist: for electri-

ght by Kar
fication of villages

5130. SHRI G. Y. KRISHNAN: Will
thc Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Electricity Board of
Karnataha State has approached the Cen-
tral Government for financial help to have
the maximum electrification in  the rural
areas of the State; and

(b) if so, the reaction of the Central

Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The programme of
rural electrification is drawn uo and financ-
ed by the State Governments through their
State Plans. Additive finances are provided
by the Rural Electrification Corroration to
the State Electricity Boards for implementa-
iton of their rural elcctrification schemes.
The Corporation has so far sanctioned 27
schemes (including one rural electric co-
opcrative) sponsored by the Karrataka
State Electricity Board. These schemes in-
volve a total assistance of Rs. 12.27 crores
for clectrification of 1580 villages and
cnergisation of 20.450 pumpscts. These
schemes are phased for completion in a
period of 3—S5 years.

Five more schemes of the Karnataka
State Electricity Board, involving a total
cost of Rs. 5.29 crores, are under consi-
deration of the Corporation at present.
The pending schemes will be sarctioned by
the Corporation if these are technically
feasible and financially viable.
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Train accident at Madhupur Station (East-
ern Railway) on 27th July, 1973
5132. SHRI M. S. PURTY: Will the
Minister of RAILWAYS be pleased to
state :
(a) whether a speeding express train ran
into the rear of a stationary train at Madhu-
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pur statior on the Eastern Railway on
27th July. 1973 morning resulting in the
death of 20 persons and serious injuries to
a number of persons; and

(b) whether any inquiry has been con-
ducted in this regard and if so, with what
result ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) On
27-7-1973 No. 87 Up South Bihar Express
collieded in the rear of 5 Up Howrah-
Amritsar Mail between Joramow Block Hut
and Madhupur Junction stations of the
Eastern Railway. In this accident, 20 per-
sons lost their lives and another 55 were
injured of whom 7 were hurt grievously.

(b) The Additional Commissioner of
Railway Safety. Calcutta, has held a sta-
tutory inquiry into this accident. Accord-
ing to his provisional findirgs, the accident
was caused by the failure of railway staff.

Night Duty allowance to Railway Super-
visory Staff

5133. SHRI M. S. PURTY: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Government had decided to
allow Night Duty allowance to the Rail-
way Supervisory staff on regular night
duty:

(b) whether there are other Departments
in the Government of India where Mem-
bers of Staff are performing similar night
duties also; and

(c) if so, the salient features thereof ard
the policy of Government of India there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) and (¢). The Ministry of Railways
are not aware of the practice obtaining in
other Departments of the Government of
India.
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Proposed amendment to Law relating to
prohibition of dowry system

5134, SHRI C. K. JAFFER SHARIEF:
Will the Mirister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(2) whether Government are aware that
inspite of the Dowry Prohibition Act, the
«dowry system is very much in vogue; and

(b) whether  Government propose to
amend the existing legislation in order to
make it more stringent and if so, the salient
features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) Government
has no authentic information in the matter.

(b) No such proposal is under conside-
ration.

Representation from Lower Division Clerks
and for promotion to higher grades
(Western Railway)

5135. SHRI MADHURYYA HALDAR:
Will the Minister of RAILWAYS be pleas-
2d to state:

(a) the total number of Lower Divisior
Clerks, Appendix 1I-A  qualified and un-
qualified, separately working in the Ac-
counts department on cach Zonal Rail-
way, separately ;

(b) whether Government have received
representation from these Lower Division
Clerks working on the Western Railway
for larger promotior avenues to the next
higher grade; and

(c) if so. the steps taken by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The information is being collected and will
be luid on the table of the Sabha.
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Demonstration by employees at the office
of Foreign Traffic Accounts Office, Delhi

(Western Railway)

5136. SHRI MADHURYYA HAIDAR:
Will the Minister of RAILWAYS be pieas-
ed to state:

(a) whether a mass demonstratior was
held at the office gate of the Foreign Tra-
flic  Accounts Office, Western Railway,
Delhi on the 19th October, 1973 =t 1 p.m.

(b) whether a demonstration was also
held within the Office premises by a group
of employees at the same time; and

(c) if so, the demands of the empioyees
and action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1I QURESHD: (a) Yes.

(b) No.

(¢) The resolutions passed at the meet-
ing related to policy of change of quarters,
allotmert of quarters, system of deputa-
tions of staff to Electronic Data Process-
ing Centre, employees approaching unions
for redressal of grievances and :lleged
victimisation of union workers. Thase
have been looked into and it is found that
no change is called for in the existing posi-
tion.

Higher grade posts for staff working in
Accounts Department

5137. SHRI MADHURYYA HALDAR:
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether due to the introduction of
simplification Mechanization the staff work-
ing in Accounts. Department are stagnat-
ing or the same pay for years together;

(b) whether the Railway Minister from
time to time had assured the All India
Railway Accounts Employees Association
that the matters regarding increase in the
percentage in higher grades have been sent
to the Railway Service Commission with
their full recommendation; and
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(c) if so. the decision taken in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No. The
staff of the Accourts Department were
assured that the cadre strength of that De-
partment as it stood on 1-1-1962 i.e, before
simplification and mechanization, would be
preserved in order to protect their promo-
tional chances. This assurance has been ful-
filled by operating shadow posts in the
higher grades as necessary for protecting
promotional prospects.

(b) No.

(c) Does not arise.

Represcntation for issue of first class pass
to employees of Northern and Western
Railways on abolition of second class

5138. SHRI MADHURYYA HALDAR:
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have received
a representation from the employees of the
Northern and Western Railways regarding
issuing of First class passes consequent
upon the abolition of the Second class;
and

(b) if so, the steps taken by Govern-
ment on their representation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD): (a) Yes.

(b) The entire question of the revision of
pay limits for eligibility to the various
classes of railway accommodation will be
examined in the light of the decision taken
in regard to the pay scales recommended
by the Third Pay Commission.

Utilisation of Water for Irrigation under
Indus Water Treaty

5140. DR. H. P. SHARMA : Will the

Minister of IRRIGATION AND POWER
be pleased to state:

(a) how long it is likely to take to utilise
fully for irrigation purposes the river
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waters released by Pakistan, in pursuance
of the Indus Waters Treaty in 1970;

(b) what progress has been made in ar-
ranging the utilisation of these waters;
and

(¢) what amount of waters has so far
flowed to Pakistan even after the expiry of
the Pact ir 1970 and the estimated amount
of loss suffered by India on this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD : (a) and (b). Of the 33 M.AF. of
waters allocated to India under the Indus
Waters Treaty. nearly 24 M.AF. are al-
ready being utilised. Further utilization
would be possible with the completion of
the Beas Project and a Dam on the Ravi.
The Beas Dam is expected to be ready
for sioring monsoon supplies by summer
1974. Thereafter it will be possible to uti-
lise about 32 M.A.F. of waters of the
three Eastern Rivers.

The balance 1 M.A.F. of water will be
available for utilisation on completion of a
storage Dam on the River Ravi, proposals
for which are at present under considera-
tion.

(c) At present 9 M.AF. of water, al-
lotted to India, flow down to Pakistan each
yvear. No loss is sulfered on this account.
though utilization of these waters would
undoubtedly bencfit the country.

Plan for utilisation of River Waters

5141. DR. H. P. SHARMA : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government have drawn out
any plan for the full utilisation of river
waters;

(b) if so. the main features thereof; and

(c) the present percentage utilisation of
river waters in the country at present?
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THE DEPUTY MINISTER IN THE
“MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (a) to (c). It has been assessed
by the Irrigation Commission that about 67
million hectare metres of surface waters
are utilisable for irrigation. Out of this.
25 million hectare metres i.e. sbout 37 per
cent are already being used.

Irrigation has been accorded high prior-
ity in the Plans. In the Fifth Plan a size-
able programme of irrigation has been
contemplated. The State Governments have
also under investigation a number of new
schemes which will be considered for im-
plementation as and when the inter-State
aspects involved in some of them are re-
solved and resources become available for
their construction. It is expected that the
potential projects will be completed within
the next four or five Plan periods.

Persons injured in Quilon-Trivandrum
Passenger Train due to ramming against
abutment in November, 1973

5142. SHRT BISHWANATH JHUN-
JHUNWALA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether 37 persons were
when the Quilon-Trivandrum
train rammed against the
November. 1973;

injured
passenger
abutment in

(b) whether the accident resulted in the
dcath of any passenger;

(¢) whether the causes of the accident
have been enquired into; and

(d) whether any financial assistance was
given to the injured persors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD): (a) On
24-11-1973, No. 745 Quilon-Trivandrum
Central Down Passenger dashed against
the dead end at Trivandrum Central Sta-
tion as a result of which the Guard of
the train sustained grievous injury and 10
passcngers  sustaired minor injuries. In
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addition 52 passengers sustained trivial in-
juries iike minor abrasions etc.

(b) No.
(c) Yes.

(d) No claim for compensation has so
far been received. However, a sum of
Rs. 1,550/- has been paid ex-gratia to the
injured persons.

Import of Siberian Oil from U.S.S.R.

5143. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of PET-
ROLEUM AND CHEMICALS be pleased
to state:

(a) whether any effort is being made to
import from U.S.S.R. Siberian oil (Petro-
leum) through normal trade channel ; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). Efforts are being
made to establish alternative sources of
crude oil from a number of countries in-
cluding U.S.S.R. 1t is premature at this
stage to indicate the outcome of these
efforts.

Supply of power to industries in the
Eastern Region

5144. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) whether the shortage of power
supply is one of the main reasons for
shortfall in production of steel and jute
goods in the Eastern Region of the coun-
try;

(b) the requirement of thess two in-
dustries and how much of it is being met
at present; and

(c) the steps being taken to imporve the
supply of power and the difficulties that
are now coming in the way of full supply
being effected ?
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THE DEPUTY MINISTER IN THE
MINISTKY OF IRRIGATICN  AND

POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The shortfall in prcduction of
steel and jute goods in the Eastern Region
depends upon a multiplicity of  factors.
During the period of shortage of power
from June. 1972—October, 1973, priori-
ties were uccorded to essential and export
oriented industries.

(b) The requirements of energy for
iron and steel industry was 1930 million
vnits and for jute industry 655 million
units during 1971-72. At present (Decem-
ber, 1973) in the Eastern Region, a 15
per cent cut on maximum demand and
holiday staggering has been imposed in
West Bengal and selective restriction of
consumption has been enforced in Orissa.
The steel industry is being given power
supply on u priority basis.

(¢) The following measures zre being
taken to improve the performance of ther-
mal power stations in  the Eastern Re-
gion:—

(i) Ensuring supply of suitatle quality
of coal and fuel oil in adequate
quantities.

(ii) Improvement of fuel quality in the
case of power plants using washery
by-product fuels (in the eastern
region) by restricting such use to
three-stage washerv middlings.

(iii) Special plant improvement mea-
sures for rehabilitating and im-
proving the performance of cer-
tain power plants, especially in
the eastern region.

(iv) Visits by experts deputed by the
Government of India for assess-
ing the possibilities of improve-
ment.

(v) provision of training facilities for
operation and maintenance per-
sonnel.

With the commercial operation of one
vnit of 120 MW at Santaldih which has
keen commissioned recently. the power
supply position is likely to improve further.
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De-Reservation of reserved posts (for S.
C. Graduates) on Northern Railway

5145. SHRI SHASHI BHUSHAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether certain posts in clerical
cadre. scale Rs. 130-300 (A S.) were
reserved for the Scheduled Caste Graduate
Clerks on the Nerthern Railway;

(b) if so, the number of posts thus
reserved and the number of  scheduled
Caste Graduate Clerks who have been
sromoted to fillup these posts and the dates
fiom which these promotions have been
given effect to; and

(c) whether somec of  these reserved
rosts have later on been de-reserved and
if so. the reasons and the dates of de-re-
servation, the number of the non-Scheduled
Caste Graduate Clerks consequently Dro-.
moted and the dates from which these
promotions have been given effect lo ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHD. SHAFI QURESHI) : (a) to (¢).
The information is being collected and will
be laid on the Table of the Sabha.

Utilisation of Potential for Irrigation and
Power of West-Flowing Rivers

5146. SHRT H. M. PATEL : Will the
Minister of IRRIGATION AND POWER
be pleased to state

(a) what is the potential for irrigatior
and power of West-flowing rivers and how
much of this has been utilised ;

(b) whether Government propose to
accord priority to the utilisation of waters
of West-flowing rivers;

(c) the estimated cost of schemes already
prepared in South Kanara, whick provide
for irrigation of 34,000 acres by the Haladi
(now named Varahe) 4000 acres by the
Bijur and 12000 acres by the Gurpur Re-
servoir schemes:
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(d) what will be the value of the crops
added by this irrigation and how far will

it go to meet the cost of the schemes with-
in two years; and

(e) the reasons why the coms are not
justified by the Crop Returns in all irri-
gation schemes as direct return to Govern-
ment is only part of the benefi: of irriga-
tion schemes ?

THE DEF_.TY MINISTER IN THE
‘MINISTRY OF IRRIGATION AND
‘POWER (SHRI SIDDHESHWAR PRA-
‘SAD) : (a) The total irrigation potential
of the west-flowing rivers draining Western
Ghats and the Coastal areas in Western
and Southern India from major and medium
irrigation schemes is broadly assessed as
23 lakh ha. Projects already in operation
or under construction will utilise about
8 lakh ha. of the potential.

The power potential of the west flow-
ing rivers of the Western Ghats is broadly
assessed as 5300 MW at 60 per cent load
factor. Projects already in operation or
under construction will utilise about 3096
MW of the potential.

(b) Government have not accorded any
higher priority to the utilisation of the
waters of the west-flowing rivers, as such.
However, the concerned State Governments
are investigating further projects on west
flowing and other rivers. They will under-
take such projects in accordance with their
relative needs and priorities taking into
account the relative potential of the res-
pective projects for irrigation and power
development, as and when investigations
are complete and resources become avail-
able for their implementation.

(c) and (d). The cost of the Bijur Pro-
ject to irrigate 4500 acres is indicated
to be about Rs. 195 lakhs. The Halady
Project (using tail race waters of proposed
Varahi Project) is to benefit about 30,000
acres and is expected to cost about Rs. 339
lukhs. The final proposals for these as
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well as for Gurpur reservoir have not becn
received from the Government of Karna-
taka.

(¢) The economic benefit criterion has
already been adopted instcad of financial
return criterion, and irrigation projects are
being sanctioned on the basis of benefit
cost ratio, even though they may not be
financially remunerative to Government.

Implementation of orders for payment of
cash witness allowance

5147. SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the Railway Board issuzsd
orders for payment of Cash Witness
Allowance of Rs. 60/- per month vid-
letters Nos. EG/70-ALI-14 dated the 24th
March, 1971 and EG/68-ALI-19 dated the
18th February, 1969;

(b) if so, the Divisions where it is paid
and the Divisions where it is not paid: and

(c) if so, the reasons for not implement-
ing it in all Divisions uniformly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (3HRI
MOHD. SHAFI QURESHI) : (a) Yes.
These orders are applicable to Southern
Railway only.

(b) The allowance is being paid to staff
of all the Divisions of Southern Railway.

(c) Does not arise.

Completion of Salandi Project in Orissa

5148. SHRI SHYAM SUNDER MOIIA-
FATRA : Will the Minister of IRRI-
GATION AND POWER be Dpleased to
state :

(a) whether on completion of Salandi
Project in Orissa, canals will be laid upto
Balasore Sadar and upto North Balasore;
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(b) when the canals are likely to Dbe
completed and water flown therein; and

(c) whether land has been acquired for
such canals ?

THE DEPUTY MINISTER IN 1THE
MINISTRY OF IRRIGATION  AND
POWER (SHRI SIDDHESHWAR PRA-

SAD) : (a) to (c). The Salandi Project is
intended to irrigate areas between Saiandi
and Kansbans rivers and does not enrvicage
irrigation of any areas near Balasor:. The
canals upto Kansbans have already been
completed by the Government of Orissa.
No lands have been acquired hevond
Kansbans river.

Basis for determining the feasibility for
Minor Irrigation schemes

5149. SHRI PI1.OO MODY : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the basis for determining thc feasi-
bility of minor irrigation schemes ;

(b) whether the water rates are revised
consistently with the increase in agricul-
tural prices; and

(c) if so, the reasons for not revising
them on account of present cost in the
States, especially Karnataka ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The norms for taking
up minor irrigation schemes (admi-
nistered by the Ministry of Agriculture)
on the basis of cost criteria and benefits
to accrue vary from State to State; by
and large, the programme comprises small
projects which can be completed within a
short period and start yielding results
quickly.

(b) and (c). Water rates in most States
have not been revised consistent with the
increase in the costs of projects and in
the price of agricultural produce. The
question of revision of water rates is part
of the general problem of measures for
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augmentation of resources by State Go-
vernments, the need for which has been
urged on them from time to time.

Revision of >stimates of continuing Trriga-
tion schemes in states

5150. SHRI RAGHUNANDAN
BHATIA :
SHRI P. GANGADEB :

LAL

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Planning Commission
has advised the States to send revised esti-

mates of continuing irrigation  schemes:
and

(b) if so, whether the States have
sent their revised estimates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRT SIDDHESHWAR PRA-
SAD) (a) If the cost of an irrigation
project increases beyond certain prescribed
amounts above the estimate as approved
by the Planning Commission, revised pro-
ject estimates are required to be sent by
the State Government to the Central Water
and Power Commission and the Planning
Commission.

(b) so far revised estimate for thirty
projects have been received from the States.

Working of Railway Contractor M/s. Dalal
and Co., Ahmedabad

5151. SHRI PRAVINSINH SOLANKI:

SHRI PANNA LAL BARUPAL :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the working of the Railway
Contractor, M/s. Dalal and Company,
Ahmedabad is far from being satisfactory
and a number of telegraphic complaints
have been made by the Station Master of
Ajmer, Marwar junction, Beawar and
Palanpur;
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(b) if so, the total number of such
complaints made during the months of
September and October, 1973 and the
cost of these tclegrams as per telegraphic
rates;

(c) action taken by the Railway Admi-
nistration against M/s. Dalal and Company;
and

(d) whether Government proposc to
make an enquiry into the working of the
Contractor ?

THE DEPUTY MINISTER IN THE
MINISTRY GF  RAILWAYS  (SHRI
MOHD. SHAFI QURESHI: (a) Yes, but
complaints against M/s. Da!sl and Com-
pany, Ahmedabad were received only
from the Station Superintendent, Ajmer and
the Station Master. Beawar.

(b) 19 complaints were received against
oM /s. Dalal and Company, Ahmedabad
during the months of September and Oc-
tober, 1973. 18 complaints were  sent
through service telegrams, and one through
a memo which was sent by Dak. Cost
of 1R telegrams at telegraphic rates comes
to Rs. 653.30.

(¢) The Contractor M/s. Dalal and
Company was repeatedly warned and the
Station Masters were authorised to en-

gage labour at the cost of the Contractor
according to the terms and conditions of
the contract.

(d) Yes.

Collaboration between F.A.O. and Ferti-
liser Corporation of India

5152 SHRI P. A. SAMINATHAN :
SHRI P. M. MEHTA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether the Food and Agriculture
Organisation is collaborating with the Fer-
tilizer Corporation of India on fertilizer
experiments and promotion programme;
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(b) if so, the main features of the pro-
posed collaborating programme; and

(c) how far it has proved successful ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN) : (a) to (c¢). I. The F.A.O. is

currently collaborating with PADI (Pecoples
Action for Development India) a Society
set up by the Government of India in
the following project in which the Fertili-
zer Corporation of India an active parti-
cipant.

Scheme to popularise Complex MNitro-
phosphate fertilizer among the farmers in
uU. P.

The basic objective of this project is to
educate the farmers on the balanced usc
of complex nitrophosphate fertilizers follow-
ing the scicntific methods of cultivation. For
achieving this objective. the following
methods have been adopted ;

(i) Laying out of demonstrations
in the farmers’ field;

(ii) providing free soil testing service
R and recommending correct  do-
sages of fertilizers based on soil

tests;

(iii) organising field days, fertilizer
festivals, exhibitions, group dis-
cussions and film shows for edu-
cating the farmers on the scienti-
fic use of fertilizers;

(iv) distributing leaflects, charts, crop
calenders. etc; and

(v) agricultural development of sclac-
ted villages.

The expenditure on the scheme is being
shared by F.A.O0. PADI, FCI and the
U. P. Government.

The above programme is a part of
F.A.O's (Freedom from Hunger Com-
paign) launched on a World basis since
1960.
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II. The F.A.O. is collaborating with ¥Cl
in the following programme.

Project to cvaluate the relative efficiency
of sulphur coated urea in Indian condi-
tions.

In order to prevent the loss of urea on
the one hand and increase its uptake and
utilisation by the plants on the other, trials
are being undertaken to find out the effi-
ciencies of sulphur coated urea vis-a-vis
ordinary urea which has a property of
releasing nitrogen  slowly over a fairly
longer period of time. Sulphur coated
urea is not manufactured in India and
F.A.O. (FFHC) is providing the materials
for these trials.

Non-payment of Leave Salary to Parcel
Clerks working at Ghaziabad

5153. SHRI ONKAR
Will the Minister of
pleased to state :

LAL BERWA:
RAILWAYS te

(a) whether some Parcel Clerks working
at Ghaziabad station have not been paid
their leave salary for the period from 10th
December, 1972 to 2nd April, 1973 as
decided vide Divisional Perscanel Officer,
Northern Railway, New Delhi's  lctter
No. 443E/20/3-P2 dated the 17th August,

>

(b) if so, reasons for the delay; and

(c) steps taken to expedite the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
There is only one case of a Parcel Clerk
who was sick during the period from
10-12-72 to 2-4-73. He submitted a medi-
cal certificate on  29-3-73 through the
Station Master, Ghaziabad, for treating the
period of his absence as “Commuted
Leave”/“Leave not due”. He was asked
to indicate specific periods desired to be
treated as  “Commuted Leave”/“Leave
not due” on 28-5-73. On receipt of a
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reply, the period of sickness was regula-
rised and supplementary bill was sent to
Accounts on 14-9-73 for check and pay-
ment. The payment was made on 6-12-73.
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Alleged Arrest of 1.0.W. (I), Dhanbad

5155. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether his attention has been
drawn to the arrest of 1.O.W. (I). Dhan-
bad. on 19th September. 1973 in connce-
tion with case No. 3(8) dated the 3ith
August. 1973 under R.P.UP. Act for
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the theft of huge quantity of Railway
Materials from the stores of I1.O.W. (1),
Dhanbad and immediate transfer of In-
vestigating  Officer-in-Charge, R.P.F. Dhan-
bad resulting in suspension of Railway
work from 19th to 21st September. 1973 ;
and

(b) if so, the broad features of this
theft case, suspension of Railway work,
demands of Railway  employees, agree-
ment of the Railway Administration on the
21st September, 1973 and implementation
of this Agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ({SHPRI
MOHD. SHAFI QURESHI) : (2) and (b).
On 30th August, 1973, Shri L. Dixit,
Sub-Inspector, Railway Protection Force,
Dhanbad, detected one Private lorry loaded
with railway material, valued at about
Rs. 3,000/, alleged to have been illegally
removed from the Store-Godown of the
Inspector of Works, Dhanbad. The lorry
with the Railway material was seized and
8 persons including the driver and Khalasi
of the lorry were arrested for unlawful
possession of the stolen railway property.
and a case No. 5(8) 73 dated 30-3-73
under Section 3/4 Railway Property (un-
lawful Possession) Act was registered at
Railway Protection Post, Dhanbad. Sub-
sequently on more person named Bhupin-
der Nath Kapur was arrested on 2-9-73.

On 19-9-73. Shri T. Dixit. Sub-Tnspec-
tor. Railway Protection Force went to the
office of the Inspector of Works, Dbhan-
bad and scized some documents connected
with the case. Thercafter Shri Murli
Dhar, Inspector of Works along with the
Sub-Inspector. Railway  Protection Force
Shri 1. Dixit went to the Goods Shed.
Dhanbad to examine the railway property,
which was seized by the Sub-Inspector,
Railway Protection Force on 30-8-73, and
to issue a certificate that the seized ma-
teriul was of the railway. The Inspector
of Works after examining the railway ma-
terial at the Goods Shed went to the
RPF Post along with the Sub-Inspector
R.P.F. to submit the “Examination Re-
wort” and to give his statement. While
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the Inspector of Works was being exa-

mined by the Sub-Inspector RPF, at the
RPF post, Shri A. B. P. Sinha, Loco
Foreman and Secretary ERMC  along

with 20-25 persons assembled at the RPF
Post and forcibly took away Shri Murli
Dhar, Inspector of Works from the RPF
Post. Thereafter at about 22.25 hours,
they squatted on the Railway Track and
obstructed 89 Burdwan-Gomoh passcriger
demanding immediate suspension and trans-
fer of Shri I.. Dixit. Sub-Inspector. RPI"
and Havildar Driver Balli Ram. The Di-
visional Operating Supdt., Divisional Eun-
gineer (I), Divisional Personnel Officer
and  Assistant  Security Officer, RPF
Dhanbad attended the spot and on their
assurance that Shri L. Dixit, Sub-Inspector
RPF will be removed from Dhanbud Post.

the squatting  was withdrawn at = 23.30
hours.
On 20-9-73 at 08.30 hours about &0

persons under the leadership of S/Shri
K. C. Rai Chaudhary, C. N. Singh, and
R. S. Singh, Secretary, Treasurer and Pre-
sident respectively of Local Co-ordination
Committee assembled at the RPF  post
Dhanbad and desired to know as to why
the Inspector of Works was not arrested
and released when he was involved in a
theft of railway  material. Thereafter,
they squatted on the railway track and
detained 4 Dn. Mail. Their demand was
that Shri A. B. P. Sinha, Loco Foreman
Dharrad  should be transferred, Shri
Murli Dhar. Inspector of Works should
be arrested along with his office writer
and that Shri L. Dixit, Sub-Inspector, RPF
should remain at Dhanbad.

The civil officers with police force and
railway officers visited the spot and held
negotiations with  the Leaders of  the
Local Co-ordination Committee.  The
squatting was withdrawn and normal train
services were resumed at 06.50 hours on
21-9-73. In the ncgotiations, the following
demands were made :—

(i) Tmmediate impartial enquiry must
be made by high-powered com-
mittee to find out the truth in
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the case of theft of railway pro-
perty.

(ii) Inspector of Works, Dhanbad,

. Writer Shri Acharya and others
involved in this case must te
arrested.

(iii) In case. O.C. Dhanbad is found

responsible, he must be punished

as per law. His transfer order

must be cancelled forthwith.

(iv) Immediate transfer of Loco Fore-
man Dhanbad be ordered.

Again on 21-9-73. prolonged negotiations
were made and the following agreement
was reached :—

(i) Impartial  enquiry will be con-
ducted in the alleged theft case
of engineering material  against
Inspector of Works and  Shri
Acharya.

(ii) Status-quo will bc maintained in
respect of tramsfer of O. C.,
RPF Dhanbad pending enquiry.

(iti) It was assured by the Divl.
Superintendent  that all reports
of staff will be placed before the
General Manager regarding trans-
fer of Loco Foreman and will
be communicated to the staff.

(iv) Any report of Loco Foreman
against staffl will not be enter-
tained without proper investiga-
tion.

(v) There will be no victimisation.

The General Manager, Eastern Railway
Calcutta has finally appointed an enquiry
committee consisting of one senior En-
gineer Track (Planning), one Senior Per-
sonnel Officer from Calcutta and one
Security Officer to enquire into the alleged
arrest of Shri Murli Dhar, Inspector of
Works, Dhanbad on 19-9-73 in connection
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with the RP(UP) Act case No. 5(3) 73
dated 30-8-73 resulting in stoppage of work
on 19-9-73 and 20/21-9-73  with instruc-
tions to finalise the proceedings early.
The enquiry by the Committee is still in
progress.

Survey for Oil conducted By O. & N.G.C.

5156. SHRI DINESH JOARDER : Will
the Minister of PETROLEUM AND
CHEMICALS be plcased to state :

(a) the surveys conducted by the Oil
and Natural Gas Commission in various
States to locate oil during the period from
January to September, 1973;

(b) the salient fecatures thereof; and

(c) expenses incurred on these surveys ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN) (a) and (b). Dectailed /semi-
detai}ed'/reconnuissance geological surveys
were carried out in parts of Jammu &
Kashmir, Rajshthan, Madhya Pradesh,
Gujarat. Andhra Pradesh, Arunachal Pra-
desh, Tripura, Mizoram, Asscm. and the
Andaman Islands. Some ge.-morphologi-
cal mapping and traversing v.us done in
parts of Jammu & Kashmir, Madhva Pra-
desh. Gujarat. Tripura, Tamil Nadu, Kerala
and the Andaman Islands. Additionally,
geophysical surveys were conducted in
parts of Punjab, Uttar Pradesh. Rajasthan,
West Bengal, Assam, Orissa, Gujarat,
Andhra Pradesh and Tamil Nadu Slates
and in the offshore arca of the Arabian
Sea adjoining the Gulf of Cambay. The
geophysical surveys helped to obtain in-
dications of the presence of new structures
and also to map in detail some of the st-
ructures delineated earlier.

(c) A total expenditure of Rs.
lakhs has been incurred on
work.

242.47
the survey
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Appoint
owned C

¢t of Inspectors for Foreign
I under secti 31 and
44 of the MRTP Act

5160. SHRI JAGANNATH MISHRA :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether certain foreign-owned com-
panies are indulging in monopolistic and
restrictive trade practices;

(v) if so, the names of such companies
where Inspectors have been appointed under
Sections 31 and 44 of the MRTP Act:
and

(c) the results achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA) : (a) to (c). Complaints
alleging that certain foreign-owned com-
panies are indulging in monopolistic and/
or restrictive trade practices have been
received by the Central Government and
while in one case, namely, Cadbury Fry
(India) Private Limited, Inspectors have
been appointed under section 44 of the
Monopolies and Restrictive Trade Prac-
tices Act for making investigation into the
affairs of the company, in another, namely.
Coca-Cola Export Corporation Limited, a
reference has been made to the Monopo-
lies and Restrictive Trade Practices Com-
mission under section 31 of the .Act. In
one more case, namely, that of Hindustan
Lever Ltd, an inspection has been ordered
under section 209 (4) of the Companies
Act. Government has yet to reccive re-
ports in regard to the various steps taken
by it.
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Dlegal construction on Railway Land near
Gate No. 5, Khurja City

5161. SHRI DHAN SHAH PRADHAN :
SHRI R. V. BADE :

Will the Minister
pleased to state:

of RAILWAYS be

(a) whether A.E.N. Hapur, Moradabad
Division Northern Railway has illegally
permitted construction of two residential
buildings by a private party on Railway
land near Gate No. 5 at Khurja City even
though the fact was reported to him by
his subordinate officers when the construc-
tion had just started;

(b) if so, whether any action has been
taken against the concenred A. E. N. for
permitting encroachment on Government
land and whether now an enquiry by C.B.I.
or Railway vigilance is proposed to be
held in the matter;

(c) if not, the reasons thercfor; and

(d) the action proposed to be taken for
removing the encroachment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
The alleged encroachment by one outsider
on the Railway land at Km. 7/2-3, ncar
Gate No. 5§ at Khurja City was reported
to the Assistant Engineer, Hapur, Morada-
bad Division, Northern Railway, by one
of his subordinate officers in June, 1973.
Spot verification by Land Control Officer,
of the Northern Railway in  December,
1973 revealed that there was no encroach-
ment on the said Railway land as per cer-
tified reconciliation plan of 1956 duly
signed by both the Railway and the Re-
venue officials. However, as per certificd
plan of 1906. the said house appears to
be within Railway land. Further scrutiny
and checks are, therefore, in progress to
establish beyond doubt the Railway's title
for the said land. Further course of action
in the instant case will depend on the
outcome of the checks.
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Application from APIDC for Manufacture
of P.V.C.

5163. SHRI K. KODANDA RAMI
REDDY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether the Andhra pradesh In-

dustrial  Development  Corporation  has
applied for the manufacture of P.V.C.
(Polly Vinyl Chleride) in the State: and

(b) if sc,
thereto ?

the reaction of the Cenrtre

THE G:INISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWA?Z.
KHAN) : (a) Yes, Sir.
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(b) The party’s first application for the
manufacture of PVC for a capacity of
25,000 tonnes/year based on Naphtha was
rejected. Their revised application for a
capacity of 30,000 tonnes/year based on
calcium carbide is under examination.

Allotment of Petrol Pumps and Gas
Agencies to war widows

5164. SHRI PRABODH CHANDRA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the number of petrol pumps
gas agercies allotted to war widows ;

(b) whether in many cases, well-to-do
persons have misused the names of the war
widows to get the agencies for themselves
and the war widows are hardly paid 25
per cent of the profit; and

and

(¢) if so. what steps Government pro-
poses to take or have taken to stop such
misuse ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETRALEUM AND
CHEMICALS (SHRI  SHAHNAWAZ
KHAN): (a) to (¢). The required infor-
mation is being collected and will be laid
on the Table of the House.

Loan for construction of Meghadrigadda

Dam
5165. SHRI K. KODANDA RAMI
REDDY : Will the Minister of IRRIGA-

TION AND POWER be pleased to state :

(a) whether Government of Andhra
Pradesh and approached the Central Gov-
ernment for a loan of Rs. 1 crore for ex-
panding construction work of Meghadri-
gadda dam which will supply water to Zinc
Smelter Plant and Steel Plant at Vizag in
the iritial stages; and

(b) if so, the reaction of the Central
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIG {TION AND
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POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes. Sir. A proposal in this
regard was received in the Ministry of
Sieel and Mines.

(b) This will be processed by the Minis-
tr of Steel & Mines on receipt of revised
cstimates of cost of the scheme.

Loan for construction of Godavarl
Diversification Scheme

5166. SHRI K. KODANDA RAMI
REDDY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

ta) whether the Central Government
have been requested by the Government of
Andhra Pradesh for a loan of Rs. SO lakhs
for commencing the construction work of
Godavari Diversification Scheme : and

(b) if so. the reaction of the Central
(overnment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY  OF  IRRIGATION  AND
POWER °~ (SHRI SIDDHESHWAR
PRASAD) : (a) Yes. Sir. A request in

this regard has been reccived in the Minis-
trv of Steel and Mines.

(b) The Ministry of Steel and Mines
huve intimated that the Godavari Diversion
Scheme. which is to be designed to meet
the water requircments of the proposed
steel plant at Visakhapatnam, is an integral
part of the steel project. Work on this
scheme can be taken up only after the
gquantitative and qualitative requirements of
water, phasing of execution of works etc:
wre worked out in the Detailed Project
Report. the preparation of which is to be
t:hen up soon.

Complaints from Assam Regarding Central
Loan to Brahamaputra Flood Control
Commission

5167. SHRI Y. ESWARA REDDY :
SHRI M. RAM GOPAL REDDY:
Will the Minister of IRRIGATION AND
POWER be pleased 1o state :

(a) whether Government have received
any complaints from Assam Government

AGRAHAYANA 27, 1895 (S 1K)

Written Answers Sz

that the Centre did not fulfil its commit-
ricnt in respect of loan assistance to the
Brahamaputra Flood Control Commission:

(b) if so. the gist thereof ; and

(c) the reaction of government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). The State Gov-
ernment of Assam requested for the re-
leuse of loan assistance of Rs. 2.5 crores
to meet the immediate expenditure on the
works under-taken by the Brahamapntra
Flood Control Commission during 1973-74
and also the liabilities spilling over from
1972-73 as the provision of Rs. 69 lakhs
made by them in their budget had been
exhausted.

Early in 1972, the Centre had decided
ufier discussions with the officials of the
State Government that the total requirement
for the works under-taken by Brahamaputra
T'lood Control Commission during the
Fourth Plan should be fixed at Rs. 29.45
crores. Out of this Rs. 23.53 crores would
be met by the State Government from its
own plan provision and the balance Rs. 5.92
crores would be provided by the Centre as
additional assistance to the State. Taking
into account the expenditure incurred in
the State Plan upto the end of March. 1973,
the outlay approved and earmarked in the
State’s Annual Plan 1973-74 was Rs. 4.33
crores. The Central assistance utilised by
the State upto the end of March, 1973,
was Rs. 2.61 crores.

The State Government have been in-
formed that it would be possible for them
to get an assistance of Rs. 3.32 crores
from the Centre during 1973-74. which to-
gether with the earmarked provision in the
State Plan of Rs. 4.33 crores would enable
them to implement a programme of Rs.
7.65 crores during the year. l.oan assis-
tance from the Centre would. however, be-
come available to the State Government
only after the expenditure in the current
vear exceeds the earmarked outlay of Rs.
4.33 crores in the State Plan.
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POWER be pleased to state :

(a) whether the Indian Jute Mills Asso-
ciation has urged Government to give pri-
ority in power supply : and

(b) if so, the rcaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

PRASAD) : (a) and (b). A representa-
tion from the Jute Mills Association, Cal-
cutta was recently received requesting top
priority to the jute industry in the matter
of power supply. The Government of
India have already recommended to the
various State Governments that higher prio-
rity may be given to the export oriented
industries including the jute industry,

The power supply position in the country
has generally improved and efforts are being
made to meet the power requirements of
the jute industry.
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Shortage of Life Saving Drugs

5170. SHRI NAWAL KISHORE
SHARMA : Will the Minister of PETRO-
1L.LEUM AND CHEMICALS be pleased to
stute :

(a) whether Government are aware that
due to a restriction placed by his Ministry
on the release of raw materials to drug
manufacturers, there is apprehension of
shortage of common drugs of mass con-
sumption and life saving drugs : and

(b) if so. what action is being taken to
restore the old practice of releasing raw
muterial to manufacturers on actual con-
sumption basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) There is no apprehension of
slortage of drugs.

(b) Bulk drugs and drug intermediates
whiich are imported through STC are being
relecased to manufacturers on the basis of
actual consumption in the past two years.
[-urther quantities are released where the
authorised capacity so justifies. To the
small scale scctor suitable incremental
allocatiens are also being ~iven
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Increase in Prices of Lubricants

2172, SHRI K. MALLANNA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the State Governments were

censulted in regard to the increase in prices
of lubricants and if so, the names of the
States who have favoured and those who
were against this move ; and

(b) whether Government have cut the
crude import due to the non-availability of
feicign exchange and also rise in prices in
Petroleum and its products ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETRQLEUM AND
CHEMICALS (SHRI  SHAHNAWAZ
KHAN) : (a) Consultation with  State

CGiovernments has not been considered neces-
sory in this regard.

(b) So far crude oil imports have not
been reduced on this account.
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of P Train Running
da and Sambal (Qouth
Eastern Railway)

Cancellati
between Jhar

5173. SHRI P. GANGADEB : Will the
Minister of RAILWAYS be pleased to
State :

(a) whether daily passenger train run-
ning between Jharsuguda and Sambalpur
Railway stations (South Fastern Railway)
kas been cancelled ;

(b) if so, whether Government are aware
that this cancellation has resulted in great
inconvenience to the public, especially
students ; and

(¢) what immediate steps have been
taken or proposed to be taken in this re-
card ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
Out of the 4 pairs of passenger carrying
trains running on Jharsuguda-Sambalpur
section. only one pair of passenger trains
wus cancelled from 14-11-1973 which has
since been restored with effect from
12-12-1973.

Setting up of study group to settle the
dispute over Sharing of Cauvery Waters

5174. SHRI P. GANGADEB :
SHRI K. LAKKAPPA :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any Study Group has been
set up by his Ministry to settle the dis-
pute over the sharing of Cauvery Waters;

(b) whether the Group has made any
reccommendations  about the present and
future use of Cauvery Waters; and

(c) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
FOWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c¢). In the discussions
in October, 1973, the States desired that a
study should be made by the Centre on the
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scope for economy in the use of Cauvery
Waters. whereafter they would have further
discussions on the use of Cauvery waters.
An officer of the Ministry of Irrigation
andd Power is making these studies with the
essistance of some experts.

Shortage of Petroleum Products in certain
States

5175. SHRI P. GANGADEB :
SHRI SHRIKISHAN MODI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether there is a scarcity of petro-
leum and petroleum products in the coun-
try. particularly in Orissa, Karnataka, Pun-
ji.b. Rajasthan and Gujarat ;

(b) if so, whether Government is con-
sidering rationing of petrol ; and

(c) if not, the sicps proposed to meet
country's requirement ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN) :(a) There are adequate invento-
ries of petroleum products to meet the de-
mand in the country. There have however
been at times temporary local shortages due
tc problems like transport dislocation, strikes
cte.

(b) and (c). Do not arise.

Instaliation of Kerosene Oil Pumps

5176. SHRI P. GANGADERB :
SHRI SHRIKISHAN MODI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) what is the storage capacity of the
Indian Oil Kerosene Oil Pump set up in
Tilak Nagar, Delhi; and

(b) whether more such pumps
been opened in Delhi ?

have

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) The storage capacity of the
underground tank installed at Tilak Nagar.
Delhi is 15.000 litres.

(b) One more similar pump has been
opened at Bhogal in Delhi.

Foreign firms with more than 26 percent
Foreign equity

5177. SHRI K. S. CHAVDA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the present foreign equity of foreign
diug firms in this country with forcign
cquity exceeding 26 percent ;

ib) what was the initial foreign invest-
ment of these firms; and

(c) how the present foreign equity  has
been formed—whether by fresh investment
from abroad or by issue of bonus shares or
otherwise—that is from payments obtained
in this country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI  SHAHNAWAZ
KHAN) : (a) to (c). Statement showing
the names of firms manufacturing drugs
and pharmaceuticals  with direct foreign
cauity exceeding 265, the original equity,
their present total paid up capital, the pre-
sent paid up capital held by the foreign
shareholders and how it has been built
up is laid on the Table of the House.
[Tlaced in Library. Sce No. LT 6045,73]

Production targets of drugs in Fifth Plan

5178. SHRI K. S. CHAVDA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Government have finalised
the targets of production of drugs and for-
mulations for the Fifth Plan;

(b) if not, when these are expected to
be finalised ;
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(o) whether Government propose to
consider the desirability of reserving pro-
duction of certain drugs and formulations,
particularly the latter for the Indian scctor
of the drugs industry; and

(d) if not, what are the objections of
Government to this suggestion ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN) (a) to (d). Drafi Fifth Five
Year Plan containing plans for the develop-
ment of industries including the Drugs and
Pharmaceuticals Industry has since been
adopted by the National Development Coun-
cil and it will be laid on the Table of the
House by the Planning Commission. The
sieps already being taken by the Govern-
ment to encourage Indian Sector of the
drug industry have been indicated in the
rcply given to Lok Sabha Starred Question

No. 227 answered on 27th November,
1973.
Agr t for Oil explorati by India

in Irag

5179. SHRI P. A. SAMINATHAN :
SHRI V. MAYAVAN :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether an ugreement between Oil
and Natural Gas Commission and Iraq for
oil exploration in that country was recently
signed ; and

(b) if so, the main features of the

agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Yes, Sir.
(b) Under the Contract signed on

August 22, 1973, the Oil and Natural Gas
Commission is to render specified technical,
financial and commercial services to the
Iraq National Oil Company (INOC) in res-
pect of the exploration for and the ex-
ploitation of petroleum in an area of 4175
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sg. kms. in Iraq, the marketing of petroleum
produced therefrom, etc. The total ex-
penditurc on this venture is estimated at
zbout Rs. 68.95 crores, of which the ex-
penditure on exploration would be about
Rs. 4.5 crores to Rs. 7.5 crores. In the
event of commercial discovery and produc-
tion, all cost would be recoverable from
INOC. and the ONGC will be remune-
rated for its services through its right to
purchase certain  specified quantities  of
crude oil produced from the area at a con-
cessional “guarantced sale price.”

Inter-State Board for Thein Dam Project

5180. SHRI P. A. SAMINATHAN :
SHRI R. N. BARMAN :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have since
decided to set up an Inter-State Board for
Thein Dam Project as suggested to the
State Governments concerned ; and

(b) if so. the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) Does not arise.

Immolation by an employee of Railway
near Parliament House in November,
1973

5181. SHRIMATI SAVITRI SHYAM :
SHRI HUKAM CHAND KACH-
WAI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the attention of the Rail-
way authorities has been drawn to the re-
sorted attempt to immolation of a Railway
employee of the Eastern Railway near
I'arliament House in the last week of
November, 1973 by setting fire to the kero-
sene-soaked clothes ;

(b) whether before this, the employee
had met the Railway Minister and other
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Ruilway authorities and drawn their  at-
tention of suppressing cases of corruption
against senior officers of the Eastern Rail-
Wiys ;

(c) if so. the gist thereof and action
icken in the matter ; and

(d) what financial and other assistance
will be given to the bereaved family of
the Railwiuy employee ?

THE, DEPUTY. MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) As per
reports which  appeared in some  News
Papers published on 25-11-73 from New
Delhi, Shri S. P. Verma, formerly a Sani-
tury Inspector of the Eastern Railway had
attempted to immolate himself near Par-
liument House on the evening of the 24th
November. 1973. Subsequently. it had been
reported in the News Papers on 27-11-73
that Shri Verma had died on 26-11-73 of
the injuries caused by the burns. At the
time of the incident Shri Verma was not
a Railway employee as he stood removed
from Railway Service with eifect from 27th
February, 1968.

(b) Shri Verma had met various Rail-
wuy Ministers from time to time and also
certain officers of the Ministry of Railways
in connection with the allegations of cor-
ruption levelled by him against some offi-
chils of the Eastern Railway.

(¢) The gist of the complaint of cor-
ruption made by Shri Verma is that :—-

(i) Two caste Hindus were appointed
as Safaiwalas in the Kanchrapara Work-
shop of the Fastern Railway;

(ii) these two person were not doing
any conservancy work as it was, in the
words of Shri S. P. Verma, “against
their raciul profession™ ;

(iii) they were irregularly paid a
‘Sewer allowance” of Rs. 3/- per month
to which they were not entitled ;

(iv) AWO/Kanchrapara
ted 1! Casual labourers

had appoin-
(Sanitary

DECEMBER 18,

1973 Written Answers 92
Clcaners) in the month of June. 1964

out of which six were underaged; and

(v) he was removed from service be-
cause he brought to light certain cases
of corruption ;

Allegations (i) to (iv) above had becn
investigated in detail but they remained un-
substantiated. The results of the investi-
gations were also referred to the Central
Vigilance Commission who advised that
the allegations did not call for any action
from vigilance angle. However, during
the course of investigations certain irre-
gularities on the part of some staff came
to notice for which they were taken up
suitably.

As regards allegation (v). Shri Verma's
removal from service was on the charge
of leaving his headquarters without per-
mission and absenting himself from duty
withoui authority. The penalty had becn
imposed after following the procedure laid
down in this regard. His appeal against
the order of removal from service wus
duly considered but rejected by the Gene-
ral Manager, Eastern Railway. His case
was also examined in the Ministry of Rail-
wuys at the highest level and it was felt
that there was no ground to interfere in
thc orders passed for his removal from
service.

(d) Since his removal from service on
27th February, 1968 he ceased to be a rail-
way employee. as such no financial assis-
tance to the family is normally payable.

Running of a taxi on cooking gas

5182. SHRIMATI SAVITRI SHYAM :
SHRI AMARSINH CHAU-
DHARI :

Will  the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the reported run-
ning of taxi on cooking gas by two en-
gincers and a taxi driver;
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(b) if so, the salient features thereof
and the reaction of Government thereto ;

(c) whether Government will encourage
this system in view of the shortage and
high price of petroleum and their bypro-
ducts ; and

(d) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) to (d). Yes, Sir. The use
of cooking gas for automotive purposes is
hcwever irregular. The Government is pro-
cessing the issue of an order restricting the
use of Liquified Petroleum Gas for pur-
poses other than domestic fuel.

Meetings between employees of the Re-
cognised Employees Federation and

Railway Board at Delhi

5183. SHRIMATI SAVITRI SHYAM :
SHRI AMARSINH CHAU-

DHARI :

Will the Minister
pleased to state :

of RAILWAYS be

(a) whether any meeting was held bet-
ween the two recognised Employees Fede-
rations and the Railway Administration/
Board ai Delhi in the month of November,
1973 on the issues of employees demands,
gricvances and problems ;
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(b) if so, the decision taken thereat;
ard
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(c) when and how the same will be

implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.

(b) and (¢). The minutes of the meet-
ing are being finalised in consultation
with the representatives of the Federations
and steps will be taken to implement the
decisions taken therein as soon as possible.

Irrigation Projects in Gujarat

5184. SHRI VEKARIA : Will the Mini-
ster of IRRIGATION AND POWER be
pleased to state :

(a) whether proposal for any new irri-
gation project has been sent by the Gujarat
Government ; and

(b) if so, the main feature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
PTOWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The main fea-
ture of 20 new irrigation projects received
from the Government of Guijarat are indi-
cated below :—

S. Name of project Estimated cost Benefits
No. (District) (Rs. lakhs) (Lakh hectares)
1. Karjan (Broach) 166.84 0.385
2. Sipu (Banaskantha) 932.64 0.19
3. Rami (Baroda) 38.35 0.0013
4, Sukhbhadar (Bhavnagar) 151.16 0.0035
s. Rajwal Irrigation Scheme 150.88 0.0033
6. Amipur Irrigation Scheme 211.66 0.068
7. Narnav Slage Il (Sabarkanta) 90.35 0.0034
8. Kalindri (Junagarh) 46.31 0.0016
9. Dhatarwadi (Amreli) 108.22 0.0025
10. Nara (Kutch) 77.97 0.0011
11.  Machhan Nalla (Panchmahal) 89.03 0.0034
12. Rezval (Junagad) 207.78 0.05
13. Machhurdri (Junagad) 173.09 0.04
14. Wankleshwar Bhey (Panchmahal) 34.94 0.0017
15. Pigut (Broach) 65.86 0.0013
16. Godheted (Kuich) 34.13 0.006
17, Shetrunji Spillway Gates (Bhavnagar) 32.68 0.34 (Total)
18. Kaswati (Kutch) 53.65 0.006
19. Ambajal (Junagad) 65.95 0.0011
20. Baldeva (Broach) 53.52 0.0015

50 LSS/73—4
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Expansion of Pesticides Units

5185. SHRI ARVIND M. PATEL : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have allowed
further expansion of the pesticides pro-
duction units ; and

(b) if so, the names of the units and
to what extent the expamsion has becn
allowed to each unit ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). Details of capa-
cities approved for units in the organised
sector for manufacture of Pesticides (Tech-
nical) as in Janvary, 1970 and the
expansions allowed to them subse-
quently are given in the statement laid
on the Table of the House. {Placed in
Library. See No. LT-6046/73]

Laying off of outdoor fitting staff,
Dhanbad

5186. SHRI K. M. MADHUKAR :
SHRI RAMAVATAR SHASTRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the telegram dated the 27th
October, 1973 addressed to him by the
President, Indian Railway Loco Mechani-
cal Staff Association, Dhanbad regarding
the laying off of 29 outdoor fitting staff,
Dhanbad for twelve days, was received ;

(b) the gist of the representation sub-
mitted to the Divisional Superintendent,
Dhanbad in this regard ;

(c) the action taken against the Officials
tesponsible for wastage of so much man-
power in these days of economy; and

(d) whether claims, have been prefer-
red by B.C.C.L. and others for despatch
of coal-loaded wagons without weighing
them due to defective weight bridges ?
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THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (c)
There has not been any laying off of 29
outdoor fitting staff at Dhanbad for 12
days.

(d) No.

THE

Accumulation of Jute to Cossipore Road
goods shed (Eastern Railway)

5187. SHRI K. M. MADHUKAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the Eastern Railway has
imposed restrictions on booking of jute to
Cossipore Road goods shed due to huge
accumulations of stocks ;

(b) if so, the reasons for the delay in
removal of jute bales ; and

(c) the steps taken to solve the pro-
blem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
from 5-11-1973 to 28-11-1973.

(b) Congestion in Cossipore Goods Shed
due to non-removal of Jute bales on ac-
count of a dispute between the jute mer-
chants and the truck operators.

(c) The matter was brought to the notice
of the West Bengal Government and the
Jute Commissioner for expediting settle-
ment of the dispute and for clearance of
accumulated bales. With an improvement
in the position, restriction was lifted with
eflect from 29-11-1973.
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Breakdown of the compressor of Paraxy-
lene Plant of Indian Petro-Chemical
Corporation at Baroda

5190. SHRI PRABODH CHANDRA:
SHRI C. K. CHANDRAPPAN :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether there have becn frequent
breakdowns of the compressor of the
Indian Petro-Chemical Corporation’s para-
xylene plant at Baroda;

(b) if so, the reasons therefor; and
(c) the remedial measures taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Yes, Sir.

(b) The reasons for breakdowns are
under investigation by the overseas manu-
facturers of the compressor as well as by
the foreign engineering contractor of the
Indian Petrochemicals Corporation Limited.

(c) Remedial measures will be suggested
by the two foreign parties after the rcasons
for failures are identified.

Economic Review of Capitalisation in
Raflways

5191. SHRI PRABODH CHANDRA :
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) Whether an economic review of
capitalisation in Railways has been madc;
and

(b) if so, the conclusions theieof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and

(b). No general review has been done
but in the case of construction of new Iines
and major open line works which are
charged to Capital, Productivity Tests are
conducted to compare the actual results
achieved with the anticipations.
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Offer of supply of crude by Iraq

5192. SHRI PRABODH CHANDRA :
SHRI RAM BHAGAT PASWAN:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Iraq Government has offer-
ed to supply more crude oil to our country;

(b) if so, the quantity offzred; and

(c) the extent to which it would case
our position ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN) : (a) Yes. Sir.

(b) The additional quantity of crude oil
agreed to be supplied by the Iraqi National
Oil Company during 1974 is one miillion
tonnes.

(c) The above supply will help reduce
substantially the gap between the demaund
and availability and thus enable the coun-
try to maintain the supply of patroleum
products.

Credit from Japan, Italy and France for
Fertilizer Plants

5193. SHRI M. SUDARSANAM :

SHRI MAHADEEPAK SINGH
SHAKYA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Japan, Italy and France
have agreed to provide credit for the
proposed five fertilizer plants; and

(b) if so, the terms
thereof ?

and conditions

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN) : (a) and (b). Japar and France
have offered specific assistance in this re-
gard. The credit assistance by Japan
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is likely to be 32.9 billion Yen for thrce
fertilizer plants and would be spread over
a period of three years, ie., 1973-74,
1974-75 and 1975-76. The loan would be
repayable in 25 years including a grace
period of 7 years with an interest rate of
4 per cent. The Japanese assistance will
be within the framework of the Aid
India Consortium.

France has offered a special credit of
300 million French Francs and the terms
thereof are under discussion with the
French authorities.

As regards Italy, proposals have been
received from certain Italian firms indicat-
ing the availability of assistance to our
programme, but a final view has not been
taken in regard to them.

Oi Drilling by O. & N.G.C. at Alpha in
Persian Gulf

5194. SHRI M. SUDARSANAM: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether O&NGC has succeeded in
drilling oil at Alpha in the Persian Gulf;
and

(b) if so, the total expenditure in-
curred by O&NGC on this project so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN) : (a) In the course of the ex-
ploration work being conducted in the
Persian Gulf under a Joint Structural
Agreement between the National Iranian
Oil Company, the Phillips Petroleum Com-
pany of USA, the AGI of Italy and the
Hydrocarbons India Private Ltd. (HIPL)
(a wholly-owned subsidiary of ONGC),
oil has been met with in each of the two
exploration wells drilled on the ‘Alpha’
structure so far. However, the techino-
economic feasibility of oil production from
‘Alpha’ structure area is under examination.

(b) HIPL has incurred an expenditure
of US §$ 2.6 million, cquivalent to
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Rs. 1.89 crores, on the exploration work
in the ‘Alpha’ Structure area, upto the end
of August, 1973,
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Cases filed under section 92 C.P.C. in the
Courts of D. C.,, Delhi/A.D.M., South
Delhi in August, 1970

5196. SHRI AMBESH : Will the Minis-
ter of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state :

(a) the number of cases iled under
Section 92 C.P.C. in the Court of D.C,
Delhi/A.D.M. South, New Delhi in the
month of August, 1970;

(b) the number of cases out of them
so far decided; and
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(c) the reasons for the delay in decid-
ing these cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY) : (a) to (c).
The information is being collected and will
be laid on the Table of the House.
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Charter of demands submitted by
0.&N.G.C. Officers

5201. SHRI V. MAYAVAN :
SHRI P. M. MEHTA :

Will the Minister of PETROLLEUM AND
CHEMICALS be pleased to state:

(a) whether the Oil and Natural Gas
Commission officers have submitted a
charter of demands to the Central Gov-
ernment ;

(b) if so, whether they have also de-
manded that these should be met by the
15th December, 1973; and

(c) if so, the reaction of Government
thereto ?
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THE MINISTER OF STATL IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Yes, Sir.

(b) It was urged that the decision of
of the ONGC on the points made by them
be obtained latest by December 15, 1973,

(c) The matter was referred to the
Chairman ONGC who has bzen in touch
with the representatives of the Officers’
Associations. A meeting was held beiween
them on December 8, 1973 in which the
demands were discussed. A further meet-
ing is to be held in January, 1974.

Rush of Passengers due to lock

Indian Airlines

5202. SHRI V. MAYAVAN :
SHRI P. M. MEHTA :

Will the Minister of RAILWAYS be
pleased to state :

ut in

(a) whether great rush of passengers
was experienced in the Month of Novem-
ber, 1973 due to the lock-out in the Indian
Airlines;

(b) whether the passengers could not
be accommodated in the existing trains;
and

(c) if so, what steps Railways took to
meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
In order to clear the extra rush of passen-
gers, additional coaches are being attached
to important trains, wherever feasible.

Creation of a centralised monitoring system
for Power Projects

5203. SHRI PRABHUDAS PATEL:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have taken a
final decision in regard to creation of a
centralised monitoring system with the
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co-operation of the States to keep a con-
tinous watch on the progress of power
projects and to take prompt remedial
measures where progress has been hind-
ered ;

(b) if so,
and

the main features thereof ;

(c) whether any of the States have ob-
jected to the proposals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The creation of a
centralised monitoring system is included
in the draft V Plan which has recently
been endorsed by the State Governments.
The details are being formulated in con-
sultation with the Planning Commission.

Construction of Salt Water Barrier at
Thannirmukkam

5204. SHRI VARKEY GEORGE :
SHRI N. SREEKANTAN NAIR :

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Central Water and
Power Commission have received the re-
vised estimate for the construction of Salt
Water Barrier at Thannirmukkam from the
Government of Kerala for clearance; and

(b) if so, the reasons for the delay in
giving the technical clearance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b) Certain clarifications are still await-
ed from the State Governmcnt.

Request for allotment of mutton tallow to
the Kerala soaps and oil limited, Calicut

5205. SHRI VARKEY GELORGE :
SHRI N. SREEKANTAN NAIR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:
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(a) whether he has received a request
from the Government of Kerala to advise
the Director-General, Technical Develop-
ment to allot 1300 tonnes of Mutton Tailow
to the Kerala Soaps and Oils Limited,
Calicut; and

(b) if so, the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Yes, Sir.

(b) Soap comes under the category of
non-priority industry and import assistance
in form of tallow allocation to soap units
is given on the basis of approved capacity.
Tallow- is being rcleased to M/s. Kerala
Soaps and Oils Limited, Calicut on the
basis of approved capacity of 700 tonnes
soap per annum. The firm had reported
that it can produce soap upto 3600 tonnes
per annum and requested for enhanced
allocation a tallow. It has been informed
that for expanding the soap production an
industrial licence covering the enhanced
capacity is required.

Report of fact finding Committee on
Cauvery Waters

5206. SHRI VARKEY GEORGE :
SHRI N. SREEKANTAN NAIR:

Will the Minister of JRRIGATION
AND POWER be pleased to state :

(a) whether the Government of India
have received the report of :he Fact Find-
ing Committec on Cauvery Waters; and

(b) if so, whether the interest of Kerala
State will be taken care of by diverting
some quantity of the water {or gencration
of power and irrigation purposes in view
of the fact that two maior tributaries
namely, the Kabiny and the Bhavani have
their major catchments in Kerala and a
third the Pambar originates in Kerala ?

THF, DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) - (a) Yes, Sir.
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(b) After consideration of the Commit-
tee’s reports, the States desired that studies
should be made by the Centre on the
scope for economy in the use of Cauvery
waters. The various issues regarding
Cauvery waters will be discussed futher
by the States after these studies, which are
in progress, are completed.

Representation from Kerala for implemen-
tation of silent valley hydro-electric project
with Foreign Assistance

5207. SHRI VARKEY GEORGE :
SHRT N. SREEKANTAN NAIR :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether he has received a rzpresen-
tation from the Government of Kerala for
implementing the Silent Valley Hydro-Elec-
tric Project with the assistance from coun-
tries like Canada; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD: (a) and (b). Yes, Sir. The Chair-
man, Kerala State Electricity Board has
been authorised to make tender enquiries
for supply of generating plant and cquip-
ment from different countries including
Canada. The details of forcign assistance
for covering the import would be decided
only after the offers have been received
and evaluated by the State Government
and communicated to us.

Negotiations with USSR for production of
Antibiotics and Synthetic Drugs

5208. SHRI G. Y. KRISHNAN: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether India has approached the
Soviet Union for assistance in the produc-
tiom of antibiotics and synthetic drugs; and
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(b) if so, the salient featurss thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN): (a) and (b). Discussions were
held between the Soviet and the Indian
experts in June 1973 to explore the pos-
sibilities of obtaining Soviet assistance for
production of antibiotics and  synthetic
drugs. In pursuance thereof a  Soviet
team which came to India in November
1973 gave to the Indian Drugs and Phar-
maceuticals Ltd. improved strains for Strcp-
tomycin, Tetracycline Oxytetracycline and
Penicillin. As regards new syulhetic drugs
and new antibiotics, the Sovict team in
November 1973 supplied the relevant tech-
nical data to the IDPL which are being
studied by the Indian specialists.

Amendment to Delhi Electric Conirol Order
for Supply of Power to Slum Dwellers

5209. SHRI DEVINDER SINGH
GARCHA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) whether the Delhi Municipal Cor-
poration through a resolution has recom-
mended to the Central Government to
make certain amendments in the existing
provisions of the Delhi Electric Control
Order to provide power to the residents
of the jhuggi-jhonpri and slums dwellers;
and

(b) if so, the reaction of Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). It has been reported
by the Municipal Corporation of Delhi
that a resolution to this effect was passed
by the Corporation at a special meeting
held on the 20th November, 1973. It is
however, understood that the resolution
has not so far been forwarded to the Delhi
Administration by the Municipal Corpora-
tion.



111 Written Answers

National Grid for Flood Control

5210. SHRI S. M. BANERIEE :  Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) what further steps have been taken
to have a National Grid for flood control;

(b) whether the State Governments have
been consulted in this regard; and

(c) if so, their reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). There has never been
a proposal to have a National Grid for
flood control.

Measures adopted to check black-marketing
in Petroleum Products and Shortage of
Kerosene Oil

5211. SHRI S. M. BANERIEE : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) what further steps have been taken
to end black-marketing in Pctroleum pro-
ducts in the country: and

(b) whether the shortage of kerosene oil
in various States has since been met, and
if so, in what manner ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI = SHAHNAWAZ
KHAN) : (a) State Govts. are already
empowered to handle cases of black-
marketing etc. under the Essential Com-
modities Act, 1955.

(b) Adequate inventories of kerosene
oil exist at present to meet the country’s
reguirement in full. Arrangements have
been made to make kerosene oil available
to the general public through selccted retail
outlet pumps. This arrangement is in addi-
tion to the existing kerosene dealers. This
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arrangement has been implemented in
Delhi and in U.P. Plans are also in hand

to extend the same to other states.

Modification in Pay Scales of train
examiners recommended by Pay
Commission

5212. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether any final decision has been
taken by Government regarding modifica-
tion of pay scales as recommended by the
Pay Commission in the case of Train
Examiners;

(b) if not, the reason for the same, and

(¢) when a final decision is likely to be
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESH): (a) to (c).
The Government have decided to broadly
accept the recommendations of the Third
Pay Commission relating to pay scales for
Class II, III and IV Central Govern-
ment employees, including Railway emp-
loyees. The revised scales for Railway
employees, including Train Examiners, are
being notified on the basis of this decision.

Review of design discharge of Anandapur
Barrage Project, Orissa by C.W. & P.C.

5213. SHRI ARJUN SETHI: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the review of the design dis-
charge of Anandapur Barrage Project, Dis-
trict Keonjhar, Orissa has been over by
the CW. & P.C.; and

(b) if so, the reasons therefor and the
reaction of Government therzto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR PRA-
SAD): (a) and (b). At the request of
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the State Government, the detailed designs
of the barrage are being prepared by the
Central Water and Power Commission.
The flood provision was reviewed by the
Central Water and Power Commission on
the basis of additional data made available;
and after discussions with the State Chief
Engineer, a design flood of 19100 cumecs
has been adopted for the barrage. The pro«
tection works and freeboard will be pro-
vided for a flood of 25500 cumecs, corres-
ponding to the standard project flood at the
site in present conditions.

Site for Bhimkund Dam in Orissa

5214. SHRI ARJUN SETHI: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether final decision for inclusion
of the proposed Bhimkund Dam in Keon-
jhar, Orissa in the Fifth Plan has been
taken; and

(b) if so, the name of the site ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) No, Sir.

(b) Final Decision about the site for the
proposed Bhimkund Dam has also not
been taken as yet.

Request from Government of Orissa for
permission to set up a Nylon Plant in
collaboration with J. K. Group.

5215. SHRI ARJUN SETHI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to stae :

(a) whether the Government of Orissa
requested repeatedly to the Centre to
approve the collaboration with the J. K.
Group of industries for establishment of
a unit for production of 2100 tonnes of
Nvlon-6 per year; and
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(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Yes, Sir.

(b) The proposal has been rejected.

Completion of Sukta Project in Madhya
Pradesh.

5216. SHRI B. S. BHAURA :
SHRI G. C. DIXIT :

Will the Minister of IRRIGATION
AND POWER be pleased to refer to the
reply given to Unstarred Question
No. 4594 on the 28th August, 1973 re-
garding completion of Sukta Project and
state;

(a) whether the Sukta Project in Madhya

Pradesh has since been considered and
accepted by Government;

(b) if so, the main features thereof;
and

(c) if not, the reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c¢). The modified Sukta
project, estimated to cost Rs. 483 lakhs
for providing annual irrigation to an area
of 18,800 hectares is under technical exa-
mination in the Central Water and Power
Commission.

Concession to students in Rail Travel

5217. SHRI C. K. JAFFER SHARIEF :
Will the Minister of RAILWAYS be pleased
to state:

(a) whether Government have encourag-
ed the students by giving concessions in
Rail travel to help them receive education
at institutions away from their houses and
also to see various places in the country;
and
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(b) if so, the salient features thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and

(b). Students of recognised schools and
colleges and of certain other specified edu-
cational institutions are allowed conces-
sion in rail fares (i) for travelling between
their home places and institutions and
(ii) for undertaking educational tours to
places of artistic importance in parties of
not less than ten. They have to obtain
a certificate in the prescribedd form from
the head of the educational institution
concerned for obtaining concession tickets.
The element of concession is 15% of the
fare in First Class. 25% in Second Class
and 509 in Third Class. Season tickets
are also issued to the students at about
half of the normal season ticket fares.
Students also get the facility of travelling
in special train at concession rates on
educational tour if their number is not less
than 720 and the journey is over 2500
kms. or more. The detailed rules regarding
concessions are given in the 1.R.C.A. Coach-
ing Tariff No. 21, Part I which is a priced
publication and is available at stations for
reference purposes.

Off-Shore drilling in gulf of Cambay

5218. SHRI BANAMALI PATNAIK :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state whether
the drilling operations in the Aliabet in
the Gulf of Cambay have been abandoned
for good ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN): No, Sir. The drilling operations
on the structures near the Aliabet Island
have only been suspended for the present.
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Increase in chain pulling cases on Trains

5220. SHRI RAM BHAGAT PASWAN :
Will the Mlinister of RAILWAYS be pleased
to state:

(a) whether cases of chain pulling on
trains have considerably increased in re-
cent months ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
There is a slight increase in the cases of
alarm chain pulling on trains.

(b) In majority of cases alarm chain
pulling is done without any justification
and sufficient reason. Generally, following
sections of public indulge in this anti-social
practice :—

1. Students, to get down near their

Colleges & Schools.

2. Smugglers e.g. rice smugglers in the
areas of Bengal.

3. Unauthorised hawkers who want to
get down before a station to avoid
detection.

4. Anti-social elements who do it
merely for a mischief.

5. Sometimes, even the normal com-
muters pull the alarm chain to
get down nearer to their site of
work or place of residence.
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Proposal from Planning Commission re-
garding coal and electricity as alternative

to petrol
5221. SHRI RAM BHAGAT PASWAN:
SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Planning Commission has
proposed coal and electricity as alternative
to petrol ; and

(b) if so, the salient features of the pro-
posal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN: (a) and (b). Various measures in-
cluding the use of alternative cnergy sources
to curb the consumption of petrol and
petroleum products as also to restrain the
growth rate in consumption of petrol and
petroleum products are being considered
by the Ministry of Petroleum and Chemi-
cals in consultation with the Planning Com-
mlission.

Proposal from B.O.C. regarding off-shore
concessions

5222. SHRI RAM BHAGAT PASWAN :
SHRI M. RAM GOPAL REDDY :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have received
proposals from BOC for dilution of the
equity of Oil India Limited off-shore con-
cession and take over of Assam Oil Com-
pany; and

(b) if so, the decision of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

(b) Does not arise.
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Average sale proceeds of Railway journey

Tickets in August, 1973 at Howrah and
Sealdah Railway Stations

5228. SHRI SAROJ MUKHERJEE:
Will the Minister of RAILWAYS be pleased
state :

(a) what were the average sale proceeds
per day in the month of August, 1973 of
Railway journey tickets in Howrah Rail-
way Station and Sealdah Railway Station ;

(b) what was the amount of sale pro-
ceeds on 17th November, 1973 of Railway
journey tickets in Howrah Station and
Sealdah Station; and

(¢c) the amount of sale proceeds on 16th
November of Railway tickets in Howrah
and Sealdah Railway Stations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD. SHAFI QURESHI): (a) Average
sale proceeds per day in August, 1973
from Railway journey tickets at Howrah
and Sealdah stations were as under :—-

Howrah Rs. 2,23,417.97
Sealdah Rs. 61,621.00

(b) Amounts of sale proceeds on 17th
November, 1973 from Railway journey
tickets at Howrah and Sealdah stations
were as under :—

Howrah
Sealdah

Rs. 83,802.00
Rs. 13,174.00

(c) Amounts of sale proceeds on 16th
November, 1973 from Railway journey
tickets at Howrah and Sealdah stations
were as under :—

Howrah Rs. 3,02.805.00
Sealdah Rs. 68,811.00

Irrigation and power projects under con-
struction

5229. SHRI NAWAL  KISHORE
SINHA: Will the Minister of IRRIGA-
GATION AND POWER be pleased to
state the particulars of major irrigation
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and power projects under construction in
the country and the progress made so far
and the time by which such projects are
likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : Irrigation projects with a total irri-
gation potential of 16.4 million ha. were
under construction in the Fourth Plan
period. A potential of 6.8 million ha. is
expected to be developed from these pro-
jects by the end of the Fourth Plan. It
is anticipated that most of these projects
would be completed in the Fifth Plan and
an additional irrigation potential of 5.5
million ha. developed.

Power generation projects for an aggre-
gate installed capacity of 9.2 million KW
were under construction in the Fourth Plan
period. 4.6 million KW of the capacity is
expected to be achieved by the end of the
Fourth Plan and schemes totalling 4.6 mil-
lion KW are under various stages of con-
struction and are expected to be commis-
sioned in the early Fifth Plan period.

Rail communication facilities in Bagaha-
Chitauni area
5230. SHRI NAWAL KISHORE

SINHA : Will the Minister of RAILWAYS
be pleased to state:

(a) whether the examination of the loca-
tion engineering and traffic survey report
for the restoration of Rail communication
facilities in the Bagha-Chitauni area has
since been completed and the final decision
taken on the Rail link which includes
construction of a bridge across Gandak ;

(b) if so, the salient features
and

thereof ;

(c) if not, the reasons for the delay and
the time likely to be taken for a final
decision in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
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Final location engineering and trafltic sur-
veys for a M.G. rail link between Bagaha
and Chhitauni (21,00 Kms.), have been com-
pleted and the report has been examined.
An estimate for this link, amounting to
Rs. 6.74 crores, excluding training works,
has been sanctioned on 9-11-1973. This
link includes a major bridge across the
river Gandak. Certain model studies and
investigations covering technical aspects are
now in progress and the work will com-
mence after these are completed.

(¢c) Does not -arise.

Power Stations for Railways in Northern
Zone

5231. SHRI NAWAL KISHORE
SHARMA : Will the Minister of RAIT-
WAYS be pleased to state:

(a) whether there is a proposal under the
consideration of Government to set up
power stations in the Northern Zone of
the country for the uninterrupted running
of trains;

(b) if so, the location of the nower sta-
tions ;

(c) the estimated cost at which the
power stations are expected to be set up;
and

(d) the expected power production capa-
city of each such station ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes in
Uttar Pradesh.

(b) to (d). The location and estimated
cost and production capacity would be de-
cided only after site studies and prepara-
tion of project report are completed.

Creation of post of adviser, Exploration

5232. SHRI VASANT SATHE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) when was the Post for Adviser, Ex-
ploration created ;
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(b) when was the present incumbent ap-
pointed ;

(¢) was the present incumbent found un-
suitable for a senior post in Oil and Natural
Gas Commission and was appointed to
a junior post; and

(d) was the post of Adviser advertised
through U.P.S.C. and if not. why not ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  SHAHNAWAZ
KHAN): (a) The post of Chief of Explo-
ration, Planning and Development was
created with effect from 18-2-1967. It was
subsequently redesignated as Adviser (Ex-
ploration) on 11-9-1973.

(b) The present incumbent was appointed
on deputation from O.N.G.C. with effect
from 6-3-1967. However, with effect from
1-9-1971, he has been appointed as Mem-
ber (Off-shore) in the ONGC mentioning
that he would also function as Chief of
Exploration, Planning and Development/
Adviser (Exploration).

(c) When he was employed in another
0il Company, the O.N.G.C. considered him
during the period March-July 1961 for the
post of a Superintending Geophysicist in
the scale of Rs. 1300-1600 with a starting
salary of Rs. 1420/-. However, the geo-
physicists already working in the Oil &
Natural Gas Commission made represen-
tations to the Oil & Natural Gas Commis-
sion that the post should be filled up by
departmental promotion. In view of the
representations and taking note of the fact
that he did not possess at that time the
particular qualifications prescribed for the
post of Superintending Geophysicist (in the
Geophysics Directorate), the Oil & Natural
Gas Commission did not pursue the matter
further. However, it is not a fact that
he was appointed to a junior post. Rather
in February 1963, he was offered an ap-
pointment by Oil & Natural Gas Commis-
sion as Officer on Special Duty in the
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same scale of Rs. 1300-1600. Subsequently
in November 1963. he accepted the offer
and was appointed as such with an initial
salary of Rs. 1600. which was the maximum
of the scale. In that capacity, he was put
in charge of the exploratory drilling pro-
ject of Purnea and Rexaul in Bihar.

(d) No. Sir. The question of advertise-
ment does not arise since the relevant Rec-
ruitment Rules prescribed the method of
recruitment for this post as transfer/depu-
tation or transfer on short term contract.

Engaging IMEG of UK. as consultants for
off-shore drilling

5233. SHRI VASANT SATHE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) when was the proposal to engage
IMEG of UK. as consultants for off-shore
drilling mooted in his Ministry ;

(b) was it on a single proposal basis, it
not, who were the other consultants who
had offered their service; and

(c) the cost of engaging IMEG ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The proposal to engage
IMEG of UK. as consultants to select a
suitable off-shore mobile drilling unit, was
mooted in April 1969. On enquiry made
by the High Commission of India, on be-
half of the ONGC, the Ministry ot Power,
Govt. of UK. advised that the Institute ot
Petroleum, London, be approached in the
matter and latter suggested that IMEG,
London, would be a suitable firm for the
purpose.

(b) Of the various consultancy firms and
certain Institutes from whom enquiries were
made by the ONGC in the latter part of
1968, 4 firms viz.

(i) Korkut Engineers, Inc.
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(ii) Off-shore Systems, Inc.

(a subsidiary of Martin Marietta)

(iii) Galdril, Inc. (a subsidiary of the
Flour Corporation Ltd.)

(iv) Global Marine. Inc. responded to
the Commission’s enquiry. In regard to
some of these firms. it was not clear whe-
ther they had adequate experience of the
type of the work involved. and in all cases.
the total charge for the complete consul-
tancy job was not indicated.

(c) The IMEG was paid a fee of U.S.
$ 19,500 for its consultancy service.

Expenditure incurred on Takru Commission

5234. SHRI VASANT SATHE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total cost incurred so far on
Takru Commissicn ;

(b) the fees claimed individually so far
by the lawyers appearing for the Petroleum
Ministry, the 10C and the Commission’s
lawyers ;

(c) whether any payment is due to them:
and

(d) the amount of sanctioned expendi-
ture for the Commmission till 31-3-1974 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Rs. 12.12 lakhs (approx.)

(b) and (c). The total amount claimed so
far and the amount which is still to be
paid out of the total amount claimed by
the lawvers appearing for the Ministry of
Petroleum & Chemicals, the IOC and the
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Commission's lawyers, separately is given

below :—

Amount Amount yet
claimed to be paid

by to Lawyers
Lawyers

(In thousand rupces)

(i) Petroleum

Ministry,s

Lawyers. 293 100
(ii) 10C,s Lawy-

ers. 280 70
(ii1) PIC’s Lawy-

ers. 94 69

Total : Te67 239

(d) The budget provision and expenditure
actually incurred by the Commission since
its inception. is given below :—

Budgct
Provision

Expenditure
incurred

(In thousand rupees)

(i) 1970-71 152 63
@ii) 1971-72 136 120
(iii) 1972-73 337 210
((iv) 1973-74 72 178
(original (upto Nov. 1973)
estimate)
(Revised
estimates

proposed-391)

Construction of broad-gauge railways siding
for Koradi Power Station in Nagpur

5235. SHRI VASANT SATHE : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether construction of the Broad-
cauge Railway Siding to serve Koradi
Power Station in Nagpur region is lagging
too far behind schedule ;

(b) if so, the reasons therefor and the
steps taken to expedite the construction ;
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(c) whether large amount is being spent
for transporting the power house construc-
tion material from Nagpur Railway Junc-
tion to Koradi site by road; and

(d) if so, the total amount paid to con-
tractors during the last three years for
transport of material by road and justifi-
cation therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

(¢) and (d). Railway does not possess this
tntormation as it concerns Maharashtra
State  Government/the Koradi Thermal
Project authority.
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Value of materials stored in different depots
of railways

5237. SHRI K. P. UNNIKRISHNAN :
SHRI RAMACHANDRAN KA-
DANNAPPALLI :

Will the Minister of RAILWAYS be

pleased to state :

(a) the total value of materials stored In
different stores depots of Railways and its
division-wise break up;

(b) the steps taken by the Government
to reduce the purchase of materials which
are already in the stores of the Railways;
and

(c) whether Government made any phy-
sical verification of the stock ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) The total
value of material stored in different stores
depots of Railways was about Rs. 154.00
crores as on 31-3-1973. The information
1s not maintained division-wise.
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(b) The purchase of stores stocked In
stores depots is so regulated that only
quantities essentially required are purchased
with due regard to stock on hand, require-
ments based on trend of consumption, lead
time involved in procurement and saftey
stocks to be maintained.

(c) Yes. The physical verification ot
stocks is done regularly on a programmed
basis.

State which have achieved cent per cent
rural electrification

5238. SHRI M. S. PURTY: Will the
Minister of IRRIGATION AND POWER
be pleased to state the names of States and
Union Territories which have achieved
cent per cent rural electrificaion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): The State of Haryana and the
Union Territories of Chandigarh, Delhi and
Pondicherry have achieved cen per cent
electrification of their villages.

PI P

from P i C

Suggesti
for re-examination of foreign oil companies

5239. SHRI M. S. PURTY: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(2) whether the Planning Commission has
asked for a re-examination of the foreign
oil companies, and

(b) if so, the outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

(b) Does not arise in view of (a) above.
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Progress of off-shore drilling

5240. SHRI N. TOMBI SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleused to state :

(a) the progress made in the Project of
oft-shore drilling of oil;

(b) whether Government is planning for
reduction of India’s dependence on foreign
supply of oil by taping local resources ;
and

(¢) if so, the basic outlines of such a
plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) It is presumed that the refer-
ence is to the off-shore drilling for oil
being conducted since 11-10-1973 with the
help of ‘Sagar Samrat’. Drilling at this
structure as on 10-12-1973 had progressed
to a depth of 2782 metres. Traces of gas
have been found in the well at the depths
of about 1,600 metres and 2,538 metres.

(b) Yes. Sir.

(c) The ONGC has drawn up a prog-
ramme of operations, which envisages in-
creasing the oil production rate to 8.42
million tonnes per year by the end of the
5th Plan period. For exploration for oil
in a few off-shore areas, a number of
foreign collaboration proposals are presently
under consideration of the Government.
The Oil India Limited has also decided to
intensify its operations for finding out more
oil, in the areas in which it operates.

Codification of Tribal Laws

5241. SHRI N. TOMBI SINGH: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government propose to make
arrangements for the study and codifica-
tion of laws prevailing in the tribal areas,
particularly in the North-eastern zone;
and
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(b) if so, the main features thereof; if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) No such
proposal is under the consideration of the
Government at present.

(b) Does not arise ; it is primarily for
the State Governments or the Union Terri-
tory Administration concerned to under-
take the work of such codification.

Judges in various High Courts and Sup-
reme Court

5242. SHRI SHANKERRAO SAVANT :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(1) the number of Judges in each of the
High Court and in the Supreme Court;

(b) whether it is proposed to increase
the number of Judges, if so, in which
courts and to what extent ;

(c) when is the full complement pro-
posed to be completed ; and

(d) whether any difficulties are being ex-
perienced in the appointment of new
judges, if so, what?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) A statement
showing the sanctioned strength and the
actual strength of Judges in the Supreme
Court and in each of the High Courts is
attached.

(b) and (c). It is for the State authorities
to review the Judge strength of each High
Court with reference to the institutions,
disposals and the arrears and to send pro-
posals to the Government of India for
increasing the present sanctioned strength,
if necessary.

(d) No, Sir.
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STATEMENT
Name of Court Sanctioned No. of
strength  Judges in
position.

Supreme Court 14 13
High Courts :

1. Allahabad 43 36
2. Andhra Pradesh 21 17
3. Bombay 35 31
4. Calcutta 41 37
5. Delhi 19 19
6. Gauhati 7 6
7. Guijrat 18 17
8. Himachal Pradesh 3

9.J&K 5 5
10. Karnataka 16 14
11. Kerala 16 13
12. Madhya Pradesh 21 15
13. Madras 22 16
14. Orissa 8 7
15. Patna 24 20
16. Punjab & Haryana 23 18
17. Rajasthan 13 11

Fertilizer pmjec;s in Punjab and private
sectors

5243. SHRT SHANKERRAO SAVANT:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) which of the fertiliser projects in the
public and private sectors have been drop-
ped after they were sanctioned during the
last three years and for what reasons;

(b) which of them are still incomplete ;

(c) what is the stage reached by each of
them ;

(d) when are they likely to be com-

pleted ; and

(e) what are the reasons for their lagging
behind schedule ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) A licence granted to M/s.
Dharmsi Morarji Chemical Company Ltd.
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in August, 1971 for setting up a fertilizer
plant at Sheva-Nhova District Kolaba,
Maharashtra, was not implemented, as the
party did not get clearance to the proposed
site on grounds of possible pollution effects
of the project and surrendered the licence.
A COB licence granted to M/s. Shivarajpur
Syndicate in April 1972 for manufacture
of NPK granulated fertilizers has also not
been implemented, as the party has gone
into liquidation.

(b) to (e). A statement giving the required
information from 1970 onwards is laid on
the Table of the House. {Placed in
Library. See No. LT-6048/73].

Pilferage of methanol purchased by Hin-
dustan-Antibiotics Limited
5244. SHRI SHASHI BHUSHAN : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Methanol purchased by
the Hindustan Antibiotics limited. a public
sector undertaking, for production of life
saving antibiotics, was pilfered and it led
to the death of many pcrsons at Khopoli;

(b) whether the CBI was asked to probe
into the incidence and the CBI indicated
certain persons; and

(c) whether the HAI. management did
not initiate action to book the guilty officers
inspite of their indictment by the CBI
probe and if so, the reasons thereof and the
action proposed to be taken against the
officers responsible ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRT SHAHNAWAZ
KHAN): (a) to (c). On suspicion of short
receipt of Methanol which was being pur-
chased by Hindustan Antibiotics Ltd. from
Fertilizer Corporation of India, surprisc
checks were carried out by company offi-
cial and difference in net weight was re-
vealed. C.B.I. was requested to investigate
and in accordance with their recommenda-
tions received in March 1973 charge-sheets
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have been issued to 3 persons who are
alleged to have colluded with each other.
The enquiry proceedings against them are
in progress.

The newspaper reports regarding the
deaths at Khopoli as a result of consump-
tion of illicit liquor containing admixture
of Methanol were referred to the Maba-
rashtra Government who had the matter
investigated. It has not been established
that Methanol in question was from con-
signments meant for Hindustan Antibiotics
Limited. Rather it appears to have been
from tank lorries which were proceeding
to Ahmedabad via Khopoli. The State
Government are taking action in the matter
and have also launched cases in court.
They are also taking steps against recur-
rence of similar incidents.

Reports of committee sct up to go into
working of power stations

5245. SHRI K. KODANDA RAMI
REDDY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state;

(2) whether two Committees set up to
2o into the working of the power stations
have since submitted their reports; and

(b) if so.
reports ?

the salient features of those

THE DEPUTY MINISTER
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Two teams of Experts
have visited various projects in the country,
both hydel and thermal. After a thorough
study of some of the thermal power stu-
tions in the Eastern Region, it has, among
other things, been suggested that the gua-
lity of the fuel should be improved for the
thermal power stations. sufficient spares
must be stocked so that the routine main-
tenance will not take unduly long and
some incentives should be provided for en-
suring continuity of service of the persons
engaged on power generation.

IN THE
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For the projects under construction
(hydel as well as thermal), the civil works
and the delivery of plant and machinery
should be expedited, the supply of essen-
tial  materials  like  steel,  cement,
oxygen and accetylene gas should be
ensured for the speedy construction
of the projects and additional
funds whenever required should be provid-
ed <o that financial bottle-necks do not
hold up the commissioning of the uniis

Application from APIDC for manufacture
of Polypropylene

5246. SHRI K. KODANDA RAMI
REDDY : Will the Minister of PETRO-
1EUM AND CHEMICALS be pleased to
state :

(a) whether the Andhra Pradesh Indus-
trial Development Corporation has applied
for a Letter of Intent for the manufacture
of Polypropylene in the State: and

(b) if so, the reaction of the
ment thereto ?

Gaovern-

THE MINISTER OF STATE
THE MINISTRY OF
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir. The
State Industrial Development Corporation
of Andhra Pradesh had applied in 1972
for a Letter of Intent for the manufacture
of Polypropylene Stable Fibre.

IN
PETROLEUM

(b) The application was rejected.

Allotment of Kerosene Oil Pumps

5247. SHRI R. K. SINHA:
SHRI BANAMALI PATNAIK :

Will the Minister of PETRCLEUM AND
CHEMICALS be pleased to state:

(@) whether it is proposed to allot kero-
sene oil pumps for supply of Kerosene
oil to consumers;

(b) if so, the number of such pumps
proposed to be allotted in the country,
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State-wise and in each Union Territory;
and

(c) the criteria adopted for allotting
such pumps and how it will be ensured
that kerosene is not mixed with pctrol?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN: (a) to (c). With a view to
make available kerosene oil at as
many selling points as possible, the
oil companies have been advised to
(i) sell the product through some of
their existing retail outlets and (ii) instal
kerosene dispensing pumps of the premises
of the selected existing kerosene dealers.
These arrangements are being progrsssively
extended to various parts of the country.
The selection of retail outlets/dealers for
this purpose is based on the demand poten-
tial in any particular area as also the exis-
tence of suitable facilities at the particular
location for this purpose. No new dealers
are being appointed under this arrange-
ment.

With the near equalisation of the price
of kerosene oil with that of High Speed
Diesel Oil (H.S.D.), it is expected that
there will not be any adulteration  of
kerosene with H.S.D. under this arrange-
ment. However. in respect of Motor Spirit
(M.S.), the price of which is considerably
higher than that of kerosene oil, dctailed
instructions have becn issued to the oil
companies 1o take all possible measures
to prevent adulteration of the prodact with
kerosene oil. These measures include
random surprise checks of the stocks lying
with the dealers, deterrent action against
such of those dealers who are found to
be indulging in malpractices, introlucing
a system of sealing Motor Spirit tanks after
delivery at all retail outlets and also pro-
viding wide publicity with regard to the
manner in which any case of adulteration
could be easily detected. This Ministry
has been keeping a close watch over the
working of this arrangement to ensure
that the incidence of adultevation is eli-
minated.
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The State Governments have adequate
powers vested in them under the Essential
Commodities Act to deal with offences re-
lating to the misuse of kerosene oil.

Storage of Diesel in West Bengal

5248. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether West Bengal faced an acute
shortage of diesel in November, 1973;
and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) and (b). No complaint
from the State Government has been
received in this regard. However there
are adequate inventories of all petroleum
products to meet the requirements of the
country including demand of Diesel Oil for
West Bengal.

Communication to Governors and Chief
Ministers of State regarding rationing of
Petrol

5249. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to statc:

(a) whether he has recently written a
fetter to the Governors and Chief Minis-
ters of the State regarding rationing of
petrol at short notice;

(b) if so. the broad outlines thereof:
and

(c) the reaction of the State Covern-
ments thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) and (b). In this connection
please refer to Lok Sabha Unstarred ques-
tion No. 4314 answered on 11-12-1973.
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(c) The State Governments will no doubt

take necessary steps in this regard.
Improvement in Petrol and Crude Position

5251. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) to what extent the crude oil posi-
tion has been improved in December,
1973;

(b) whether the petrol will be now sup-
plied without any restrictions; and

(c) if not, when the complete normalcy
will prevail in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) Iraq and Saudi Arabia
are the two Arab countries which
supply crude oil to India. Out of
these, only Saudi Arabia had imposed
cut in oil supplies. This cut has since
been restored and it is expected that sup-
plies during December will be satisfactory.
The programme of tanker mominations in-
dicated by Caltex and Burmah-Shell for
December also shows an improvement over
the previous months and matches satisfac-
torily the normal monthly requirements.
The position in respect of public sector
refineries at Madras and Cochin is also
satisfactory.

(b) and (c). No restrictions have so far
been placed on the supply of petrol. The
Government have, however, initiated a
number of measures to curb the consump-
tion of various petroleum products includ-
ing petrol. This has been done not so
much as a measure to meet tht situation
of shortage of crude oil but more as
a measure to save the outgo of foreign ex-
change on the import of crudc oil whose
price has steeply increased during the last
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few months. The various measures under-
taken to curb the consumption of petroleum
products will have to continue for quite
sometime as the present trends show that
price of crude oil in the world market
will continue to rise by leaps and bounds.
Even the more industrialised countries of
the world including Japan, USA and West-
ern Europe have taken drastic meastires
to curtail consumption keepirg in view
not only the non-availability of crude oil
to them but also on account of the steeply
rising foreign exchange cost of crude oil.

Construction of Staff Quarters for Railway
Employees during 1973

5253. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAILWAYS
be pleased to state:

(a) the amount allotted during the year
1973 for the construction of statl quarters
for all the categories of Railway cmployees:
and

(b) the actual amount expected to be
spent during the year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The amount for the purpose is
not allotted calendar year-wise. This is
done on the basis of a financial year. The
amount allotted for construction of Staff
Quarters for the financial year 1973-74
is Rs. 7.91 crores which includes Rs. 1.49
crores for construction of Stall Quarters
forming an integral part of project schemes.
The actual amount expected to be spent
during the current financial year will be
known when the revised estimates are
received from the railways towards the
end of December, 1973.

Inquiry into the Affairs of Cadbury Fry
(India) Private Limited

5254. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state:
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(a) whether an inquiry into the aifairs
of Cadbury Fry (India) Private Limited,
has since been made; and

(b) if so, the report of the inquity
and the action taken thereof?

MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). The
Central Government have appointed
inspectors under section 44 of the
M.R.T.P. Act for making an investigation
into the affairs of Cadbury Fry (India)
Private limited and the Inspectors huve
yet to submit their report to the Central
Government.

THE DEPUTY

of Companies under the

Companies Act

Registration

5255. SHRI RAJDEO SINGH: Will the
Minister of LAW, JUSTICE AND COMi-
PANY AFFAIRS be pleased to state:

(a) whether with an aggregate authoris-
ed capital of Rs. 287.8 crore nearly 303
companics were registered under the com-
panies Act. 1956 during Junc this year;

(b) if so. whether large number of them
are public limited or private limited com-
panies;

(c) whether the whole lot is divided
between these two categories or iacludes
any third category also; and

(d) if it includes third category, the
nature thereof.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) During the
month of June, 1973, 303 com-
panies were registered under the Com-
panies Act. 1956. Of these, 302 companies
were limited by shares and had an autho-
rised capital of Rs. 287.8 crores.
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(b) Muajority of these companics i.e.
277 were private limited companies, 25
were public limited companies and 1 was
association not for profit limited by gua-
rantee.

(¢) and (d). The companies are of
three categories, namely, (i) private com-
panies limited by shares, (ii) Public Com-
panies limited by shares and (iii) Associa-
tion not for profit.

The third category of the company
namely. association not for prolit, as per
the provisions of Section 25 of the Com-
panies Act.1956. is formed as a limited
company for promoting commerce,  art.
science. religion, charity or any other
useful object, and applies its profits, if
any. or other income in promoting its ob-
jects and prohibits the payment of any
dividend to its members.

Special Development Funds for Electrifica-
tion of Backward Areas

5256, SHRI RAJDEO SINGH: Will the
Minivier of IRRIGATION AND POWER
be rleased to state:

(i) whether the Rural Electrification
Corporation has created a special Deve-
lopment Fund to set up rural clectric co-
operatives for the clectrificaiion of back-
wuard areas in the country:

(b) if so, whether any beginning has
been made in setting up rural clectric co-
operatives;

(c) whether details of rural electric co-
operatives have been finalised; and

(d; if so, the main features thercof?

THE DEPUTY MINISTER
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (d). The Rural Elec-
trification  Corporation has created a
Speciul Development Reserve with the
twin objects of giving loans to State

IN THE

DECEMBER

18, 1973 Written Answers 144
Governments for the rural electric
cooperatives that would be set up
and also to induce them to give subsidies
to the State Electricity Boards for schemes
in backward areas where the cost of pro-
viding electricity is high due to long trans-
mission net-works. The Corporation held
discussions with the officials of the Statc
Governments and the State  Electricity
Boards in Orissa, Bihar, Rajasthan, Madhya
Pradesh, Tamil Nadu, Karnataka, Andhra
Pradesh, Kerala, Punjab and Uttar Pradesh.
All the State Governments have in princi-
ple agreed to the proposal of organising
one or more rural electric cooperative
societies in their States. The details have
not been finalised so far.

Development of Drilling Rocket by 2
Soviet Engineer

5257. SHRI RAJDEO SINGH: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(2) whether Government are aware that
a Soviet Engineer, Mikhail Tsiferov, has
developed a drilling rocket which takes only
18 seconds to sink a well 17 meters deep;

(b) whether a single rocket can sink
dozens of wells at a very low production
cost; and

(c) if so. whether Government think it
advisable to borrow and develop this know-
how and technique from the Soviet Union?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) and (b). Press reports to this
effect have come to the notice of the
Government.

(¢) According to these reports, the
technique is still under trial. Its use in
India can be considered after it has been
fully developed and proved to be techni-
cally feasible and economically sound.
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Complaints about maltreatment meted out
to Harijan and Backward Class Railway
Employees

5258. SHRI PILOO MODY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether complaints have been re-
ceived from a number of Harijan and Back-
ward Class employees in the Railways
against their maltreatment resulting in de-
mnotior. in some cases and financial losses:
and

(b) if so. whether Government would
give gist of such representations and action,
it uny. taken thercon?

THE DEPUTY MINISTER
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The information is being collected
and will be laid on the Table of the
Sabh:.

IN THE

Representations for House building advance
from Staff Welfare Association of Southerm
Railway, Madras

£259. SHRI PILOO MODY: Will the
Ministcr of RAILWAYS be pleased  to
state:

(a) whether Government have received
representations from the Stail Welfare As-
sociation of Southern Railway, Madras for
house tuilding advance ;

(b) whether the Association has pointed
out certain defects in the present procedure
for giving such advances ;

(c) vhether the Association has suggest-
ed certuin amendments in the existing pro-
cedure so that to avoid unduz complaints
from the employees; and

(d) the reaction of Government in this
regaid?

AGRAHAYANA 27, 1895 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a) No.

(b) to (d). Do not arise.

Promotion to observers of Central Water
and Power Research Station, New Delhi

5260. SHRI JAGANNATHRAO JOSHI:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether a scheme of promotion to
observers of Central Water and Power
Research Station was approved in princi-
rle by Government in 196S5;

(b) whether orders were issued for im-
plementation of the same by the Central
Water and Power Research Station. New
Delhi; and

(c) if so. the reasons for the delay im
implementation?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.

(b) and (c). The Central Water and
Power Commission did not issuc orders
as they wanted to again examine the pro-
posals for the reorganisation of  non-
gazetted (Engineering & Scientific) cadres
of the Central Water and Power Research
Station. Poona. Meanwhile, the Third
Pay Commission was set up and it was
considered advisable to await their recom-
mendations in regard to various posts in
the Central Water and Power Rescarch Sta-
tion, Poona. The matter is now being
pursued further in the light of the recom-
mendations of the Third Pay Commission.
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Capital investment in Drugs and Phar-

maceuticals Industry and the share of
Foreign Equity

5262. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
4540 on the 28th August, 1973 regarding
total capital investment  in drugs  and
pharmaceuticals industry and the :hare of
foreign equity and state:

(a) whether information promised with
regard to parts (a) and (b) the said ques-
tion has been collected; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir, except the infor-
mation relating to 8 companies regarding
the amounts repatriated by them. This is
being collected and will be laid on the
Table of the House.

(b) The total paid up capital in equity
in the drugs and pharmaceuticals industry
is about Rs. 113 crores of which the forecign
shareholding is about Rs. 34 crores. A
statement showing the remittances made by
60 firms with foreign equity is laid con the
Table of the House. {Placed in Library.
See No. LT 6049/73]

Value of items imported by Railways for
its use

5263. SHRI VIKRAM MAHAJAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) the number of items which are
being imported at present by the Railways
annually and their value;

(b) whether there is any proposal to
help the Indian Industry to effect import
suabstitution or to set up factories in the
public sector for the purpose and if so,
the particulars thereof; and

DECEMBER
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(c) the time by which it is expected

that the Indian Industry would meet the

total demand of Railways indigenousiy?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Near-
ly 80 major categories of items are
being imported at present for the Prodiic-
tion Units in addition to maintenance  rc-
quirements certain raw materials and sparcs,
Statistics regarding the number of items
imporied is not maintained as the iizms
imported may vary from Railway to Rail-
way as also from year to year. The items
can also vary according to sizes under each
category. Only items not available in-
digenously and cleared for import by the
appropriate authority are imported.

The value of stores imported during
1972-73 was about Rs. 50 crores.

(b) In order to encourage the new entre-
preneurs to indigenise the imported items.
incentives like guaranteed ofituke, price
preference, waiving of liquidated damages.
liberal extension of delivery dates and
price escalation due to govermmental ac-
tions etc. are being given on 1he merits of
each case. There are also nroposals to
set up units for the manufacture of wheels
and axles, Traction motors and Gears for
diesel and electric locos and E.M.U. Stock
in the Railway sector to reduce dzpendence
on imports.

(c) Attainment of self-suflicizncy is a
continuing process. Efforts to develop more
and more items indigenously are being
vigorously pursued.

Progress of work in Seol Dam

5264. SHRI VIKRAM MAHAJAN
will the Minister of IRRIGATION AND
POWER be pleased to stiie :

(a) the progress made upto 30th Nov-
ember, 1973 in respect of the Seol Dam:
and

(b) the time by which the sork in all
respects regarding this dam is likely to
be completed?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The progress made on
the major items of works on the Baira Siul
Hydro-Electric Project and the target dates
for completion, are indicated below:—

(i) Power House : The excavation
for the foundations fas been
completed and concreting work is
in hand. The civil works are
programmed to be complcied by
Qctober, 1974,

(ii) Tunnels: Out of a total length of
14920 metres of tunnels, work on
7700 metres has been taken up.
Tunnel from Audit to Surge Shaft
has bcen completed and  work
on Surze shaft is in hand. The
tunnel from Siul weir to power
house is programmed to ke com-
pleted by June. 1976 and {from
Baira dam to Siul weir by June,
1977.

(iii) Penstock : 60 per cent of the
inclined work has been completed
and the remaining woik is pro-
grammed to be completed by
March, 1974. The erection and
grouting of penstocks is program-
med to be completed by Decem-
ber, 1975.

(iv) Siul weir, Baledh weir and Baira
Dam : Tenders for the Siul and
Baledh weirs have been invited
and the works are programmed to
be completed by March, 1976. The
Baira Dam is programmed to be
completed by October, 1977.

(v) Installation of generations and
construction of transmission line :
The first generater unit is pro-
grammed to be installed Dby
December, 1976 and the remain-
ing two units by December, 1977.
The transmission lines are pro-
grammed to be completed in Octo-
ber, 1975.
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Assurance to Wireless Operators on
introduction of microwave on Railways

5265. SHRI P. M. MEHTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railway Buurd  has
assured the Wireless Operators that their
interests would not be affected by the
introducticn of microwave on the Rail-
ways;

(b) to what extent the Wireless Opera-
tors will be affected due to ths decision
to introduce microwave; and

(c) what other assurances have been
given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). Introduction of microwave on the
Railways being a gradual process it is
not likely to render wireless operators
surplus to any great extent. Those who
may be rendered surplus will be absorbed
in alternative posts and a scheme for
their absorption in the Teleprinter cadre
with similar avenues for advancement is
tecing prepared.
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Construction of Nangal-Talwara Rallway
Line

5271. PROF. NARAIN CHAND
PARASHAR: Will the Minister c¢f RAIL-
WAYS be pleased to state:

(a) whether any decision has  been
taken about the sanction and construction
of new Railway Lines surveyed in the
Calender year 1972;

(b) if so, whether the case >f Nangal-
Talwara Railway Line has beea finally
decided: and

(c) the likely date by which the cons-
truction work for the new Railway Line
would be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes, in
some cases.

(b) Not yet.

(c) Does not arise.

Assurance to Bhakra Dam oustees by the
Minister of Irrigation and Power

5272. PROF. NARAIN CHAND
PARASHAR: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the Government have fol-
lowed up the assurances given to Bhakra
Dam Oustees by Dr. K. L. Rao, the then
Minister for Irrigation and Power, at a
public meeting at Bhakra as also in the
meeting with the Legislators of the Bilas-
pur District (H.P.) on 21st October, 1973;
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(b) if so, the assurances given by him
in brief; and

(c) whether any  official  machinery
would be set up by the Central Govern-
ment to expedite the implementation of
these assurances and to co-ordinate the
various schemes with the State Govern-
ment of Himachal Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-

SAD): (a) to (c) There is no re-
cord of any assurance given by
Dr. K. L. Rao during the meet-

ings in question, except that he had cbserv-
ed that the problems of the Bhakra Qustees
should be discussed with the concerned
authorities of the Himachal Pradesh Gov-
ernment to assess their magnitude. The
Government of Himachal Pradesh have,
however, intimated that Dr. Rao had given
some assurances, most of which involve the
Lhaira Management Board. Th: matter
is being examined. For the resettlement of
Bhakra Dam oustees, agricultural land was
acquired for them in Hissar District. Those
who did not want to avail of this facility
were paid full compensation for their lands
and properties and were to be resettled
outside the reservoir area by the Himachal
Pradesh Government. As a special case.
the Bhakra Management Board has provid-
ed drinking water supply and electricity to
Bhakra and neighbouring villages. Medical
facilities are also available to these people
at the Board’s Dispensary near Bhakra Dam
and in the Canal Hospital at Nangal.

Employment to employees of BS.L.
project in H.P.
5273. PROF. NARAIN CHAND

PARASHAR: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether Government 4re making
alternative arrangements to ensure employ-
ment to the large number of skilled and
Unskilled employees who would be r1en-
dered surplus with the completion of Beas,
Satluj Link Project in Himachal Pradesh:
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(b) the likely date when 1he Project
would be completed; and

(c) the estimated number of e¢mployees
likelv to be rendered surplus after the
completion of this Project?

THE DFEPUTY MINISTER 1IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Possibilities of finding alter-
native employment for skilled workmen to
be rendered surplus from Beas Project, on
other projects in  the region. are being
cxplored.

(b) As per present schedule the Beas,
Sutlej Link Project. except power houses,
is likely to be completed during 1975-

FLIN
(c) About 31,000.
Inception and functioning of cell to look

after pr t and ppointments of
Scheduled Castes and Scheduled Tribes

5274. PROF. NARAIN CHAND
PARASHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(1) the date on which the C:ll in the
Railway Board to look after the promotions
and appointments of Scheduled Castes and
Scheduled Tribes was set up; and

(b) the number of representations re-
ceived by this Cell in 1972 and 1973, and
the number of cases which have been
disposed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
special Cell was set up on 23-10-1973.

(b) 152 representations have been re-
ceived since 23-10-1973 and these are
under cxamination in consultation  with
railway administrations concerned.
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Take over of Nangal-Bhakra and Talwara-
Mukertan Railway Lines

5275. PROF. NARAIN CHAND
PARASHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a request has bezn received
for the take-over of (i) Nangal-Bhakra
Railway Line and (ii) Talwara-Muhkcrian
Railway Line. which are uader the pro-
ject authorities; and

(b) if so. the decision of Governament
regarding the take over and the iikely dates
by which they would be taken over?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). (i) The proposal for taking over
the private siding from Nangal Dam
to Bhakra (constructed by ‘he Bhakra
Project Authority) is under examination,
and a final decision is still to bz arrived

at.

(ii) The question of taking over the
Mukerian-Talwara BG siding (constructed
for the Beas Dam authority) was examin-
ed by the Railway Board during July
1971 which revealed that the proposal
was not financially justified. From a re-
cent reference from the Govarnment of
Himachal Pradesh, wherein the State Gov-
crnment have stated that they are propos-
ing to set up an Industrial Comnlex at
Sansarpur and develop this place for Tou-
rism for which Tourism Development Cor-
poration is stated to be making plans. the
Northern Railway Administration has been
asked to carry out a fresh assessment,
taking into account the new factors now
brought out by the State Government.
Fresh assessment is awaited from the Rail-
way.

PM.s award on Narmada water disputes

5276. SHR1 P. G. MAVALANKAR:
SHRI SAROJ MUKHERJEE:

Will the Minister of IRRIGATION AND
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‘POWER be pleased to state:

(a) whether the Chief “linisters of
Gujarat and Madhya Pradesh met  the
{Prime Minister recently in N2w Dclhi
with a view to hcaring their visw points
and settle their differences regarding the
Narmada Water Dispute;

(b) if so, the nature and resalis of siuch
meetings; and

(c) the datc by which the Prime Minis
ter's award on the said dispute is expected
to be anneunced?

THE DEPUTY MINISTER IN THE
MINISTER OF IRRIGATION AND
POWER, (SHRI SIDDHESHWAR PRA-
SAD): (a) No. Sir.

(b) Does not arise.

(c) Shortly.

Memorandum submitted for starting a
direct train from Ahmedabad to Kanpur,
Lucknow and Varanasi

5277. SHRI P. G. MAVAI.ANKAK.
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have received
any memorandum or representation from
the persons of Uttar Pradesh living and
working in Ahmedabad and neighbouring
places in Gujarat about the starting of a
direct train from Ahmedabad to Kanpur,
Lucknow and Varanasi; and

(b) if so. Government’s resnonse there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI (QURESHI): (a) Yes.

(b) Introduction of a direct ‘rain bet-
ween Ahmedabad and Varanasi is neither
found justified on traffic consideration nor
operationally feasible for want of line
capacity and terminal facilitics.
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Petrol prices in India as compared to those

in foreign countries

5278. SHRI P. G. MAVALANKAR:
Will the Minister of PETROLECM AND
CHEMICALS be pleased to stat:-

(a) whether the petrol prices in India
are the highest in the World;

(b) a comparative table giving curient
petrol prices in USA, USSR, UK, Wost
European Countries, Canada and Japan;
and

(c) the reasons for continu:ily

rising
prices of petrol in India?

THE DEPUTY MINISTER IN THE
(MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b) Recently there have
been several increases in the prices of crude
oil in quick succession and problems of
its availability even at higher piices icad-
ing to frequent changes in the prices of
petroleum products in different countrics.
In this fluid situation, this information is
not readily available.

(c) The basic reason is the continually
increasing prices of imported crude oii.
The prices of Motor Spirit (Pctrol) nave
been increased steeply recently by increas-
ing the rates of excise duty also to curb
its consumption.

Proposal to appoint Additional Members
to Election Commission

5279. SHRI P. G. MAVALANKAR:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government propose to
appoint additional members to the Election
Commission;

(b) if so. the salient features thercof:
and

(c) if not, the reasons thercioi?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) No, Sir

(b) Does not arise.

(c) The Flection Commission which
consists of the Chicf Election Commissioner
has so far conducted 4 General Flesticons
to the Parliament and State l.egislatures
and one mid-term Electicn to the ok
Sabha besides a number of mid-term Flec-
tions to the legislatures of a number of
States succes-tilly and in a fair aad im-
rartial mann=r. It has not teen censider-
ed necessary to appoint other FElection
Commissioners in the Commission for the
nerformance of th2 dutes vesied in it
under the Constitution.

Special functions performed and qualifica-
tion of highly placed officials of Railway
Board

5280. SHRI P.G. MAVALANKAR:will
the Minister of RAILWAYS be pleased to
state:

(a) the names of Chairman and Mem-
bers of the present Railway Board, giving
their qualifications, length of scriice, Pay
and Allowances ;

(b) the number and names of divisions
under the said Board and salient features
about the various Directors, Joint Direc-
tors, etc. attached; and

(c) the special functions performed by
these highly placed officers of Railway
Board?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
The information is indicated in the said
an the Table of the House. [Placed in
Library. See No. LT-6050/73] Public
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Petition for Conversion of vanstala Halt
Station to a regular Station and chang-
ing the name to Bodhana (S. E. Railway)

5281. SHRI A. K. M. ISHAQUE: Will
the Minister of RAILWAYS be rleased
to state:

(a) whether there was any public peti-
tion for conversion ef Banstala Halt Station
to a regular station and changing of ihe
name to Bodhana in Kharagpur-Jhargram
Section of South Eastern Railway; and

(b) if so, the action taken in this direc-
tion so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) A decision has since been taken to
upgrade Banstala halt to a flag station.

The changes in the names of railway
stations are made on the recommendations
of the State Government concerned whe,
in turn, are required to obtain the con-
currence of the Ministry of Home Aflairs.
No such recommendations duly approved
by the Ministry of Home Aflairs have
been received in this case.

Scheme to check floods in West Bengal

5282. SHRI A. K. M. ISHAQUE: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the West Bengal Govern-
ment have suggested any scheme to the
Centre to check the floods in that State:
and

(b) if so, the reason of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b) The Government of West
Benzal have estimated that the long range
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plan for flood centred in the State'is likely
to cost ubout Rs. 570 crores.  This long
range plan has not so far been rececived at
the Centre.

In the draft Fifth Plan proposals of
the State. it had been proposed to include
cighty two new schemes under the Fleod
Control sector with an estimated cost of
Rs. 72 crores. An outlay oY about Rs.
26 crores had been proposed on  these
schemes during the Fifth Plan period.

The Flood control schemes for inclusion
in the Fifth Plan are to be finalised after
the allocation for different secters arc de-
cided. tuking into account the overall te-
sources that will be available for the plan
schemes in the State.

Electrification of villages of West Bengal

5283. SHRI A. K. M. ISHAQUE: Will
the Minister of IRRIGATION AND PO-
WER be pleased to state the names of
villages of Jhargram in the District of
Midnapore, West Bengal, which have been
electrificd during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): The following 27 villages have been
electrified in P. S. Jhargram in the Distt.
of Midnapore, West Bengal, during the last
three years:—

. Sal-boni

. Protapur

. Rajabasa

. Gazasimul
. Bankati

. Nauriadom
. Kanudi

. Bamuamara
. Golhandi

. Dubarajpur

O 0N AL A W=

—
- O

. Rajpara
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12. Pukhwia
13. Kundadihi
14. Temga

15. Labkus

16. Khasjungui
17. Jhinik

18. Kayma

19. Kamarbondi
20. Chandipur
21. Gharitakhana
22, Goro

23. Tuluhim
24. Lodhasali
25. Dhatmal
26. Dalakati
27. Murgidihi.

Order for supply of Bulbs by Bengal
Lamp for use in Railways

5284. SHRI A. K. M. ISHAGQUE: Wi
the Minister of RAILWAYS be pleased
to state:

(a) whether the Bengal Lamp has been
given order to produce bulbs for the Rail-
ways; and

(b) if 50, the number of butbs ordered
during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD. SHAFI QURESHI) : (a) Yes.

(b) About 44 lakhs Nos.

Executi

of K bati project in West
Bengal

5285. SHRI A. K. M. ISHAQUE: Will
the Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) whether there has besr. some delay
in the comnmissioning and enccution of
Kangsabati Project in West Bengal;
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(b) whether there has been any loss to
the public exchequer due to this delay
and if so. the total amount of loss; and

(c) the reasons for the delay and steps
taken to ensure the timely completion of
the whole project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
‘WER (SHRI SIDDHESHWAR PRASAD):
(a) The Kangsabati Project which was ex-
pected to be completed in the carly part
of the Fifth Plan is now scheduled to be
completed by 1978-79.

(b) Extended period of construction cf
a project leads to increased costs. due to
cscalation in labour wages and cost of
construction materiais, in addition to delay
in the realisation of ultimate henetits. It
is. however. diflicult to quantify this.

(¢) The delay is largely atiributed to
the provision of inadequate funds in the
State Plan, difficulties in land acquisition
for the Project and scarcity of somwe cons-
truction materials. The likely spill over
into the Fifth Plan is Rs. 4.8 crores, which
has been fully provided for in the Fifth
Plan proposals of West Bengal. The Govt.
of West Bengal are taking all cseentiai
steps to ensure completion of the Project.

Resported looting of Passengers of Doon
Express during October, 1973

5286. SHRI SHRIKISHAN MODI:
SHR1 P. GANGADER:

Will the Minister
pleased to state:

of RAILWAYS be

(a) whether two masked men looted the
passengers of Doon Fxpress [I'rain  ncar
Lucknow in the month of October, 1973;
and

(b) if so. whether his Miaistry has made
any inquiry into the matter?

AGRAHAYANA,

27, 1895 (SAKA) Written Answers 166

THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS
MOHD. SHAFI QURESHI):
on 10-10-73 three armed criminals
looted three passengers of their be-
longings worth Rs. 3,200 at the point
of pistol in a First Class Compurtment
of Doon Express between Alamnugar ind
Kakori stations near Lucknow.

THE
(SHRI
(a) Yes,

(b) Government Railway Police. Luck-
now have registered a case No. 674 dated
11-10-1973 under Sections 392/397 TPC.
They have arrested three criminals. and
recovered one currency note of Rs. 100,
one golden chain, one ear top, two golden
bangles, two wrist wutches, and one coun-
try-made revolver with 8 rounds. The
estimated value of the stolen property re-
covered is about Rs. 2,500. The police
investigations continue.

Representations from Staff of Loco Works,
Madras (Southern Railway)

5287. SHRI H. M. PATEL : Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government have received
representations from the staff of Loco
Works, Southern Railway, Madras. about
a number of irregularities and corrupt prac-
tices committed and being indulged in by
a number of senior officers in the Depart-
ment; and

(b) the gist of complaints made against
the officers by the staff of Loco Works and
action, if any, taken against the Officers
concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
Representations have been received from
time to time by the Southern Railway Ad-
ministration from two unrecognized Unions
viz.. Dakshin Railway Karmik Sangh and
South Rail Industrial Workers® Union. con-
taining vague allegations of irreguli:r prac-
tices followed in the Railway’s Loco Works
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at Perambur and failure of the Administra-
tion to take action. No action could, how-
ever, be taken for want of any specific in-
formation in such complaints which were
apparently motivated by inter-union rival-
ries. Also individual representations from
aggrieved employees containing vague alle-
gations of favouritism in matters of senio-
rity, promotions, unjustified disciplinary ac-
tions etc, have been received by the Rail-
way Administration, which have been dealt
with on merits and in accordance with the
extant rules.
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Train Service curtailed in the first week
of October, 1973

5289. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether a number of train services
had been curtailed in the first week of Oc-
tober, 1973 in different parts of the coun-
try;

(b) if so, the number thereof: and

(c) the amount of loss suffered by Gov-
ernment on this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
The information is being collected and will
be laid on the table of the Sabha.
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Representation for supply of
quantity of controlled
Dhanbad.

5291. SHRI BHOLA MANIJHI :
SHRI RAMAVATAR SHASTRI:

Will the Minister of RAILWAYS be
pleased to state:

adequate
commodities at

(a) whether he received a telegram dated
the 27th September, 1973 sent by Shri
Chinmoy Mukherjee, M.L.A.. Dhanbad ad-
dressed to the Railway Minister and
others regarding the supply of regular and
adequate quantity of controlled commo-
dities to the Railway employees and relief
against spiralling rise in prices; and

(b) if so, the gist of their grievances
and the specific action taken by Govern-
ment to redress them?

THE DEPUTY MINISTER
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). No such telegram has been receiv-
ed.

IN THE

Supply of foodgrains and other essen-
tial commodities to the general public in-
cluding the railway employees is primarily
the responsibility of the State Govern-
ments and fair price shops are set up in
the country as part of a gecneral public
distribution system.

The Eastern Railway Administration
have moved the State Governments concern-
ed in the mater.

Implementation of Rest Giver Station Mas-
ters on Eastern Railway

5292. SHRI BHOLA MANIJHI
SHRI  RAMAVATAR
TRI :

SHAS-

Will  the Minister of
pleased to state:

RAILWAYS be

(a) whether Rest Giver Station Mas-
ters in grade Rs. 205 to 280 (AS) have
been appointed on All Indian Railways;
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(b) the broad features of the posts of
Rest Giver Station Masters filled in Eas-
tern Railway, Division-wise; and

(c) the reasons for such long delay in
filling of the posts causing monetary loss
to the seniors?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QUARESHI) : (a) to
(c). Information is being collected and
will be laid on the Table of the Sabha.

Decmonstration by Railway Employces at
Dhanbad

5293. SHRT BHOLA MANIJHI :
SHR1I RAMAVATAR  SHAS-
TRI :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether thousands of Railway em-
ployees and their wives Jdemonstrated be-
fore the General Manager, Eastern Rail-
way on the 18th  September. 1973 at
Dhanbad and submitted a Memorandum
to him;

(b) if so, what were their grievances;
and

(c) the action taken by the Railway
Administration in respect of each item of
their grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) to
(). Information is being collected and
will be laid on the Table of the Sabha
early,

Closing of Eastern Rallway Employees’
Consumers Co-operative Society, Dhanbad

5294. SHRT BHOIL.A MANIJHI :
SHRI RAMAVATAR SHASTRI:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether telegrams and representa-
tions were received by the Railway Admini-
stration regarding the closing of Fastern
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Railway Employees’ Consumers Cooperative
Society, Dhanbad on 28th October, 1973;
and

(b) if so, the gist of this incident and
the action taken against the frequent dis-
turbances by some elements in this Co-
operative?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD: () and
(b). Representation dated 30-10-1973
from the Eastern Railway Emplovees’
Consumers Co-operative Society addressed
to the Deputy Commissioner, Dhanbad,
embodying the text of a telegram issued
on 28-10-1973 regarding stoppage of
work by Salesmen of the Railway Co-
operative Fair Price Shop, Dhanbuad in
protest against attack by some rowdics was
received by the Eastern Railway Adminis-
tration. 29th October, 1973 was a wecekly
closed day for the shop. The shop reopened
from 30-10-1973 as usual. No report of
any further disturbance has been received
by the Railway.

A written complaint of the incident was
lodged by the staff with Officer-in-Charge.
Dhanbad Police Station about the incident.
Action against disturbances by rowdy cle-
ments rests with the Civil Authoritics.

Construction of Dam on Ganga River in
’ Moradabad District

5295. SHRI BHOLA MANIJHI Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 4536
on the 28th August, 1973 regarding con-
struction of Dam on Ganga River in
Moradabad District and states:

(a) whether the revised project Teport
has since been finalised ; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) No, Sir.

(b) Does not arise.
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Re-sule of Tickets at Ghaziabad, Murad
nagar and Modinagar (Northern Railway)

5297. SHRI BHARAT SINGH CHOW-
HAN : Will the Minister of RAILWAYS
be pleased to state :

(a) whether some Booking Clerks. Grade
Rs. 110--180 (A.S.). now working at Modi-
nagar were charged with the offence of
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re-sale of tickets and consequently punish-
ed by the administration a few vears

back; and

(b) if so, reasons for allowing such
staff to continue to work at the same sta-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHI): ) A
Booking Clerk at Modinagar was

detected selling collected tickets und was
placed under suspension by D.S. Delhi in
1965. He was subsequently punished with
W.I.P. for one year.

(b) It was due to the negligence of the
Senior Staff. Action against the erring
staff is being taken and the clerk is being
transferred.

Theft of Iron material from Signal Work-
shop amd Conl at Ghaziabad

5298. SHRI BHARAT SINGH CHOW-
HAN: Will the Minister of RAIL.WAYS
be pleased to state :

(a) whether theft of steel goods from
Signal Workshop and coal tiom the verd
at Ghaziabad is going on unabated with
the support and connivince of R.P.F. per-
sonnel;

(b) whether in October, 1973 such a
theft of iron sheets valued at about Rs.
5,000 was detected; and

(c) if so, action against the R.P.F. per-
sonnel and their controlling officiuls to
tone up the machinery?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURLSHI}: (a3 No.

(b) and (c). Yes. On 7-10-73 the Rail-
way Protection Force staff of Ghaziabad

(Northern Railway)  detected a bullock
cart loaded with 51 Mild Steel Sheets
valued at about Rs. 2.500. aileged 0 have

becen stolen from the Signal
abad.

shop. Ghazi-
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In this case two Rakshaks of Railway
Protection Force and one outsider were
arrested under Section 3 R.P. (UP) Act,
and the case was registered at RPF post,
Ghaziabad. Both the Rakshaks have since
been placed under suspension, and the in-
vestigation is in progress.

To streamline the Railway  Protection
Force, a scheme of reorganisation has
since been implemented with effect from
1-11-73, and  there is a provision for
strengthening of supervision at all levels.
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Seurces of crude oil supply to ESSO and
Caliex for their refineries in India

5301. SHRI SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the sources of crude procured by
the ESSO und Caltex for supplving to their
oil refineries in India;

(b} whether supplies of crudes to these
Indian refineries have been cut;

(c) if so. the extent thereabout and

the reasons therefor ;

(d) whether steps taken to see that
these companies do not cut their crude
supplies to the Indian refineries ; and

(e) if so. the facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN): (a) Esso procure their crude
from Saudi Arabia and Caltex from Iran.
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(b) to (e) : It is only Saudi Arabia
that had imposed cuts in oil supplies.
This cut has since been restored and an
official confirmation to this ztfect has been
received from the Saudi Arabian Govern-
ment. The Government of Saudi Arabia
have, however. evolved a formula
under which the quota of supplies of
crude oil to the various ‘friendly’ count-
ries, including India, is determined in view
of an overall cut-back in production.

There was a shortfall of about 83,000
tonnes in crude oil supplies to Esso in
November, 1973 mainly due to the for-
mula laid down by the Government of
Saudi Arabia referred to above. The
shortfall in supplies of crude oil to Caltex
was only marginal.

Both Esso and Caltex are likely to step-
up their future supplies of crude oil con-
sistent with their normal monthly through-
put requirements.

Production of Salt in the Contai Coastal
belt of West Bengal

5302. SHRI SAMAR GUHA :
the Minister of PETROLEUM
CHEMICALS be pleased to state :

will
AND

(a) whether to meet the future require-
ment of supply of salt to the proposed
Soda Ash Plant and other basic chemical
factories at Haldia in West Bengal. Gov-
ernment will take steps to increase the
potentiality of salt production in the Con-
tai Coastal belt of West Bengal :

(b) whether Government have made or
will make efforts in  co-operation with
Government of West Bengal (o expand salt
production in Contai area of West Ren-
gal;

(c) whether the West Bengal Govern-
ment have made any proposal to the Cen-
tral Government for undertaking expan-
sion of salt production in the Contai belt;
and

(d) if so, the facts thereabout?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Salt is the concern
of the Ministry of Industrial Development.
‘Government will render necessary techni-
cal assistance for increasing the poten-
tiality of salt production. Action has to be
taken primarily by the Statc Government
in this regard as the land belongs to the
State Government and  various  private
parties.

(¢) and (d). No, Sir. However the State
‘Government had made a suggestion in this
regard to Hindustan Salts L.td. who ugreed
1o set up a salt work if sufficient land was
{eased to them.

Connecting Digha with South Contai and

Contai Sub-Division with Kharagpur by
Rail

5303. SHRI SAMAR GUHA: Will the
Minister of RAILWAYS be pleased to
state -

(a) whether many demands have becn
made for connecting Digha and South
Contai Stations in West Bengal;

(b) whether Ramnagar area near Digha
the only sea-resort of Eastern India, other
than Puri. is a very rich Commercial Cen-
tre supplying ‘pan’ to all parts of India
and rice, coconut, fish, Cashew nut and
other articles to different parts of Fastern
India ;

(c) if so, for promoting trade and com-
merce in the arca whether Contai Sub-divi-
sion is proposed to be connected by rail
with Kharagpur; and

(d) whether any preliminary survey has
been conducted or proposed to be con-
ducted to connect Contai sub-division by
rail with Kharagpur?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
(b) to (d). A reconnaissance survey

carried out in 1947-48 for a railway line
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from Contai Road to Contai, showed that
the project would be unremuncrative. No
surveys have been carried out thereafter,
either to Contai or to Digha, because there
has been no significant industrial develop-
ment in the area. In view of this and also
because of the financial stringency, no pro-
posal for linking Contai Sub-Division to
Kharagpur, is under consideration at pre-
sent.

Revision of Minimum Wages Fixed for
Casual Labourers

5304. SHRI Y. ESWARA REDDY :
Will the Minister of RAILWAYS be pleus-
ed to state :

(a) whether he is aware of the Lubow
Ministry's notification dated  25th April.
1973, revising the daily rates of
under the Minimum Wages Act. in ressect
of casual labourers engaged on the per-
manent way ;

wages

(b) if so, whether instructions have been
issued to the Zonal Railways to revise the
wage rates of Permancnt way Casual Ta-
bourers;

(c) whether any Zonal Railwa; hos re-
vised the rates of wages accordingly: and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): {a) to
(d). The Notification issued by the
Department of Labour and Employ-
ment on 25th April, 1973  revising the
minimum rates of wages puvuble to the
categories of employees emplered in em-
ployments in construction or muinicnance
of roads or in building operatiors. stene
breaking, stonc crushing. maintenince of
buildings, etc., was circulated to «'* Indian
Railways as well as the three Ruilway
Production Units for compliunce.

On 5th April, 1957, the Railwuy Adminis-
trations were advised that the employ-
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ment on the construction or maintenance
of permunent way of Railways was not an.
emplorment on “road construction” men-
tioned in Schedule 1 to the Minimum
Wages Act, 1948.

In Muarch 1968, the Bombay High Court
allowed & claim of certain nermancnt way
workers under the Minimum Wages Act.
The Railway Administration has filed a
speciil uppeal before the Supreme Court
against the judgement of the Bombay High
Court. The decision of the Supreme Court
as regards the applicability of the Mini-
mum Wages Act, 1948 to the Permancnt
Way workers is awaited.

Pensionary and Provident Fund benefits
to y ppointed against regular posts,
Jaipur Division (Western Railway)

5305. SHRI Y. ESWARA REDDY :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether instructions exist that Pro-
vident Fund and Pensionary benefits are
not admissible to daily-rated casual labou-
rers and those holding temporary status;

(b) whether these benefits are admissible
if the ubove said category of workers are
appointed against regular posts ;

(¢) the number of cases and the am-
ounts paid as Provident Fund and pen-
sionary benefits in the year 1972, Railway-
wisc to these category of workers who
were retrenched or retired or medically in-
capacitated; and

(d) the number of such cases in the
Jaipur Division of Western Railway who
were (i) paid the Provident Fund /Pensio-
nary benefits and (ii) who were denied
the benefits as not admissible in the year
19722

THE DEPUTY MINISTER IN THE
MINTSTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a)
Casual labour on daily rates are not
entitted to any Provident Fund or
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Pensionary benefits. Casual labour who
have acquired temporary status are eligi-
ble like other temporary Railway emplo-
yees to subscribe to the Provident Fund
after one year of such service.

(b) Such workers when appointed (after
selection) to regular posts, become entitl-
ed to the benefits admissible under the.
rules to regular Railway employees.

(¢) and (d). The information is being
collected and will be laid on the Table
of the Lok Sabha.

Satyagraha by the Delegates of ‘All India
Convention of the Blinds’ at Poona Sta-
tion

5306. PROF MADHU DANDAVATE:
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether delegates for °‘All India
convention of the blinds’ had offered Sat~
yagraha on the 4th November, 1973 on
the Railway track at Poona Station be-
cause of the refusal of the Railway authori~
tics to attach the promised special bogey
to Manmad passenger train to carry the
blind delegates;

(b) if so. whether any blind men re-
ceived injuries during the satyagraha: and

(c)what steps have been taken to pre-
vent the recurrence of such incidents aris-
ing out of the refusal of the Railway au-
thorities to respect the promises given par-
ticularly to disabled persons like the blinds?>

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD. SHAFI QURESHI): (a) to (o).
While a request was received for accom-
modation on the train from the authori-
ties of All India Convention of the Blind
but no request for providing a special re-

served bogie on 322 Manmad-Bombay
passenger on 4-11-73 according to the
rules, was received. However, it was

agreed by the local station authorities
to assist in accommodating the
delegates in one train service coach of 324
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Puna-Bombay passenger on 4-11-73. Due
to the heavy rush of passengers on this train
on 4-11-73, the delegates of this Conven-
tion were accommodated in different train
service coaches, which was resented by
the dclegates. However, on protest from
the delegates arrangements were made to
attach an additional coach to this train
and all the delegates were accommodated in
that ceach.

Opening Electronic Division of IBPC in
Bombay

5307. SHRI SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether after acquiring  Balmer
Lawrie and Company, Calcutta, the Flec-
tronic Division of IBPC has been opened
at Bombay; and

(b) if so. the reasons for not opening the
associate Electronic Industry of the 1BPC
in Greater Calcutta area?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  SHAHNAWAZ
KHAN): (a) No, Sir. The Elecuionics
Division of IBP has becn in existence be-
fore the take over of Balmer Iawrie’s
management by the former.

(b) Does not
above.

arise in view of (a)

12.01 hrs.
PAPERS LAID ON THE TABLE

REPORT OF TARIFF COMMISSION  UNDER
TARIFF COMMISSION ACT. 1951

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): I beg to lay on the Table, a
copy of the Report (1971) of the Tariff
Commission on. the fair selling pfices of
Synthetic Rubber (Hindi version) under
sub-section (2) of section 16 of the Tariff
Commission Act, 1951. [Placed in librarv
See No. LT—6038/73].
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ANNUAL REPORT ON THE WORKING OF THE

SEAMEN’'s PROVIDENT FUND SCHEME, 1966

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M. B. RANA): I beg
to lay on the Table a copy of the An-
rual Report (Hindi and English versions)
for the year 1972-73, on the working of

the Seamens Provident Fund  Scheme.
1966. [Placed in Library. See No. LT—
6039/73.]

REVIEW & ANNUAL REPORT OF MODLRN
BAKERIES (INDIA) LTD. FOR 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): I beg to lay
on the Table—a copy each of the following
papers (Hindi and English versions) under
sub-section (1) of section 619 A of the
companics Act, 1956:—

(1) Review by the Government of
the working of the Modern Buke-
ries (India) ILimited, New Delhi
for the year 1972-73.

(2

Annual  Report of the Modern
Bakeries (India) Limited, New
Delhi, for the year 1972-73 along
with the Audited Accounts and
the comments of the Comptrol-
ler and Auditor General thercon.

[Placed in Library. See No. LT—6040/
73).

REpPORT OF MRTPC RE. TATA ENGG. &
LocoMoTivE Co. LTD., BOMBAY AND A
STATEMENT

THE DEPUTY MINISTER
MINISTRY OF LAW,
COMPANY AFFAIRS
BRATA BARUA):
Table

IN THE
JUSTICE AND
(SHRI BEDA-
I beg to lay on the

(1) A copy of the Report of the Mono-
nolies and Restrictive Trade Prac-
tices Commission under section 21
(3) (b) of the Monopolies and Res-
trictive ~ Trade Practices Act,
1969, in the case of Messrs. Tata
Engineering and Locomotive
Company Limited, Bombay and
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the Order dated the 30th June,
1972 of the Central Government
thereon. under section 62 of the
said Act.

(2) A statement (Hindi and English
versions) explaining the reasons
for not laying simultaneously the
Hindi version of the above Report
and order of the Government
thereon.

[Placed in Library.
73.1

See No. LT-6041

AccTTs. ETC. OF LLT.. MADRAS FOR
1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAV) : 1 beg to lay on the Table—a copy
of the Certified Accounts (Hindi and English
versions) of the Indian Institute of Techno-
logy, Madras, for the year 1971-72 along
with the Audit Report thereon, under sub-
section (4) of section 23 of the Institutes of
Technology Act, 1961. [Placed in Librarv.
See No. LT—6042/73.]

12. 1% Ius.

MESSAGE FROM RAJYA SABHA ~

SECRETARY-GENERAL : Sir, 1 have
to report the following message receised
from the Secretary-General of Rajya
Sabha :—

inform the Lok
Rajya Sabha, at
on Monday, the
17th December, 1973, passed the
enclosed motion  concurring in
the recommendation of the Lok
Sabha that the Rajya Sabha do
join in the Joint Committee of
the Houses on the Bill further to
amend the Constitution of India.
The names of the members no-
minated by the Rajya Sabha to
serve on the said Joint Committee
are set out in the motion.’

‘I am directed to
Sabha that the
its sitting held
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Scheduled Castes and
Scheduled Tribes

MOTION

“That this House concurs in the recom-
mendation of the Lok Sabha that the
Rajya Sabha do join in the Joint Commit-
tee of thc Houses on the Bill further to
amend the Constitution of India, and re-
solves that the following 20 members of the
Rajya Sabha be nominated to serve on the
said Joint Committee :—-

. Shri Jaisukhlal Hathi.

. Shri Bindeshwari Prasad Singh.
. Shri Mulka Govinda Reddy.
. Shri Brahmananda Panda.

. Shri V, B. Raju.

. Shrimati Aziza Imam.

. Shri Sultan Singh.

. Shri Roshan Lal.

Dr. M. R. Vyas.

Shri A. P. Jain.

11. Shri Ram Niwas Mirdha.
12. Shri Umashankar Dikshit.
13. Shri Bhupesh Gupta.

14. Shri Niren Ghosh.

15. Shri Loknath Misra.

16. Shri C. D. Pande.

17. Shri M. Kamalanathan.

18. Shri K. Chandrasekharan.
19. Shri Lal K. Advani,

20. Shri Papi Reddi. ”

O PN R AW N =

3

12.03 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

REPORT OF STUDY TOURS OF STUDY GROUPS

SHRI D. BASUMATARI (Kokrajhar) : I
beg to lay on the Table a copy each of
the following Reports of Study Tour of
the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes :—

(1) Report of Study Tour of Study
Group I of the Committee to
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Calcutta, Manipur, Nagaland,
Gauhati and Shillong during June.
1973. ’

~
B8]

Report of Study Tour of Study
Group I1 of the Committee to
Himachal Pradesh during June-
July, 1973.

12.04. hrs.

PERSONAL EXPI.ANATION BY MEM-
BER

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Under Rule 357, 1 wish to make
the following personal explanation

An utterance of an hon. member, Shri
B. P. Maurya has seriously disturbed me.
The Economic Times, Bombay, dated 22nd
November, carried an elaberate report on
the "No Confidence Motion™ and in that it
states:

“Mr, B. P. Maurya, a2 Congress
Member, charged Mr. Jyotir-
moy Bosu was in the pay-roll of
one Mr. Singma.”

My attention was drawn to this slander
by a University teacher who came to inter-
view me. Thereafter, I went through the
debates carefully and I found that Shri
B. P. Maurya had made the following
statcment : :

“He is already on the pay-roll of
Shri Singma. If it comes to me
I can prove that. There is a limit
to each and everything.”

I wish to categorically state that what
Shri Maurya has stated is totally false,
baseless and fabricated. I have never heard
or known any person under the above
mentioned name (Singma); not to speak
of deriving any benefit from him.

Shri Maurya has stated, “if it comes to
me T can prove.”
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Now, it has become incumbent upon
him to prove and establish on the floor of
this House as to what has stated is cor-
rect.  As far as [ am concerned, if Shri
Maurya is able to prove what he has stat-
ed, 1 shall take any punishment that the
House will decide to bestow upon me. On
the other hand, I expect Shri Maurya will
come forward with a similar assurance,
that is, to prove or resign.

SHRI SHYAMNANDAN  MISHRA
(Begusarai): What has he to say?

MR. SPEAKER : Shri Jyotirmoy Bosu
made a Personal Explanation.

There is a procedurc that there is no
debate on that.

SHRI S. M. BANERIJEE (Kanpur) : Sir,
there is a procedure in the House. May
I invite your kind attention to three cases
where (1) Shri Arjun Singh Bhaduria
made certain charges; (2) certain charges
were made by Shri  Prakash Vir Shastri
against late Prof. Humayun Kubir and (3)
about the lcader of the S.S.P

Sardar Hukam Singh was in the Chair
at that time. He agreed to give opportuni-
ties. He also said that he would decide
the issue and, if anybody was wrong, he
would ask him to apologise.

In the larger interest of upholding the
banner of parliamentary democracy, 1
would request you to ask Shri Maurya
either to prove it or to tender an uncon-
ditional apology—if I have said anything
wrong, 1 must apologise—or, this matter
should be referred to the Privileges Com-
mittee. Let the decision of the Privileges
Committee be binding on both of them.

SHRI H. N. MUKERJEE (Calcutta—
North-East) : Shri Maurya is present here.
It is not that he is taken by surprise. He is
sitting here; he is smiling. He should
apologise.

MR. SPEAKER: Normally, we do not
have any debate on that.
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sft . & wiF (g : gwlT erey
welgw, d° @ wiew @ g, teaw
A A9 qgA @ IgW W T T
gW g9 F, ST ® YT F1 A& WX
qE AEAT | 21 A 22 AGER F
fede & o amw an @ Fr @ of
witedfs 7g & g@ 997 7 FE T, I
S #1 w9 at tex & 3w ofaw '
T qEr N gt e #F @ S
Tl F1 F AT AT Fi G AD HAT
e | YeE ow @ @ PaEsw wen
T TF 9 FAse 4 9™ d 98

vy Tt Yew w1 g e 0

st @ R wF : wiT o wEE B
T 7R 73T FER F@ T )W AR
aerT 34 F Araw ot 2 @I @
78 T+ oe0’ ®d & W Agw A ¥ &l
Ser g g & A wer s o 84
T (Singma) TE FE |

The tape record is there. I said.

are in the pay-roll of some one.”
can take out the tape record. It is there.

LSEE3)

AT 9% 99 St wEen A gl oaw
TR (ST WY1 % OF 9T & A o
Fgr % dfcwe gad g | gl Igd
o # we Yaar @ P omw & am &

SHRI K. S. CHAVDA (Patan) : Every-
body is paid by some one.

ol Pear &1 g whabswr & ==
A WA F R =W @ oW qgt @ at
gd o4 amw a1 At 9 & wnfar
Fwar g T ofie @ wgw 4 @ A gEed
W TR T8 %% @ | gTe T8 9w
et ddgs g @ ten 7
Fe W@ a 3 ¥g9 A g ww §iw
T H A FT |

50 LSS/73—7

by Member

SHRI H. N. MUKERJEE: On a
point of order in relation to this. What
Mr. Maurya has said, in spite of what-
ever professions he made about his res-
pect for me, seems to indicate that, in
spite of his intending to withdraw the
purport of what has been reported and
repeated here in this House, he sticks by
a certain allegation ; he has said that he is
on the pay-roll of somebody else. What
is the convention in this House if such
allegations are made and left unproved?
The Mudgal case reminds us that some-
thing alleged and proved against a Member
leads to the Member losing his seat. Here
is a Member who challenges the other
Member. He is prepared to give up his
seat. But the other Member merely says,
‘T stick to my old allegation, but I with-
draw what I have said’ T am not going to
be a member of this House to stomach
this kind of statement. unless you inter-
vene and put a stop to this kind of prac-
tice. Let us have some conventions pro-
perly established about the bona fides of
the members of this House. We have a
duty by the country. (Interruptions)

SHRI VIKRAM MAHAJAN (Kangra) :
He has already withdrawn. The matter
should stop here and it should not be pur-
sued. The matter should end here.

MR. SPEAKER :
both sides . . .

I would appeal to

SHRI VASANT SATHE (Akola)
He made all sorts of allegations. Did any
of the members ask him to prove that ?
(Interruptions)

MR. SPEAKER : Do whatever you like.
When the Speaker is standing, do you not
extend the courtesy of sitting down ?

AN HON. MEMBER : Mr. Piloo Mody
has come.

MR. SPEAKER : Mr. Mody will carry
our good wishes to Islamabad when he goes
there. Now Mr. Maurya has taken back these
words. Sometimes it is the result of great
anger that prevails in the House. They
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[Mr. Speaker]

say, ‘You do this ? You do that ? You
were this; you were that'. And none is
anything. Kindly do not use such language
in future towards each other. He has said
‘some one’. He has taken back that word,
not stigma, Singma .

SHRI H. N. MUKERIJEE:
you make of it ?

MR. SPEAKER : Please let me know
what T should make out of it

SHRI H. N. MUKERJEE: After all,
what remains on the record of this House
—and it will remain unless steps are taken
to remove that out . . .

What do

MR. SPEAKER : Please do not get
angry. Two members have suggested—one
from that side and one from this side—
that it should be dropped now after he has
withdrawn that word and given  his ex-
planation, though with a little excitement.
Now I have said that the House agrees
that we drop it.

Now, if you do not agree to it, let
me know what I should do.

SHRI H. N. MUKERJEE: I would
like to make a submission. My submis-
sion is just this.

We here, Members of Parliament. re-
presenting our people with a certain kind
of character and solemnity attaching to
the job, cannot sit together if we feel
that we have amongst us people who say
about each other and are prepared to
stand by their statement that ‘X’ is in
somebody’s pay or ‘Y’ is in somebody's
pay or ‘Z’ is in somebody’s pay, it
remains and it sticks to my memory. But,
as a Member of Parliament, and all
these hon. gentlemen representing people
to continue to be Members of Parlia-
ment, knowing all the time that allega-
tions are left in mid-air, hanging indefini-
tely and nothing can be done—is that the
way in which the Members of Parliament
discharge their duty to the country ? Are
we going to be in this House on this kind
of understanding that we might all be
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cheats more or less ? 1 do not understand.

Some norms have got to be worked out

and applied. 1f you do not propose to do

so, we shall have to think how to behave

in this Parliament.

SHRI K. NARAYANA RAO (Bobilli) :
Not a debate, Sir. We have been side-troc-
king the issue. Mr. Bosu quoted the
Economic Times and has also stated that
he has verified the records. After verifica-
tion he has stated that Mr. Maurya has
stated that he is on the pay-roll of Sin-
ema. My point is this ...

MR. SPEAKER : My fear is that your
legal acumen may complicate the matter.

SHRI K. NARAYANA RAO
point is this. Mr. Bosu has misled
entire House by stating that he
the records and found that Mr. Muuna
stated that he was on  the pay-roll of
Sigma, but, according to Mr. Maurya's ver-
sion, he has not used any particular
name but that he only said that he was on
the pay-roll of someone. Therefore. there
is a discrepancy. First of all you must
check it.

My
the

verified

MR. SPEAKER : I am not going (o do
it when he has withdrawn it. T am not
going to do it.

SHRI K. NARAYANA RAO : He has
misquoted the proceedings of the House.

SHRI JYOTIRMOY BOSU : Another
insinuation. Sir, this is another serious
charge on me that I have misquoted the
proceedings and misled the House. Let us
get hold of the debates.

SHRI SHYAMNANDAN MISHRA :
May 1 seek one clarification ?
I seek clarification with regard to

two points. The first is that generally we
find that when such words are uttered by
any hon. Member on this side, the Chair
does not permit them to go on record. Then
how did this thing go on record ? That is a
matter of mystery to us because generally
we find that not a single word of the type
uttered by us goes on record.

Secondly....
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MR. SPEAKER: I have to see how
many were recorded and bring it to your
notice. I will find out in how many cases
they were recorded and will bring it to
your notice; will you be satisfied ?

SHRI SHYAMNANDAN  MISHRA :
Generally speaking, we have found you
extremely alert in this matter.

MR. SPEAKER : I shall lay it on
the Table. You do not know. Sometimes
even while 1 see the agenda, there is a
slip and a volley and burst goes out in
the meanwhile. Sometimes, when I am
listenirg to one gentleman may be Spea-
ker or the Chairman there comes a volley
or burst from the other unnoticed by the
Chair.

In how many cases it found its way on
the record on that side and in how many
cases it found its way into the record on
this side, shall I find out and let you
know ? Now, I will request you to kindly
drop it.

One thing, I must say. Prof. Mukerjee
has suggested something. I greatly admire
him for many reasons. But, in this parti-
cular case, he has made one suggestion
which is worth considering. And, I am
very confident that all of us will sit some-
time together and see what type of norms
we should adopt towards each other.

SHRI DINEN BHATTACHARYYA
(Serampore) : Before the U. P. elections.

MR. SPEAKER : I think it is much
better we do it after that. You will never
observe them so long as they are there !
We might sit together as groups of people
some time. We must have certain norms.
It is not like laying the eggs to be eaten,
but as permanent, standing directions or
rules which should be observed by both
sides.

y Member
12.21 hrs.

RE : QUESTION OF PRIVILEGE

1. WRIAWE wEw (HIEO) : oreqy
ngigw, @ & o w1 oF PamotyER 3
SwiEaT # ogEar 3 g

qAF G B 14 TgEER B Feied &
g o g & g 13 Tewer, 1973 w1
09.15 79 A g (=i Twen)  #
Prwr e mar an, st Ty At
& @y dar PHAr AT | Aw tEg &
% @ guar wew € F@ite grad 4
79 % atate 1. o PAwre Teg A
o TR & gEw a@ls @ @ ouia
93 AT " FE |

Members of Parliament cannot be arrested
just like that.

AW WEIGH : AT g qF T
fad ot w@r Ps 9@ & Malads wive
AT W & | 6 A qur % e T
@ gt qarar M o9 i giawHs
&t wer T 6 @l qur #° 9@ 9w
at qiaedT 3 Far MF oW St oam aur
AdwmE@ @ izgdFigR e
7 4 gt g5 € qor ts 99 aw
T F1 dAifew g w@ & a7 T wn
T e o )

T WEHAREW  qiew : Il gW
fEmR @ gR F9 % om &t alw
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[ET. FefamrEer qigd]

@ W ® g oA T s
FE G T 0T | gEHE FE Y N
R & At g8 A ot

ALY AT : N AW A geAHE

ot srew Tagrd aworddt : arvaer HeEiew,
TH WA FT OF US 9€ € 1% T ST
iy Ft Ataege & anrs oy PEwr T
q qE | AT F gEled d oG g
T o %1 atwge & g+ gy Pear T,
% & 1. wigw &1 g g T% o &
9 At e T 1 oenw &1 e @dn
Fah

MR. SPEAKER : I am not concerned

with that. T am concerned with intimation
that he is arrested.

o1, weHREw oiEY - i awer A
WE GUT B WTT AT ATHESAEF TR
FT | A9 e @ Fw & v oA =
TR FE A AT AT | FFWEUr @A
a% ProeR TEer T quar @iw o @
oie AT R FE

AW WEET : AT T A F g @
Trwma &% 1 gg & Pufads &1 F
A g ? AT H der T A A Ale @
& A g T A Fe 6 AW s g
4 &

ot srew Yagr aradRl : oreTy weEigw,
QY JEE AT G B A @ q
qMEA o1, AeT I@ A FEr % o i
drs g & @ & arEt

Iy welew @ oW FEd @ Tw 9w
Al EW R AR A Hp O FE | W
qr 431 g5 & At o 9w # Ao A
g5, ¥ 92 N9 &1 7 FTee g 2

T @b ged # A @ FT | AR AT
%1 gfew & g9 g, o O &R o awi
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@ 31 F¢ 1 aF FT AW Ft MTEEW
TG B "

This is the safest place for being saved
from the police.

T, TEHARNOT QT ;. AIH HPIEA,
AT T AW J AT a FC 15 gegregta
a1 g 1 T g AT MReAR
T A% T & g T T FEAT T
3 g 2 T qia JBE & TIER F
I} A Mg ASW @R & O 1 aEd
1 o g9 Tvfivar @ g | g=ew 9
EodE |

MR. SPEAKER :
it.

1 shall enquire into

st wy tewd (@D ;- oy wRig.
A #1g’ Tagurtusn &1 gae a8 I3
qMEET g, dvtea dq Tadgw & M 3w
59 3 & g, off e, @ Pawms awe
Praer gan @ 1 gl e fww 7
ais o 4 @ o twar € 9w A7
Tt &1 auae @ & Taene @e
Fg & | T e, gregtaaie &t
T IAUA g # G FI G0 UEH & 2
(=TT

SHRI INDER J. MALHOTRA (Jammu) :
On a point of order . . .

MR. SPEAKER: I am not allowing it.
Let him please sit down. He has no right
to raisc it. 1 am not allowing it.

agt 4% 47 mwE @ aWe T P
qie v 9 & P A° wg g o s
TR & | F3 a wiEsR gl ae |

After all, there should be some method
of doing this. We have a rule on it. I must
have something in my hand before I can
allow it.

SHRI S. A. SHAMIM (Srinagar) : I am
secking your guidance as to what I should
do ? 1 want to know whether I am to
remain in the House for all time, because
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the police party has been sent with a
warrant to get me arrested. 1 want to read
out .

MR. SPEAKER : A member is at par
with any other citizen when there is a
breach of the law.

Nobody is listening. I have not allowed
any Member.

A Member of Parliament is at par with
the citizen. It is only when he has a privi-
lege not to be obstructed from coming to
this House that the position is different.

I may tell hon. Members that nothing
is coming on record, because so many of
them are speaking. Let them all please
sit down.

Nothing is coming on record. All of vou
are speaking. I must have something in
advance. While 1 am sitting here, you
send some note and suddenly get-up.
I must examine it.

I may tell members, nothing else is com-
ing on record. I will ask four members to
speak at a time and I will later on ask
Mr. Limaye to say what those members
spoke. After all, our Reporters arc not
super-humans.

SHRI PILOO MODY (Godhra) : That
is another matter altogether. What the
recorders cannot record is another matter.
But for the Speaker to turn the record on
and off like one turns a switch is some-
thing I cannot accept.

MR. SPEAKER : Let it be settled once
for all. T will ask one member to speak.
At the same time. let others also go on
speaking. Let this be the rule—I would
tell the House again that no member can
speak unless he is called by the Speaker.

SHRI PILOO MODY : There is a point
of principle involved in this.

MR. SPEAKER : I am glad you are
talking of principles.

SHRI PILOO MODY What the re-
corders cannot record is another matter.
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of Privilege
But the record of the House cannot be
turned off and on like a tap of water at
the discretion of the Speaker.

MR. SPEAKER : It never happens.
Unless a member is called, he cannot speak.
If you do not think I should go on this
basis, let all of them speak. Whoever
speaks loudest. his observations will be
recorded.

SHRI PILOO MODY : That is a totally
diffcrent matter. On that we agree with
you. (Interruptions)

MR. SPEAKER I am not allowing
Shri Madhu Limaye. Nothing will come on
record.

SHRI PILOO MODY : I appeal to you
not to do anything which brings forth the
sort of intolerance that you have just now
witnessed. (Interruptions).

MR. SPEAKER : I did not permit any
member to speak. He spoke on his own.
There is no question of privilege. I am not
allowing you to bring any matter before
the House unless I have proper informa-
tion and notice in advance and unless I
had examined it.

A member is like any other citizen. He
cannot claim protection like this. I am
not going to see it; I am not going to
allow it. If a member commits a crime,
he carnot come here and say that he has
the privilege not to be arrested.

SHRI H. N. MUKERIJEE (Calcutta—
North-East) : Sir, this matter pertains to
Members of Parliament some of  whom
happen to be writers and journalists ...

MR. SPEAKER : Kindly listen to me.

This Member sends me a chit at
11.30 when 1 am busy with the other
business of the House, and he wants to
raise this question and wants me to take
action . ..

1 am not allowing anybody.

SHRI H. N. MUKERJEE: Sir, I
am only asking you for a guidance. I do
happen, like some other Members of  the
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Shri H. N. MUKERIJEE]
House, to be a writer. I do writc some-
times in English and sometimes in Bengali
and all that. In this case, it appears—I
could quite understand vour difficulty be-
cause you have not been given notice
even—the position seems to be that for
having written an article in a reputable
journal, which on the face of it seems to
be a perfectly legitimate exercise. an appar-
ently vindictive employment of war-
rant . . .

MR. SPEAKER : T am not allowing it.

No, no. There is some arrest, some
case against certain persons, and he is
asking my opinion on it. Suppose I give
some opinion and the judge gives a diff-
erent opinion tomorrow, where is the
prestige of this House ? Where is the pres-
tige of the Speaker ? Have I any judicial
functions to perform here ?

Please sit down. Perhaps we may have
a Parliament of that type.

I have replied to Prof.
No question of statement by the
Minister. Mr. Y. B. Chavan.

Mukerjee.
Home

12.38 hrs.

PAPERS LAID ON THE TABLE—Cox1td.
RrPORT OF SIXTH FINANCE COMMISSION

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): Sir, 1 lay
on the Table a copy of the Report (Hindi
and English versions) of the Sixth Finance
Commission together with an Explanatory
Memorandum as to the action taken there-
on, under article 281 of the Constitution.
{Placed in Library. Sece No. LT-6043 /73]

SHRI PILOO MODY (Godhra) : May
1 take it that you approve of the warrant
that has been issued ?

MR. SPEAKER: I have nothing to
do with that. Don't put it like this. I can-
not enter into any matter which is sub-
judice, whosoever is involved in that.

Order, please. If the police arrest with-
out any justification, you raise it in the
court ; not in this House.
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I am not permitting you. I am not allow-
ing you. You are very caustic in your ob-
servations. What type of observations are
you making ? I am not allowing you.

off 7y tewd (@ED ;- orvmy wEigE.
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MR. SPEAKER : Hs has sought my
permission. The Minister can make a
statement any time during the sitting. You
have a rule on it, that the Minister can
make a statement any time.
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MR. SPEAKER : He was laying on the

Table a copy of the Report of the Sixth
Finance Commission.

st aewr TaEgr At ¢ erewy "Eid.
i gy =¥ d97 g T 0% gl euww A
agr T g ek ¥ gAE T qeT Et
vy Welgw - o e o o of et
AT AT ST QS

12.40 hrs.

BUSINESS ADVISORY COMMITTEE

THIRTY-FIFTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMATAH): 1 beg to move:

“That this House do agree with the

Thirty-fifth Report of the Business Ad-

visory Committee presented to the
House on the 17th December, 1973.”
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I have given proper notice.

Feay wElgw ¢
Do not be rude to the Chair.
sit down.

Please
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SHRI DINEN BHATTACHARYYA
(Serampore) : Yesterday a decision was
taken that no 377 or call attention would
be admitted. It has come in the bulletin.
We are at the fag end of the session and
if we arc not given a chance to raise im-
portant issucs in the form of call attention
or 377, it will be an injustice to us. I
request vou to reconsider this matter.

SHRI S. M. BANERIJEE (Kanpur) : As
far as our Party is concerned, Shri Indra-
jit Gupta is there and I have consulted
him. We have no objection for Saturday
sitting and we may sit during the Lunch
hour also. But 1 request you not to take
away 377 or-call attention.

ot ST e Wil () s A
gq w 9=l g of, #° f a5 suten
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SHRI K. S. CHAVDA (Patan) : 377
and call attention should be allowed.

SHRI H. N. MUKERIJEE (Calcutta
North-East) : 377 is entirely in your
discretion.

MR. SPEAKER : It is in my discretion,
it is not a right. Do not make it another
tvpe of call attention.

g ¥9 A T g F9its w1 qga e

SHRI B. V. NAIK (Kanara) : T  have
been urging for the last eight sessions;
this is the 9th session; T wanted one dis-
cussion . .

MR. SPEAKER : Not at this time.
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) : On a point of order. In  the
Business Advisory Committee meeting yes-
terday, Mr. Naik’s party was fully repre-
sented and if that representative takes a
stand before the Business Advisory Com-
mittee and .

SHRI B. V. NAIK : Before the Speaker
is putting the motion, I am making a sub-
mission under rule 290.

MR. SPEAKER : In the Business Ad-
visory Committee all of you were repre-
sented. We have the convention here that
when the Minister announces the busi-
ness for the following week, suggestions
about business are made.

Here the only observations that can
be made are whether the decision about
calling attention taken by the Business
Advisory Committee should not be adopt-
ed, whether lunch time can be dispensed
with, whether we can sit or Saturday, etc.
No new business is to be suggested.

SHRI B. V. NAIK : I have gone
through these two blue books plus the
Constitution. Unlike the British, we have
a written Constitution. There is not one
word mentioned about “convention” in
these books.

.. MR. SPEAKER I am not allowing
you. This book is too small for full know-
ledge. Don’t waste all our observations
on this small book. I will suggest to you
many other books. I would first suggest
that you read the relevant article in the
Constitution. The Constitution  provides
that so long as we do not codify our rules,
we will be following the conventions of
the House of Commons. The word ‘con-
vention’ is there. When a new Constitu-
tion is made, you can get it deleted.

SHRI K. RAGHU RAMAIAH : As
mentioned by you, this was the unanimous
decision of the Business Advisory Com-
mittee. One of the considerations for this
is, apart from Government business, there
are some part-heard discussions which
were commenced but which could not be
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completed and which hon. members of
the opposition want to be completed. The
Business Advisory Committee reviewed the
whole situation and came to this conclusion
that this is the best way in which the
House can tackle the agenda before it.
This is the unanimous recommendation of
the Business Advisory Committee and
1 request the House in all humility to
accept it.

SHRI B. V. NAIK : I have again seen
this constitutional article 105. The word
“convention™ is not here.

MR. SPEAKER : If that is deleted, it
will solve many of the problems.

SHRI S. M. BANERJEE Regarding
calling attention and motions under rule
377. you are the best judge and if you, in
your wisdom, consider that a particular
calling attention or matter under 377 s
necessary. your wisdom should not be
challenged. We ure not going to  bring
frivolous matters. We are prepared to sit
longer, but this right should not be taken
away.

SHRI SHYAMNANDAN  MISHRA
(Begusarai): 1 was present at that
meetirg. There is no doubt that there

was a consensus that we should try to
take as much time as possible from other
items which could be dispensed with. So
far as Rule 377 is concerned, there was no
such agreement that we will not make some
submissions to you under this Rule.

MR. SPEAKER : May I try to solve
this. About Rule 377, you leave it in my
hands.

SOME HON. MEMBERS: Yes.

MR. SPEAKER : Call Attention is a
part of motions. About Rule 377, it is my
discretion.

SHRI JYOTIRMOY BOSU : If Mr.
Raghu Ramaiah’s motion stands amended,
if that is so, you put the motion, as amen-
ded, to the vote of the House.

MR. SPEARKER : About Rule 377, that
is my discretion. It is also a wonder how
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we have converted this innocent Rule into
such a big thing. I think, it is much better
we accept the recommendation that there
will be no convention. That will solve many
of my headaches.

R oew Tagd? aweeR  (EErteEo) -
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MR. SPEAKER : I now put the motion
moved by Shri Raghu Ramaiah . . .

SOME HON. MEMBERS : As amended.

MR. SPEAKER : As amended by my
observation. This is something very un-
usual. But T am following it.

I now put the motion moved by  Shri
Raghu Ramaish. as amended by my ob-
servation, to the vote of the House.

The question is :

‘That this House do agree with the
Thirty-fifth Report of the Business Ad-
visory Committee presented to the
House on the 17th December, 1973, sub-
ject to the modification that in para-
graph 2(iii) the words “and matters un-
der rule 377" be deleted.’

The Motion was adopted.

SHRI P. G. MAVALANKAR (Ahmeda-
bad) : 1T wanted to say that between now
and Saturday, there are bound to be a
number of important matters coming up.
You have said that Rule 377 will be used
as per your discretion. We agree. But my
question is : Why do you allow even the
Call Attention to be withdrawn for four
days ? This is the last week of the session.
This is also within your discretion. Why
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do you allow our important rights to be
governed by the convenience of the Gov-
ernment ? That is my question.

SHRI JYOTIRMOY BOSU : Your dis-
cretion with regard to call-attention is
only in the matter of selection of the sub-
ject and not installation of call-attention.
That is decided by the Business Advisory
Committee. Your discretion is confined to
the selection of the subject and nothing
further. (Interruptions)

MR. SPEAKER : 1 have already declared
this as carried.

T AqAT & 2

MR SPEAKER : Then.
observations .

I will have no

SHRI S. M. BANERJEE : Call-atten-
tion is in your hands. Call-attention only
for this week.
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MR. SPEAKER : I should be given the
power which is not mentioned in the rules.
When the Speaker is standing, the other
members are not considered as standing

%
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and nothing will go on record when the
other members are  not considered as
standing. I will only make this request to
you. If you start it, then the others will
follow.

SHRI SHANKAR DAYAL SINGH
Right, Sir. 1 will obey.

SHRI K. NARAYANA RAO: Yes,
On a point of order.

MR. SPEAKER : Anything new ?

SHRI K. NARAYANA RAO
Sir. This is a new point.

: Yes.

13.00 hrs.

¢ SHRI DINEN BHATTACHARYYA :
Yesterday’s meeting started without  you
and at one point it was decided that the
meeting would be held to-day, with you.
‘When you came we all left.

PROF. MADHU DANDAVATE (Raja-
pur) : Then, Sir. what is the position ?

MR. SPEAKER: Submission under
Rule 377 is in my discretion. With regard
to call attention. I will not allow any
call attention this week.
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13.01/2 hrs.
MATTER UNDER RULE 377

EXTENSION TO INDIA OF ACTIVITIES OF

WESTERN PHARMACEUTICAL COMPANIES

RUNNING A GLOBAL RACKET IN HUMAN
BLoop

PROF. MADHU DANDAVATE (Raja-

pur) Alarming reports have come that
some Western pharmaceutical —companies
which run a 150 million dollar global

racket in human blood are extending their
operations  to India.

13.01 hrs.
{MR. DEPUTY-SPEAKER in the Chair]

The racket has secured a foothold in
Bombay where agents have been posted to
recruit the services of Blood Bank staff in
local hospitals to buy blood from commer-
cial donors for export to pharmaceutical
companies mostly in the United States of
America.

Doctors and Blood transfusion experts
from Bombay have told the Second Con-
ference of the Indian Society of Blood
Transfusion in Ahmedabad earlier this
month that they had been approached by
foreign nationals representing internation-
ally known pharmaceutical concerns with
lucrative offers to help in the blood col-
lection business.

The blood is exported to the United
States where it is used as a raw material
and processed by the drug companies. The
derivatives of this blood are reported to be
sold at a price nearly 200 times the price
of raw material.

The pseudo-medical blood banks attract
the under-nourished, anaemic and jobless
men and women in search of financial
assistance and their blood is exploited for
commercial purposes.

The hon. Minister of Petroleum & Che-
micals must make a categorical statement
on this subject since the matter concerns
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the health and hygiene of our country,
besides encouraging unscrupulous exploita-
tion of human blood.

AGRAHAYANA

A statement on this matter should be
made.
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SHRI JYOTIRMOY BOSU  (Diamond
Huarbour) : American pharmaceutical con-
cerns have - invested about 150  million
dollars in the business of extracting blood
from poor, hclpless, uunemployed and
emaciated Indians and exporting them for
the purposes of pharmaceutical production
ond research and this amounts to cruelty to

human beings. Tt is a disgrace to this
country.
In the past this House has discussed

ritters relating to export of women from
this country to certain western countries in
various fields. This is a matter which not
only concerns the Health Minister but
also concerns Shri Dikshit, the Home
Minister. 1 want to know whether it is a
fact or not that the American pharmaceu-
tical concerns arc not only robbing us of
all the resources that we have but they
have gone down to the extent of extracting
the blood of poor, emaciated and unfed
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Indians and are exporting it. What steps
he will take agaipst such persons or or-
ganisations responsible for this commercial
exploitation of helpless, unfed, starving,
unemployed Indians ? What steps he pro-
poses to take to find out at once and
penalise those who are responsible ? We
want a clear categorical statement on this.
this.

THE MINISTER OF HEALTH
FAMILY PLANNING (DR. KARAN
SINGH) : I am also very much concerned
and disturbed to see this report in today's
newspapers that the world-wide racket
which is operating has now begun, accord-
inz to this report. to infiltrate into India.
We are desperately short of blood and
blood derivatives and under no circums-
tances can wc tolerate any such exploita-
tion. T am immediately getting in touch
with the WHO, Maharashtra Government
and with other agencies concerned to first
of all verify whether this is correct or not
and we will try to take whatever measures
are necessary to safeguard our national in-
terest in this regard.

AND

SHRI JYOTIRMOY BOSU : Are you
going to have legislation for this immedia-
tely ?

DR. KARAN SINGH : It is alrcady
there. There is no permission at present to
export blood or blood derivatives out of
this country. This 15 billion dollar racket.
the report says, first exploited the under-
nourished and starving people in  South
America and they are beginning to enter
into India. This is the report. We must
nip this evil in the bud and see that it
does not grow. We will take whatever ac-
tion is called for.

SHRI JYOTIRMOY BOSU : I wunt to
know whether he has taken recourse  to
policing on this and whether he is going to
prosecute those who are responsible. What
steps are you taking? Have you arrested
anybody so far or not ?
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CONSTITUTION (THIRTY-THIRD
AMENDMENT) BILL

AND
MULKI RULES (REPEAL) BILL

MR. DEPUTY-SPEAKER: we now
take up the Constitution (Thirty-third
Amendment)  Bill and Mulki Rules

(Repeal) Bill. Shri Uma Shankar Dikshit.

SHRI S. B. GIRI (Warangal) : I rise

on a point of order.

MR. DEPUTY-SPEAKER : He has not
yet moved. Please wait.

THE  MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR DIK-
SHIT) : Sir, 1 beg to move :*

the
into

“That the Bill further to amend
Constitution of India, be taken
consideration.”

Before | go into the provisions of the
Bill, I would like briefly to state the cir-

cumstances in which this Bill is being
brought forward.

SHRI S. B. GIRI : Please hear my
point of order.

MK. DEPUTY-SPEAKER: Let me

hear his point of order.

SHRI S. B. GIRI : My point of order
is this. This Bill, this Thirty-third Consti-
tution Amendment Bill is against the fun-
damental rights of the people of this
country. Article 35(b) makes it clear that
prior to the Constitution if there is any
law protecting the interests of the people
of a territory, that would be valid. It
has already becn decided by the Supreme
Court that for Telengana people 35(b) is
applicable because it was before the com-
mencement of the Constitution.

MR. DEPUTY-SPEAKER : What is the
point of order about it? Please submit
only vour point of order.
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(Repeal) Bill

SHRI S. B. GIRI : This Bill is against
the Constitution of India. Therefore, this
Bill should not be allowed. If it is allowed,
the rights which are being enjoyed by the
people of Telengana will be curtailed.
That is the Supreme Court judgment.
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“The State shall rot deny to any per-
son equality before the law or
the equal protection of the laws
within the territory of India.”

YA U HITIGY, AT A3
16(1) 1 & -

“There shall be equality of opportunity
for all citizens in matters relating
to employment or appointment to
any office under the State.”
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MR. DEPUTY-SPEAKER : What is the
point of order ? These are matters of de-
tail.  They have nothing to do with the
order.
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“Moved with the recommendation of the President.
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MR. DEPUTY-SPEAKER: I do not
know why Mr. S. B. Ginn and Shri Madhu
Limaye have thought it fit to raise it at
this stage. The first stage wher this was
raised was when the Bill came before the
House to be introduced. They had raised
these points at that time and I had given
a ruling. All these things that they have
mentioned, namely whether this Bill is
constitutional or not, whether certain pro-
visions in it are against the Constitution
or rot are matters for discussion. These
are matters for consideration. Hon. Mem-
bers are quite at liberty to make their
submissions at that stage. But it has no-
thing to do with the order. The order now
is that this Bill be taken into consideration.

SHRI UMA SHANKAR DIKSHIT : As
the House is aware. the Telegu-speaking
people of our country had aspired for many
years to have a large Telegu-speaking State
which they used to call Vishala Andhra.
Their desire fructified in 1953 to some ex-
tent when the Telegu-speakirg areas of
then State of Madras were carved out into
a separate State by the name of Andhra.

When the States Reorganisation Commis-
sion considered the question of further
reorganisation of the States, they suggested
the division of the State of Hyderabad.
They bad some reservations regarding the
immediate merger of the Telugu-speaking
areas of Hyderabad knowr as Telengana
area with the State of Andhra, and, there-
fore, recommended that these areas might
remain as a separate State for some time.
However, it goes to the credit of the peo-
ple of Andhra Pradesh that through dis-
cussions among themselves, they succeeded
in allaying the doubts which the States
Reorganisation Cor ion had expressed.
After prolonged discussion, an agreement
was reached between the leaders of the
people in Ardhra and Telengana areas
for safeguarding the Telugu interests. . . .
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SHRI S. B. GIRI: It is a wrong state-
ment. There was no public agreement.
The people have not accepted the formula

at all.

SHRI UMA SHANKAR DIKSHIT: I
do not know whether the hon. Member has
understood the reference. [ am referring
to 1953.

SHRI S. B. GIRI: The people who had
accepted it do not have the courage to
own it.

SHRI UMA SHANKAR DIKSHIT : One
of the safeguards proposed was the cons-
titution of a regioral committee for the
Telengana arca. There was also an as-
surance that posts in the subordinate ser-
vices in the Telengana area  might be
reserved for some time for being filled by
persors satisfying domicile conditions, that
is. Mulki Rules as they were in vogue in
the erstwhile Hyderabad State. There was
also an understanding that regulation of
admissions educational institutions in the
Telengana area should be within the pur-
view of the Regional Committee so as to
ensure that educational facilities available
to the studerts of Telengana area were not
diminished but improved further. All these
measures were intended for the transitional
phase, and it was expected that special efforts
would be made during this phase to acce-
lerate the development of the Telengana
area. For this purpose, there was also an
assurance to the people of Telengana that
the revenue surpluses of that area would
be utilised only for the development of that
area. I must say that this agreement was
welcomed all over the country as an act
of statesmanship and led to the immediate
formation of Vishala Andhra which was
known as Andhra Pradesh.

In pursuance of the agreement reached
between the leaders of Ardhra and Telen-
gana, this House included a special provi-
sion in art. 371(1) of the Constitution for
the constitution of a Regional Committee
for the Telengana area. In 1957, a special
law known as the Public Employmert (Re-
quirement as to residence) Act was also
passed by this House. By sec. 2 of that
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Act, the Mulki Rules were repealed and
by sec. 3 special safeguards in the matter of
public employment for the Telengana area
were provided. These arrangements con-
tinued for several years without any com-
plaint from any side. Difficulties, however,
arose when the Supreme Court struck down
in 1969 sec. 3 of the Public Employmert
(Requirement as to residence) Act in so far
as it related to the Telengana area. At
the same time, there was the feeling in
Telengana that the other safeguards were
also not being implemented satisfactorily.
The cntire  matter was reviewed. The
powers and functions of the Regional Com-
mittee were rcviewed and erlarged; mea-
sures were taken for ensuring that adequate
developmental resources were made avail-
able for the Telengana area. Steps were
also contemplated to secure employment
opportunities for the people of this area
by localising recruitment. As things were
settling down, in October 1972, the Sup-
reme Court held that sec. 2 of the Public
Employment (Requirement as to residence)
Act 1957. which sought to repeal the Mulki
Rules could rot stand after s. 3 of the
Act in its application to the Telengana area
had been struck down. The result was
that the Mulki Rules revived and that too
with retrospective effect and without any
limitation. The House is fully aware of
the agitation which followed this judgment.
The agitation continued, sometimes in vio-
lent form, and finally Acdhra Pradesh was
brought under President’s rule on the 18th
of January, 1973.

The situation was rather complex and
sometime had to be allowed for passions
to cool down before a final solution could
be found. I am glad that the old spirit
which helped the Telugu-speaking people
to realise their vision of Vishal Andhra
asserted itself . . . . (Imterruptions). Let
me complete my statemert. After a series
of discussions, the leaders from both the
areas were able to identify the problems
which had given rise to the repeated strife
and hammer out a solution which would
not only provide answers to the basic pro-
blems but also further promote the emo-
tional integration of the people of all the
arcas of the State.
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A basic problem which has been troubl-
ing the minds of the people of Telengana
was their continued backwardness ir spite
of the efforts made during the last several
years in the field of development. It was
realised that backwardness was not a pro-
blem peculiar to Telengana. There were
other areas in Rayalaseema and even the
coastal districts which needed accelerated
development. Keeping this in view, the
State leaders agreed that there should be
identification of the backward areas all over
the State ard a special mechanism should
be devised to accelerate the development
of these areas with the closer co-operation
of representatives of these areas.

Sccondly, there was the feeling among
the people that such of them as had settled
down in the State capital were not getting
adequate facilitics in the matter of admis-
sions to institutions of higher learning. This
was attributed to the reservation of a large
number of seats in these irstitutions for
candidates possessing domicile qualifications.
On the other hand, there was the fear
among the Telengana people that the oppor-
tunities available to them would be dimi-
nished in case such restrictions did not
operate. It was in this context that the
State leaders came to the conclusion that
while adequate prefererce should be given
to local candidates in the matter of admis-
sion to educational institutions, this should
be done on a uniform basis throughout the
State. They also suggested that a Central
University should be established at Hydera-
bad to augment the existing educational
facilities.

The third major issue which agitated the
minds of the people was the continued
operation of the Mulki Rules in a part of
the State only. During the discussions there
was appreciation of the fact that a certain
proportion of jobs at the lower level should
be available to the people of the local arcas
in which these jobs exist and that this pri-
nciple should apply uniformly throughout
the State.

It was in this context that the State
leaders agreed that preference to a speci-
fied extent should be given to local candi-
dates in certain types of posts. It was also
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noticed that many writ petitions had been
filed by the employees of the State Govere-
ment to seck redress to a variety of service
grievances on account of seniority, promo-
tion, etc. and often these had led to un-
settling several administrative decisions.
The State leaders, therefore, suggested the
setting up of an Administrative Tribunal
to deal with such grievances and also to
limits being imposed on recourse to judi-
ciary in matters falling within the purview
of the Tribunal.

The four-fold approach mentioned earlier
can be put through if there is adequate
constitutional cover. In the context of this
approach

SHRI S. B. GIRI: He is always men-
tioning ‘leaders” Who are the leaders ?
I want to know the names of those leaders
who formulated this.

SHRI UMA SHANKAR DIKSHIT : Let
him have paticnce. He has got opporturi-
ties to speak. Some of the State leaders
finally issued a statement on the  2lIst
September, 1973 setting out what has been
called the six-point formula. Later, some
of them had further discussions among
themselves and elaborated the more basic
aspects of the formula in a statement issued
on the 22nd October, 1973.

The formula has beer widely welcomed
and has received convincing support ir all
parts of the State. It is only when we were
satisfied that there was genuine support to
this formula from almost all sections of the
people that it was decided to revoke the
President’s rule. The ministry which was
constituted immediately thereafter has fully
endorsed this formula and has requested
the Central Government to undertake neces-
sary corstitutional amendments as envi-
saged in the formula. This Bill has been
brought forward in response to that appeal.

I would now like to quickly run through
the provisions of the Bill. As stated
earlier, the suggestion is that the Regional
Committee need not be continued. Clause
2 of the Bill, therefore, seeks to omit
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article 371(1) of the Constitution. Clause
3 of the Bill seeks to insert two new arti-
cles, 371D and 371E, which are special to
the State of Andhra Pradesh. Clause 1 of
article 371D makes a gereral provision
enabling the President to provide by order
equitable opportunities and facilities for
the people belonging to different parts of
the State in the matter of public employ-
ment and in the matter of education. Clause
(2) of this article spells out the various
details which may be provided in the order
by way of localising Statewise cadres, where
necessary, specifying local areas in respect
of differert local cadres and educational
instituions and prescribing the criteria for
determining local candidates for the purpose
of giving preference in the matter of re-
cruitment to local cadres or educational
institutions in different parts of the State
and the extent of such preference.

Clause (3) of the proposed rew article
371D provides for the constitution of the
Administrative Tribunal and also its juris-
diction, power and authority being defined
by a Presidential Order. Clause (4) makes
some more provisions in respect of the
Administrative Tribunal. The six-point for-
mula provides that the decisions of the
Administrative Tribunal should ordinarily
be birding on the State Government. In
other words, in exceptional circumstances
where the acceptance of the decision is
likely to prejudice the interests of the State,
it was intended that the State Government
should have the authority to modify or
cancel the order. We cannot overlook the
possibility of such situations arising.

At the same time there has to be mea-
sure of assurance to the employees that the
orders of the Tribunal will rot be lightly
set aside or modified. It has, therefore,
been provided that if the State Government
consider it necessary to modify or annual
the order, they should do so within three
moths and while doing so the reasons for
such action should be stated in writing.
Provision has also been made in clause (6)
that the order made by the Tribunal should
be laid before the State Legislature.
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Clause (7) provides that except the Sup-
reme Court ro other court or Tribunal
shall have jurisdiction. power or authority
in respect of matters falling within the
purview of the Tribunal. In other words,
the Tribunal will be a high powered forum
whose decisions will not be lightly set aside
or altered. We also expect that the Tri-
bunal need not be a permanent feature.
When the various problems relating to ser-
vice matters have been sorted out to the
satisfaction of the employees, there may be
very few occasions for them to resort to
the Tribural and at such a stage it may
be considered unnecessary to continue this
body. Clause (8) of article 371D provides
for a such a contingency.

As 1 have stated earlier the law relating
to Requirement as to residence in the
Telengana area has undergone repeated
changes. Apart from this, the scope of
the Mulki Rules has still not been firally
settled. According to an interpretation
given some time ago by the State High
Court persons born in the Telengana area
cannot possibly be Mulkis. The matter
is now sub-judice in an appeal but still
there is no finality. It is, therefore, desi-
rable that there should be no doubt left
regarding the validity of the appointments,
postings, promotions or transfers, made in
the past on the ground whether such ap-
pointments were made in accordance with
any law providing for requiremert as to
residence or not. Clause (9) makes neces-
sary provision in this behalf.

Clause (10) of article 371D naturally
has to be there because the special provi-
sions of this article have to over-ride the
normal provisions of the Constitution.

Establishment of a University is noramlly
the function of the State Government.
However, the Six-Point Formula suggests
that there should be a Central University
in the State. Article 371E, therefore,
seeks to confer on Parliament the necessary
legislative competence to establish such a
University.

Clause 4 of the Bill makes only a conse-
quential amendment in entry 63 of the
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Urion List so as to make a reference to
the university established under the Pro-
posed article 371E.
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The Bill does not refer to the establish-
ment of the State Planning and Develop-
ment Board and Planning and Development
Committees for the backward areas. This
is a matter which the State Government
can pursue within their powers. I under-
stand that the State Government are seized
of this matter and 1 hope this part of the
Six-Point Formula will also be implemented
soon.

Sir, 1 am happy to commend this Bill
to the House, which seeks to confer the
necessary constitutional authority or the
Parliament and the President for imple-
menting the consensus arrived at by leaders
of Andhra Pradesh for promoting their
unity and well-being.

I suggest that the other Bill also might
be taken up along with this Bill.

I also move :
“That the Bill to provide for the re-
peal of Mulki Rules be taken into

consideration.”

SHRI S. B. GIRI: I have got some in-

formation. Let him clarify it. He is now
moving the second Bill also.
MR. DEPUTY-SPEAKER: Both the

motions, as suggested by the Business Advi-
sory Committee and agreed to by the
House, will be discussed together. Motions
moved :

“That the Bill further to amend the
Constitution of India, be taken
into consideration.”

“That the Bill to provide for the repeal
of Mulki Rules be taken into
corsideration.”

Shri Limaye has tabled some amendments.

He is not here. Is Shri Giri moving his
amendments ?
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SHRI S. B. GIRI: I beg to move my
amendments Nos. 1 and 2 to the Constitu-
tion (Amendment) Bill and amendments
Nos. 2 and 3 to the Mulki Rules (Repeal)
Bill. I beg to move:

“That the Bill be circulated for the
purpose of eliciting opinion there-
on by the 20th February,
1974.7(1)

“That the Bill further to amend the
Constitution of India, be referred
to a Joint Committee of the
Houses consisting of 23 members.
15 from this House, namely :—

(1) Shri R. V. Bade

(2) Shri Khemchandbhai Chavda
(3) Shri Jambuwant Dhote

(4) Shri Samar Guha

(5) Shri Diresh Joarder

(6) Shri Jagannathrao Joshi
(7) Shri Madhu Limaye

(8) Shri P. G. Mavalankar

(9) Shri Prasannbhai Mehta
(10) Shri Piloo Mody

(11) Shri F. H. Mohsin

(12) Shri Birender Singh Rao
(13) Shri M. Satyanarayan Rao
(14) Shri P. Narasimha Reddy
(15) Shri S. B. Giri

and 8 from Rajya Sabha ;

that in order to constitute a sitting of
the Joint Committee the quorum
shall be one-third of the total
number of members of the Joint
Committee ;

that the Committee shall make a report
to this House by the last day
of the next sessior ;

that in other respects the Rules of
Procedure of this House relating
to Parliamentary Committees shall
apply with such variations and
modifications as the Speaker may
make ; and
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that this House do recommend to Rajya
Sabha that Rajya Sabha do join
the said Joint Committee and
communicate to this House the
names of 8 members to be appoin-
ted by Rajya Sabha to the Joint
Committee.”(2)

I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion there-
or by the 20th February,
1974.7(2)

“That the Bill to provide for the re-
peal of Mulki Rules, be referred
to a Select Committee consisting
of 15 members, namely :—

(1) Shri R. V. Bade

(2) Shri Khemchandbhai Chavda
(3) Shri Jambuwant Dhote

(4) Shri Samar Guha

(5) Shri Diresh Joarder

(6) Shri Jagannathrao Joshi

(7) Shri Madhu Limaye

(8) Shri P. G. Mavalankar

(9) Shri Prasannbhai Mehta
(10) Shri Piloo Mody
(11) Shri F. H. Mohsin
(12) Shri Birender Singh Rao

(13) Shri M. Satyanarayan Rao
(14) Shri P. Narasiml:aa Reddy ; and
(15) Shri S. B. Giri

with instructions to report by the last

day of the next session.”(3)

MR. DEPUTY-SPEAKER : As the first
Bill is a Constitution (Amendment) Bill,
it requires a special majority, that is to
say, two-thirds of the members present and
voting ard a majority of the total member-
ship of the House. The motion for consi-
deration will have to be adopted by a
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special majority. The clauses will have
to be adopted by a special majority and
the passing of the Bill has got to be done
by a special majority. We have allotted
6 hours for the discussion of these two
Bills and we have begun at 1.15.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU RAM-
AlAH) : The Business Advisory Committee
has recommended that it should be finished
today. At 6 o'clock there is a function
in the Central Hall where all Members of
Parliament would like to go.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): When we are amending the
Constitution, the House must be giver full
liberty and freedom.

SHRI K. RAGHU RAMAIAH: May 1
suggest for your consideration that the vot-
ing on the motion for consideration may
be at 4.30. After that we may take up
the clause by clause consideration and at
6 o'clock the Bill may be put to vote after
the third reading.

MR. DEPUTY-SPEAKER : This is a new
suggestion. 6 hours have been allotted and
we have started at 1.15. If we calculate
on that basis, it will go up to 7.15. The
Mirister of Parliamentary Affairs has made
an alternative suggestion. I think it is a
little unfortunate that we should refer to some
other thing outside the House as one of
the factors to be considered. When we are
in the House, we consider only the business
in the House. But he has made the sug-
gestion. We shall try our level best. If
possible, we will try to take up the con-
sideration motion at about 4.30 for veting.
Whatever it is, we will firish this Bill
today.

*SHRI B. N. REDDY (Niryalguda) : Mr.
Deputy Speaker, as far as Andhra Pradesh
is concerned, the most important problem
facing is the problem of integration. During

, the past 4 years, this problem of integration
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tations have come up for one reason or the
other whether it is due to the backwardness
of the area of Andhra Pradesh or for some
other things. Takirg these facts into con-
sideration this Bill is a welcome step in
safeguarding the integration of Andhra Pra-
desh. Our party have from the very begin-
ning fought for the integration of Andhra
Pradesh along with the common people. It
is only the common people of Andhra who
stood steadfastly for the integrity of Ardhra
Pradesh and the people have been rewarded
for their efforts.

SHRI S. B. GIRI (Warangal): Do not

say that the people are supporting for inte-
gration.

SHRI B. N. REDDY : This Bill is there-
for to be welcomed because it maintains
the integrity of Andhra Pradesh. This is
also to be welcomed because it also abo-
lishes all regional tendencies ard ideas like
the regional committees and other things
which does rot help in integration. In this
Bill also, there are so many provisions
which do not help in unity in Andhra
Pradesh but encourage separatist tenden-
cies. There are no provisions in this Bill
that develop industries and development of
backward areas in Andhra Pradesh. Therc
is no provisior in this Bill for all round
development of Andhra Pradesh.

The Minister of Home Affairs has stated
in his speech that Government has brought
forward this Bill for the prosperity of
Andhra Pradesh. Although this welcome
step is taken by the Government, our party
is not congratulating the Government in
bringing forward this Bill. We are not pre-
pared to look in this Bill what the Home
Minister sees in this Bill. We are not
agreeable to the perspective of the Home
Minister. Behind the back of this Bill
there have been a spate of agitations,
bloodshed and loss of young lives. So
many humiliating incidents have taken place.

*'i‘he eriginal speech was delivered in

Telugu.
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The ruling Congress party is squarly res-
ponsible for encouraging the separatist ten-
dencies in Andhra Pradesh. Today the
Home Minister says that he is bringing for-
ward this Bill for the prosperity of Andhra
Pradesh. 1t is only the Congress party who
exploited the backwardness of the area and
the unemployment problem for their own
erds for encouraging separatism. It is only
the Congress party which brought forward
the other day the five point formula and
the Mulki rules. It is only the Congress
party which wanted to revive the fendalistic
concept of Mulki rules initiated by the Nizam.
1t is only the Congress party in Centre and
in State which was a silent spectator and
cncouraged the agitation for Jai Ardhra and
Jai Telengana. The Congress party and
Government in Centre were actually enact-
ing a drama at that time. During the past
four years this Congress party could not
come to a decision. Today the Home
Minister says that he attaches the greatest
importance for the unity of Ardhra Pra-
desh. The Congress party was actually
playing for some time with the cause of
separation and for some time with the
cause of integration. That party had actu-
ally encouraged the separatists leaders of
Andhra Pradesh. It is only the Congress
Party which came into some compromise
with Telengara separatists at one time and
the Andhra separatists at one time. Later
or the situation got out of control and
the very concept of the unity of Andhra
Pradesh was threatened. The Congress
party was also divided into two extreme
factions one for separation and the other
for integration. The very future of the
Congress party was threatened with a great
division. Because of this, the State unity
was also threatened. When the Congress party
saw ir these incidents of Andhra Pradesh
a threat to their own existence then they
came to terms with the formula of inte-
gration. 1 dare say that it is only the
people of Andhra Pradesh who fought for
maintaining the integrity of Andhra Pradesh
and the credit goes to the people and our
party which stood along with them.

The Congress party which should own all
the responsibility for those inciderts did
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not take steps at the opportune time. I
am sorry to state that Government have
brought forward this Bill after so much
has happened and if it had taken steps
earlier much of the unpleasantness, blood-
shed and painful process would have been
avoided. The Congress party woke up only
when the situation become very dargerous.
.

In this connection 1 would like to state
it is the Communist Party of India (M)
who from the very beginning opposed the
separation and supported integration. It is
our party which have all along maintained
that steps should be taken by the Certral
Government to resolve Andhra—Telengana
employment dispute and the improvement
of backward areas of Andhra Pradesh. We
have already asked the Central Govern-
ment to solve the unemployment problem.
Some of the welcome provisions have al-
ready been suggested by our party. It is
only the Communist Party of Irdia (M)
which stood like a mountain in the face
of these separatist agitations to maintain
the integration of Andhra Pradesh. Even
25 years back, our party's great leader
Sundariah had called for people’s Raj in
Vishal Andhra. At that time we had
already warned that as long as the Congress
party is there the unity of Ardhra Pradesh
would be threatened. The events which
occurred during the past six months have
proved what we have been saying all thro-
ugh. When you introduce this Bill now
you should take all these considerations inte
account. The Congress party is plagued
by factional quarells. Their main idea
is to keep power at all costs and
it is they who irtroduced power poli-
tics into this game. As a result of the
policies of the Congress party 42 creres
of people of Andhra Pradesh were put at
ransom. I want to state categorically that
this is the most cruel thing which happened
to the people of Andhra Pradesh.

1 would like to submit in this connection
that although in this Bill there are some
provisions which encourage unity in Andhra
Pradesh at the same time there are some
provisions which encourages  separatism.
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Provisions which encourage separatism.
They have irtroduced a concept of local
candidates and these things do not help
for integration. As a result of this provi-
sion in this Bill some provisions of the
Mulki rules have been incorporated if not
the whole Mulki rules. That is the provi-
sion for district and local candidates. This
encourages regional and local tendercies.
The most dangerous result of this provision
would be the division among the districts
of Andhra Pradesh. This is very serious.
While there is abolition of the Mulki rules
for the whole State, there is now the danger
of their retention in the 20 districts of
Andhra Pradesh. We have all along been
stressing certain principles for the solution
to this problem but the Government have
not taken any action in this respect, they
have now introduced regional tendencies.
The second problem is the problem of the
development of backward areas in both
regions of Andhra Pradesh. It is against
the background of backwardress of the areas
of Andhra Pradesh that agitations have
taken place. Our state occupies 12th place
in India in the field of industry. Since
1965-66 all the projects in Andra Pradesh
have been suspended. Although Andhra
Pradesh has got 1/5 of the total population
of India it is a famine and drought affected
area. It is because of these conditions that
uremployment problem has increased to
magnifying extent in Andhra Pradesh. This
has encouraged the spate of agitations there.
The Central Government instead of taking
efforts to remove these famine conditions
was only a silent spectator in this drama.
1 would urge upon the Certral Government
to take immediate and concrete steps in
removing the famine and drought condi-
tions and improvirg the backward areas
of Andhra Pradesh. I am sorry to state
that in this Bill and formula, provision has
not been made in removing these thirgs.

In this Bill a provision has been made for
the establishment of a Central university in
Andhra Pradesh but that wil! not alone
solve the problem. The most important
problem facing Andhra Pradesh is its back-
wardness. I once again wish to empha-
sise this point and urge the G vernment

DECEMBER, 18, 1973

Mukli Rules
(Repeal) Bill

to remove the backwardness industrially,
agriculturally and financially.  Previously
the backwardness was supposed to remain
in Telengana and Rayalaseema areas. But
now for the first time it has been admitted
that backwardness exists in both the two
regions. The formation of a committee
or a Board to look into these things will
not help in solving this problem. The
bureaucratic machinery. which is to be
established. would not help in solving this
problem. It was only authoritariar. In this
Bill and formula, the foundation for re-
moving the backwardness of areas of
Andhra Pradesh has not been made. The
Government should take efforts to remove
the regional imbalarces. This Bill does
not guarantee it.
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If we want to avoid regional imbalances
#nd encourage unity in Andhra Pradesh
then a complete all round develonment of
Andhra Pradesh is necessary. The
Government should guarantee ‘hese provi-
sions in this Bill. The Government should
take this problem seriously «nd take
concrete steps in this direction. I am
sorry to state that either in this Bill or in
the speech of Home Minister this point has
not been made. Therefore, in the interest
of the future prosperity of Andhra Pradesh
the Government should take extr.ordinary
steps in solving the problems which I
have mentioned above. It is absolutely
necessary to make these provisions in this
Bill and then only it will guarantee the
future prosperity of Andhra Pradesh. All
the projects which have been suspended in
our State should be completed.

I would like to submit oncc ngain the
backwardness in Andhra Pradesh covers
the whole State and not particularly to
Andhra and Telengana. There is no Cons-
titutional machinery provided for in this
Fill to remove the regional imbalances and
backwardness. The Central Government
should take urgent steps in providing this
machinery. 1 hope special steps will be
taken by the Government to solve this
pioblem. It is surprising tha* Govern-
ment has not taken this problem seriously
before.
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As regards Andhra, Telengana employ-
ment dispute is concerned we have all
along been maintaining that there should
be democratic principle to solve the dispute.
We want to ask why such a democratic
principle was not formulated ir solving
this dispute. The 2:1 formula is a justifi-
able solution to this dispute. I want to
state that this 2:1 formula will go a long
way in encouraging unity in Andhra
Pradesh and Government should take steps
to bring forward and implement this for-
mula.

1 hope even now the Central Govern-
ment will, without any hesitati~n, without
any bogus angle about our State’s integra-
tion, about our State’s future, tnke such a
course which will help in emotional integ-
ration and at the same time bring in all
1ound development of the State and at the
same time bring in urgent develcpment in
the backward areas also.

SHRI P. VENKATASUBBAIAH
+Nandyal): Mr. Deputy-Speaker, Sir, at the
outset, I will thank the Honourable Home
Minister and his colleagues who khave come
tc the House with this Bill.

Unforiunately our State has passed
thirough critical times, subjected to various
agitations, involving loss of timan lives
destruction of property and causing misary
to the large sections of our people The
economic development came to a standstill
«nd popular Government ceas2! to func-
tion; President’s rule had to be imposed
and this was done at a critical time when
we have had to formulate our schemes for
the Fifth Five-year Plan. Emotions were
aroused, base instincts in human beings
were fully and freely exploited, slogans
were raised, not for any constructive pur-
nose, but for disintegrating the State which
was brought into being by the selfless sacri-
fice of several of our distinguished sons, and
the great soul, Shri Potti Sriramulu, had to
‘perform self-immolation.

SHRI S. B. GIRI: That was really for
ain Andhra State; not for Andhra Pradesh.
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SHRI P. VENKATASUBBAIAH: Even
this emotional integration did not come
about because of Mr. S. B. Giri raising
certain issues; this emotional integration
was in vogue even when Hydecrabad was
under the Nizams rule. The Andhra
Mahasabha in Hyderabad State had
poineered a movement for linguistic divi-
sion of the State to bring in the Vishal
Andhra as its objective. = Many leading
persons of the erstwhile Hyderabad State
Iiad taken a leading role to bring together
the Telengana speaking pcople whether they
are in Andhra State or Hyderabad State.
This was brought about when the State of
Andhra Pradesh was brought irto being
in 1956.

SHRI S. B. GIRI: How it was brought
about?

SHRI P. VENKATASUBBAIAH: It was
krought about because the major'ty of the
Telugu speaking people wanted to be
united, not by the sophisticated urbanised
people living ir Hyderabad. who don’t
telong, who don't respond, to the aspira-
tions of the Telugu speaking people.

SHRI S. B. GIRI: It was opportunist
Icaders who have done it. The people
Lad opposed it and this was bronght about
when there was opposition from the
Telengana people.

SHRI P. VENKATASUBEATAH: It
was unfortunate that when the State was
1o be integrated, in some parte of the
Telegu-speaking people, nobody shared the
wishes of the common people, but certain -
leaders. in order to establish and in order
te safeguard their own interesis, wanted a
separate Telengana State. It wus not the
common people.  Unfortunately at that
time, for various reasons. because of
various pressures that were brought about,
in so far as Andhra Pradesh was concerned,
the regional committee had been constitu-
ted, and a statutory status had been given
to that regional committee. Under the
reorganisation of States, when linguistic
States were formed, it was not Telengana

T Mmoo



231 Constitution (33rd Amdr) DECEMBER 18, 1973
Bill

[Shri P. Venkatasubhaiah]
alone that joined with the rest of Andhra,
but the Marathwada area and Karnataka
area were also joined with Maharashtra and
Karnataka. They never wantel safeguards
as was done in the case of Telenzuna. We
kad some historical reasons for this. I do
rot want to question the wisdum of our
¢lders who thought that the fears and
suspicions of the people of Telergana had
1o be allayed and the affluent djstricts of
Andhra should function in such a fashion
as to live no room for any suspicion or
misgiving on the part of Telengana. That
was the reason why the Telengana regional
committee had come into being.

Before this Bill was drafted, many con-
sultations had taken place. It is not as
though this formula has been superim-
posed. It has come as a result ¢f consen-
sus arrived at with various sections of our
people who are very much involved. The
Prime Minister had taken great pains and
she was very much agitated because an
important State like Andhra Pradesh was
locked with agitations and strikes invol-
ving mob violence and other things. She
wanted to bring about a sort of amity and
brotherliness between the various sections
of the people. My hen. firiend Shri K. C.
Pant has himself taken great pains in
going through this process to understand
the feelings of the people. I congratulate
him on the fact thaut he was able to suc-
ceed in his attempts. History will record
that at this crucial juncture. the  Prime
Minister, ably assisted by Shri K. C Pant
and the Home Minister was able to pre-
serve the integrity of Andhra Pradesh. To
destroy is an easy thing but to construct is
a very difficult problem.

This Bill envisages the giving of a statu-
tory status to the decisions arrived at by
ihe people who are vitally concerned with
this problem.

SHRI S. B. GIRI: Who are th. se people
who accepted it ? Not the common people.

SHRI P. VENKATASUBBAT\H: The
people who have been electsd by the
people have taken this responsibjiity I do
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not know why my hon. friend should take
the name of the people. It is the people’s
1epresentatives who have taken this respon-
sibility. (Interruptions). This Bill en-
visages the abolition of the regicnal com-
mittee, the abolition of Mulki Rules and
the location of a Central university at
Hyderabad and also giving opportunities as
much as possible to the local people.

My hon. friend Shri B. N. Reddy had
tuised a very pertinent point. He said that
while we had abolished the Mulki Rules
¢n the one hand, on the other, every dis-
trict was going to have that typc of Mulki
rule. But I want to tell my hon. friend
that whether the Mulki rules operated
or not, up to a particular post. the local
peoplc were naturally to be given due pre-
ference. But that should not come in the
way of merit, that should not bzr or pre-
vent other pcople from seeking employ-
ment.

14.00 hrs.

SHRI B. N. REDDY: On a point of
ciarification. The questjon is not that, but
again it will be the old element coming.

SHRI P. VENKATASUBBATAH: In the
working of it, given the goodwill, given the
mutual trust, we will be able t¢ surmount
cven that difficulty and all sections of the
veople will get the benefit of it. As for
giving preference to local candidates, 1
}now how much of dissatisfaction it has
caused in other areas. I know there are
certain in-built difficulties in thiz problem.
These were created not by the people but
by the bureaucracy. I know tant even in
the public sector if a person from a State
goes to another, he would like to have his
chaprasi also from his State. We should
rot give more prominence to these aborra-
tions and distortions. We must allow all
cections of people equal opportunities.

Another important factor I would like
to stress is with regard to the appointment
of tribunals. They have taken away the
iurisdiction of the courts in regard to dis-
putes arising out of the formula being put
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on the statute book. I know there is an
enabling clause, 8, which clearly says that
if these tribunals outlive their utility, they
can be removed. So I hope there will not
bLe any reason for the employees to go to
the tribunal for more than it is necessary.

Coming to the development part of it,
1 feel some of these mutual distrusts and
misgivings will arise because of the regional
Imbalances. These regional imbalances
have been created over a long period.
They have to be removed. But is the re-
cent agitation due to regional imbalances ?
In 1969, of course, the agitation came from
Telengana. You know the composition of
Hyderabad City. There are various
elements which have femented this agita-
tion. There are people who do not like
the Telugu people coming up. They have
settled there and formed a sort of vested

interest. That was also one of the
1easons. Big business had a direct hand
in jt. They have incited this type of
violence.

SHRI S. B. GIRI: 1t was done by
Congressmen themselves, not big business
people.

SHRI P. VENKATASUBBAIAH: They
kad a vested interest. I know in the his-
tory of Hyderabad, till a few years ago,
no Telugu-speaking persons was able to
deminate the political scene.

SHRI S. B. GIRI : The Andhra are domi-
nating us.

SHRI P. VENKATASUBBAIAH: Even
Giri was not allowed to have a major say
in Hyderabad City. I am not speaking
about Andhras; I want to be called a
Telugu-speaking person.

SHRI B. N. REDDY: In the interest of
the integration of telugu pecple and
honour of the Hcuse, these Andhra-
Telengana exchanges must not b= allowed.
I am making a request to both of them.
These exchanges will have adverse effects.
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SHRI P. VENKATASUBBAIAH: I am

not quarrelling with my friend, Shri Giri.
(Interruption) 1 appeal to the hon.
Member; let him have his say afterwards.
Why does he interrupt me. T must have
my say.

SHRI S. B. GIRI: I have the greatest

respect for you, but do not mis-state the
principal facts.

SHRI P. VENKATASUBBAIAH: I am
not able to put forward my viewpoints if
you go on interrupting me, and have a
running commentary. It is verv difficult
for me.

MR. DEPUTY-SPEAKER:
vou next, Mr. Giri.
rupt.

I will call
Please do not inter-

SHRI P. VENKATASUBBAIAH: He
raust respect my wishes as much as I res-
pect is wishes.

SHRI S. B. GIRI: He has no right to
cpeak about Telangana.

MR. DEPUTY-SPEAKER: Every hon.
Member in this House has a right.

SHRI P. VENKATASUBBAIAH: I am
a citizen of India.

MR. DEPUTY-SPEAKER : Order, please.
rlease.

SHRI P. VENKATASUBBAIAH: He is
very much excited because he knows that

people are against him. He is very angry.
1 cannot help it.

SHRI S. B. GIRI: I am also elected by
the people.

SHRI P. VENKATASUBBAIAH: T will
make an appeal to him. Plsase do not
interrupt me. If he has got anything, let
him controvert my facts and sav whatever
he likes when his turn to speak comes.

Now, Sir, on these regioral imbalances,
suspicions were created in Telangana.
After the police action they created this
sort of animosity. It was the bureaucracy.
There is some historical background about
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it. The people at large who are living in
the coastal areas or living in the Rayala-
cema area or in Telangana—their interests
are common. They do not want to cut
each other’s throats; they want to live like
honest citizens as everywhere else.

Speaking about the regional imbalances,
of course, even in the erstwhile Andhra,
there was a sort of grievance against the
coastal districts which arc considered to be
the affluent districts. In the Rayalaseema
district wherefrom 1 come, we never
wanted this: as a matter of fact, when the
Andhra State was to be formed, we wanted
to be with Madras because we felt that the
affluent coastal districts would submerge us
and will not give assistance for our econo-
mic development. So, cur leaders had to
enter into a pact even in thosz days. It
was not given statutory form but a pact
was entered into; known as thc Sri Baug
Pact. 1 would like to quote the relevant
points from the Sri Baug Pact. It is only
for allaying the fears of the people of
Rayalaseema. They said:

“To ensure the rapid develcpment of
the agricultural and economic
interests of Rayalaszema and
Nellore to the level of those in
the coastal districts, schemes of
irrigation for a period c¢f 10 years
or sucr longer period as condition
may necessitate be given a pre-
ferential claim ;—especially in res-
pect of the utilisation of the waters
of Tungabhadra, Krishna and
Pennar—be given for 10 years an
exclusive attention in respect of
major projects beneficial to these
areas; that whenever the question
of sharing of waters arises, the
needs of the aforesuid areas be
the first to be met and that this
policy be implemented as from to-
day for the administration of the
State.”

Sir, this was one of the clanses of the
so-called Sri Baug Pact, but it met with
ap abortive death. Even after the State
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was formed, the sharing of Kriskna waters
came up because there was a project by
name Krishna-Pennar project. There was
an agitation that if this project was cons-
tructed the waters would be diverted to
Madras, and there was thereforz an agita-
tion.  Though that scheme was really
beneficial to the people of Rayalaseema,
we had to fall in line with our friends of
the coastal districts for agitating against
this scheme. ~ What happened afterwards
in the allocation of waters? According to
the reports of various experts, when the
allocation of water comes up the area
which is drought affected will be taken into
consideration in determining the share and
Rayalaseema was shown and the share had
been obtained but the benefit did not go to
them; the waters of Krishna are not bene-
ficial to the people of Rayalaseema; they
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kad gone to the coastal district; There
are several instances like that.
The total cultivable land in Andhra

Fradesh is 316 lakhs of acres of which
i14.68 obtain in the coastal districts, 77.52
in Rayalaseema and 124.10 in Telangana.
Of the irrigation facilities 56.92 per cent is
in coastal districts, 15.65 in Rayalaseema
and 27.19 in Telangana. Ever in the
matter of irrigation Rayalaseema is back-
ward; it comes last in the ati'sation of
electricity. I am not highlighting grievan-
ces. But regional imbalances suct as these
create all sorts of problems givirg rise to
mutual suspicion and distrust.  People
flom Rayalaseema taunt us: since you do
not have such a regional committee or
safeguards, you are backward. T do not
say that because there are regional im-
balances we should part. I feel that the
interests of backward areas wi!l be better
served in an integrated State with vast re-
sources. So I make an appeal to the hon.
Minister and other friends here. It is not
enough to say that there should be accele-
1ated development of backward areas; it
should be done in concrete terms. The
Centre must come in a big wav to. assist
such backward areas. Of coursc there is
the Rayalaseema Development Board. It
ie neither a board nor development; it is
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just like a black board. Nothing has been
done. It should be the first charge on the
Central Government to see that backward
areas are economically developed. It
chould not be assumed that the entire State
is affluent because some four or five dis-
tricts have advanced in some respects due
to pre-Independence irrigation and other
facilities.  Srikakulam and Visakapatnam
districts are as backward as any other dis-
trict though the rainfall is 42” whereas in
Rayalaseema the rainfall is 15.20” and in
Telangana is more than 40”. But it has
immense mineral resources. There is no
big mineral based industry in that area.
In pursuance of the decision taken by the
Central Government to give incentive to
backward areas, you must persuade indus-
trialists to set up industries in backward
areas. They must also see that public sec-
tor units are as widely dispersed as possible
and are located in backward areas. They
should not be concentrated either jn
Hyderabad or Visakhapatnam only. They
should be widely dispersed.

I once again whole-heartedly support this
Bill. I once again thank the Prime Minis-
ter, the Home Minister and Shri K. C.
Tant for the immense service they have
done to the cause of the Telugu-speaking
people and for having maintained the in-
tegrity of the State.
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MR. DEPUTY-SPEAKER: You know
there is difference between Meghalaya and
Nagaland.
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sft ST T Sl
Yes, Sir. 1 have extensively tcured both
Meghalaya and Nagaland and I know the
difference. ~ This is about Meghalaya,
where they have staged a walk-cut.
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What is development; there is a big
board. He wants the Central Government
to come in a bjg way. When he expects
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the Central Government to come in a big
way, they will bring in a bigger board.
‘That is all.
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SHRI K. NARAYANA RAO (Bobilli):
At the outset, 1 must express our gratitude
tc the Prime Minister, Shrimati Indira
Gandhi for taking an elaborate care and
great interest in preserving the integrity of
Andhra Pradesh. I must also express my
gratitude to the Home Minister, Shri Diks-
hitji and Shri Pantji for evolving the six-
point formula which has been accepted by
an overwhelming majority of the people
as just and equitable without at the same
time affecting the susceptibilities of the
three wings of Andhra Pradesh...

AN HON. MEMBER : Not all the people
of Andhra Pradesh.

SHRI K. NARAYANA RAO : Mr. De-
puty Speaker, Sit, we always speak in terms
of people. Even if I come from one con-
stituency, I have the audacity to speak on
behalf of the people of the entire Andhra
Pradesh, not only that, on behalf of the
people of entire India. That is how we
have been using this concept of people.
Therefore, let us be honest and clear
enough when we are speaking in terms of
people.

Just now, my friend. Shri Joshiji has
been referring in a casual manner : what
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1s there if you just divide it into Telangana
and Andhra ? Coming as it does,” at this
juncture, when the Kanada-speaking people
and the Marathi-speaking people have been
quarrelling about their border, it is really
surprising as to how he can easily say that
thc Telangana people can have it.

By and large—I am coming to that
point—Telengana. Andhra Pradesh and also
the border dispute that has been now exer-
cising the minds of the Government of
India. came out of the common factor,
that is, the States Reorganisation Act. So.
even when in the name of linguism, they
are not in a position to adjust themselves
in regard to the border areas, is it not
painful  for us, the people of Andhra
Pradesh, the Telugu-speaking people who
heve been aptly described by the Prime
Minister as a people with a hoary past,
to separate ? Therefore, we are sincerely
concerned and honestly interested in pre-
serving the integrity of Andhra Pradesh
because it is not merely the question of
dividing a chunk of land here and a chunk
cf land there, but the people are involved,
their emotions are involved, their history is
involved and their culture is involved.
Especially, the Telugu-speaking people, as
you know, Sir, form, the second largest
linguistic group in the country—more than
four crores of people. It will certainly be
a painful task for anybody to say that
such a State and such a people should be
divided, not on any economic grounds but
on mere political grounds. This is my
humble submission.

Many people wanted to make out that
the backwardness of Telangana was the
reason for this agitation. No, Sir. Economic
backwardness is not really responsible for
this. It is all politics. If economic factors
are responsible, why is there no simul-
taneous agitation in Vidarbha or even in the
erstwhile parts of Telangana, namely in
Marathwada ard the Karnataka area of
Hyderabad State ? The present Telengana
is hundred times better than those parts.
Let us, therefore, forget that economic fac-
tors are the primary cause of this agitation.
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Now, let us try to identify as to what
are the political factors. We have been
trying to find a solution at that level and
in times to come we are going to be one
of the prosperous and glorious States of
the Union of India.

Now, coming to certain of the consti-
tutional points, take for instance the loca-
lisation. Here, I must submit that there is
a lot of confusion. The hon. Member
opposite has been confusing localisation
with the concept of movement of people.
Mr. Joshi is always welcome to Andhra
Pradesh. He can come to Andhra and
settle anywhere in Andhra Pradesh. He can
have a right to own property. He has a
right to do business. Not only this, he is
most welcome to contest from any part of
the country provided he belongs to my
Party and we will vote for him...

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : He was in the Swatantra
Party and now he huas joined the ruling
Farty.

THE MINISTER OF IRRIGATION &
POWER (SHRI K. C. PANT): Therefore,
he is inviting Joshiji now.

SHRI K. NARAYANA RAO : The con-
cept of localisation here should not be
cver-exaggerated. One thing. it is not appli-
cable to all categories of employees. It is
only in the context of some of the in-
ferior work force which has always been
understSod in the Six-Point formula which
is applicable.

There is nothing extraordinary about it
which we have been provided with. We
give legal cover to what existed in the
State. They cannot go for long distances.
Even for a post of clerk or LDC the people
cannot come to Delhi. From Srcekakulam
the persons are not willing to go to Hydera-
bad cven if they get employment. They
always try to be as near their homes as
rossible. Therefore this concept of loca-
lisation should not worry us too much. We
should not be over-exercised over this
matter.
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The Andhra issue has come before us

several times and I hope this will be the

Jast, Sir. But 1 am not reassured in this

respect. 1 am not sure whether our under-

siandings have been correctly translated.
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I have certain things to say on this Bill.
This Bill is brought forward obviously to
get over certain of the difficulties. T won't
say it contravenes the constitution, but. it
rons counter to certain provisions of the
Constitution. The powers of the High Court
are affected by this Bill. This difficulty is
to be got over by amendment of the Con-
stitution. In doing so. this object is frustra-
ted. The Bill says that in matters relat-
ing to the employment, the powers of the
High Court is taken away. It provides also
ccrtain special provisions. The Bill pro-
vides that under the orders of the Presi-
dent the State Government may specify
certain category or classes of posts or
specify local areas, etc. Like this he can
delegate powers to the State Government.
But they are not protected by this Bill
and they can be questioned. Like that
there are certain powers which I am afraid
will come in conflict with the provisions
of the Constitution. If they come in con-
flict, I am sure that the protection envisa-
ged in this Bill, is not available.

Another infirmity in this Bill is this.
They have been creating administrative tri-
bunals in lieu of the high court, to exercise
the powers of the high court. After the ad-
ministrative tribunal passes an award or
gives a decision, the Govt. can modify the
verdict of the tribunal. This is wrong in
principle. No cannon of jurisprudence or
quasi-judicial process can be rendered sub-
ject to the executive control of the Govern-
ment or the State. How can the State
Govt. modify the decision of the quasi-
judicial tribunal ? Once State Govt. modi-
fies or amends the award of the quasi-
judicial tribunal it ceases to be quasi-judi-
cial verdict and it becomes an executive
instrument. Once it becomes executive order
it becomes subject to the provisions of
Article 226 of the Constitution. I have
given an amendment to get over this diffi-
culty and 1 have said that this reference
to State Government should be deleted.
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Another infirmity in this Bill is this. The
powers of the High court are taken away
in connection with promotion, appointments
elc. But the powers of the High Court
over the tribunal are not, in fact, taken
away.

Similarly, the provisions under article 226
giving powers to the High Court to pro-
nounce on the awards of the administra-
tive tribunal are not also touched by this.
Therefore, to get over that difficulty, I have
tabled a specific amendment to achieve the
object in view, to clause 7 of the pro-
posed new article 371D. As I have sub-
mitted already, this would protect the
provisions contained in this particular Bill
ard also the orders made by the President
by virtue of this Bill. But any order or
any scheme or any classification or any
specification made by the state Government
in pursuance of the orders of the Presi-
dent is outside the purview of the protec-
tive provisions of this Bill. With these
reservations and clarifications, 1 support the
Bill.

*SHRI Y. ESWARA REDDY (Cudda-
pah) : Mr. Deputy Speaker, I whole-
heartedly give our party’s support to the
Constitution (Thirty-third) Amendment Bill
1973. There has been an enthusiastic wel-
come by the people of Andhra Pradesh
after the introduction of the six-point for-
mula. I would also like to share in this
enthustasm after the holocauvst which has
taken place there. Itisindeed very hearten-
ing that many Members of Parliament and
legislators have wholeheartedly welcomed
this Bill. As a result of the six-point for-
mula I hope the backwardness of the areas
of Andhra Pradesh will be removed and
more industries may be stepped up in
that State. Provision has also been made
for the establishment of a central Univer-
sity at Hyderabad which will further the
educational facilities in the State. Any dis-
putes arising in implementing this formula
can be settled in a constitutional and
orderly manner. Provision has also been
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made to provide equitable distribution em-
ployment opportunities throughout the State.
1 hope the opportunity arising out of this
formula would be properly utilised to de-
velop Andhra Pradesh. 1 also hope that
by taking this oppertunity all obstacles that
stelled the progress will be removed and
Andhra Pradesh will be benefitted by it. It
is the duty of the new Government of
Andhra Pradesh who successfully implement
this six-point formula.

Let us find out the reasons for the agi-
tations which developed in Andhra Pradesh
before the introduction of the six-point for-
mula, If we do not learn a lesson from
those agitations then I am afraid we have
to face the same type of agitations again
and again.

Why the agitation of Andhras against
Andhras was started ? The British regime
formulated their policy of : “Let Indians
ficht against Indians” and brought forward
the partition of India. The British by the
formulation of this policy had brought dis-
aster to India. Later on the American im-
perialists, world’s No. 1. enemy, formulated
the policy of: “Let Asians fight against
Asians”. With this policy Americans brought
civil war in China and Indo-China. In these
intrigues, their plans are understandable.
But the most surprising thing is to find
some Andhra leaders following almost a
s.oi.r policy and making Andhras to fight

mnong the'nsehes, who belong to one State,
speak one language and in herit same his-
tory and culture. It is really deplorable that
these leaders have succumbed to this policy.
This is a dangerous signal. What are the
reasons for this ? It is a fact that there are
disparities and regional imbalances in
Andhra Pradesh which have been often ex-
ploited by the trouble shooters. There is
also one more reason. Since 1971, there
has been a marked change in the political
clima - o7 India. Some vested interests did
not lic this. Hence they attempted to
reverse the direction by disrupting and

*The original speech was

delivered in Telugu.
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weakening democratic forces inciting re-
gional Chauvinism. It is they who brought
forward this slogan of separatism. At first
the reactionary and the communal parties
started this. But unfortunately later on one
oi the powerful factions in the Congress
party took over the leadership for the cause
cf separation. They were bent upon to
settle their scores against one arother. I
would like to state with all the emphasis
at my command and with great pride that
it is only the Communist party of India
which stood like a mountain in the face
of these agitations and strived for the inte-
gration of Andhra Pradesh. Every member
of our party in all the 21 districts from top
to bottom worked very hard for integra-
tion. T want you to take note of this fact.
The Jan Sangh and Swatantra party have
not much following in Andhra Pradesh. Tt
is only because of this powerful faction of
the Congress party which supported the
cause of separation, the agitations had as-
sumed dangerous proportions. Therefore, it
is the Congress party that should learn a
lesson from this agitation. So much progress
has been halted in Andhra Pradesh, be-
cause of these clements in Congress.

SOME HON. MEMBERS: We do not
accept it. It is not correct.

SHRI Y. ESWARA REDDY : While the
agitation was going on in Andhra Pradesh
the common man and peasants and workers
could not understand the reason behind the
agitations. Later on they come to under-
stand the real nature of these agitations.
They found out that the public property
has been destroyed, schools have been clos-
ed and a lot of damage had taken place in
Andhra Pradesh. They also saw with their
own eyes that this agitation was led by big
landlords and businessmen. Then they
found out that this movement did not be-
long to them and since then they stood
like rock to maintain the integrity of
Andhra Pradesh. The Central Government
also took into account this feeling of the
people of Andhra Pradesh and brought
forward this six-point formula for the in-
tegration of Andhra Pradesh. It is thus
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clear that because of the sufferings and
sacrifices of the people alone, integration
has become now an accepted fact.

While congratulating everybody who
contributed for the introduction of 6-point
formula 1 would like particularly to con-
gratulate the poor workers, the peasants
and people of Andhra Pradesh for their
contribution to this cause. I would also
like to congratulate the integrationists of
the Congress party for having stood firmly

althrough. 1f they too had joined their
‘separatist’  brothers in their party then
integration would have bscome more
difficult.

SOME HON. MEMBERS : Thank you.

SHRI Y. ESWARA REDDY: If you
want to implement the six-point formula
successfully you should take efforts to re-
move the regional imbalances. Disparities
should be removed. Efforts should be taken
to promote industries and agricultural out-
put. Besides these steps, measures of funda-
mental nature should be taken for the wel-
fare of the people of Andhra Pradesh. If
vou do not take these efforts then that will
again encourage the cause of separation.
What are these measures ? The most im-
portant thing is ceiling on landholdings as
recommended by the Central Government.
Sccondly these lands should be distributed
among the landless agricultural labourers.
The wholesale trade in rice should be taken
over by the Government. During the Presi-
dent’s  rule this issue was successfully
shelved. Now it should be taken up. Com-
modities of daily use and necessities of life
should be sold at controlled rates at fair
price shops.

The ryots should be supplied manures,
agricultural fertilizers, impliments, cement
and oil at controlled rates at fair price
shops. The ceiling on property Bill should
be brought forward the slums in the cities
should be removed. It is only when you
bring forward these and similar measures.
integration of Andhra Pradesh would be
protected.
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Since 1965 there has been virtual eco-
nomic stagnation in Andhra Pradesh. There
has been absolutely no. progress. And in
addition. these agitations have further im-
pedded the progress. Compared with other
States. Andhra Pradesh has become very
backward. So many projects under con-
struction have not heen completed. For
example steps should be taken to complete
the Nauagarjunasagar. Pochampad, Tungb-
hadra high level, Srisalem projects. These
projects should be completed before the
completion of the Fifth Five Year Plan.

As regards the backwardness of some
areas in Andhra Pradesh. only lip service is
being paid by the Central and State Gov-

crnment. No concrete action has been taken

by the Government to improve the back-
ward areas of Andhra Pradesh. Everybody
knows that Rayalseema along with Telen-
gana is a backward area in Andhra Pra-
desh. It is also generally agreed that Raya-
lasema is the blackest spot on the economic
map of India. What has been done to
Rayalaseema during the past 20 years ? It
is a arca inhabited by 80 lakhs of people.
The Central Government have not intro-
duced any industrial progress in Rayal-
scema. Even during the time of 2nd Plan
period. there has been a proposal for a
cement factory at yerraguntla in Cuddapah
district but up till now no action has been
taken in this regard. This project has been
promised in elections after elections but
rothing has been done so far. This remained
only as an election promise. The water
from the Krishna river does not flow into
Rayalaseema, although it passes through it.
Unless and until waters of Krishna river
are diverted, famine in Rayalaseema cannot
be permanently eradicated. I can cite any
instances like this. There is a radio sta-
tion at Cuddapah. Although it is there for
the past 10 years the transmission line
do not work in day time. This shows the
cullous indifference exhibited by the Cen-
tral and State Governments against the
Rayalaseema.

I would like to say a word regarding
Pulivendala Channel. This is in drought
affected area. Even before the project has
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becen started advance betterment levy has
been imposed for the execution of that pro-
ject. It is really astonishing how this sort of
levy is imposed on a chronically drought
aflected area. Of course. after series of
agitations. it has been abolished during
President’s rule. Reasons like these are
rcsponsible  for encouraging  separatism.
Therefore 1 urge the Government to make
special efforts in removing the chromic
backwardness of Rayalaseema. So I hope
that all sections of people in Andhra Pra-
desh will cooperate in implementing the
six-point formula successfully.

Even now in Andhra Pradesh, Jana Sangh
and Swatantra party are opposed to this
€-point formula. In the new Ministry of
Andhra Pradesh, prominence has been given
to those persons who did not support in-
tegration. Those who made sacrifices for
the cause of integration have been ignored.
Anyhow the Ministry has been formed and
the Chief Minister is issuing bold state-
ments and making big promises. We should
now see how the things are implemented
in a successful manner. In conclusion, I
kope that the State Government will take
all steps necessary to make the six-point
formula a complete success. With these
words, 1 support this Bill.

SHRI J. RAMESHWAR RAO (Mahbub-
nagar): Mr. Deputy Speaker, Sir, if I inter-
vene in this discussion on the Constitution
(Thirty-second Amendment) Bill, I do so
with a certain amount of regret and a great
deal of anguish. I had the privilege of
placing my views before this hon. House on
the 22nd February this year on the problem
that was facing Telangana and Andhra. I
then recalled that on the 19th December,
1972, 1 had begged the Prime Minister not
to proceed with the Mulki Rules Bill which
Jater became an Act of this Parliament. It
is indeed interesting to see that very same
Mulki Rules Act is now going to be re-
pealed.

It will not be fair of me to say : I told
you so. I may be forgiven for saying this
but had the Government acceded to my
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request not to push through the Mulki
Rules Bill, we might have been saved the
happenings in Andhra Pradesh which re-
sulted in the loss of so many lives and
private and public property worth crores
ef rupees. with all the suffering that went
with it. Now that Act is being repealed.
If that is all that is being done, T would
not have spoken today. But what is now
sought to be done is something totally
different and totally contrary to the very
concept of the Mulki Rules Act, even
though that Act was totally inadequate. We
are now proposing to delete article 371(1)
from our Constitution. That article has a
history and a background which is not
brought out in the Statement of Objects
and Reasons appended to the Bill.

It would be interesting to recall briefly
the history and the background to article
371(1). The States Reorganisation Com-
mission headed by Dr. Fazl Ali had recom-
mended the formation of a separate Telan-
gana State. The people of Telangana wanted
a separate State. T do not want to repeat
what I said in this House on 22nd Fcb-
ruary this vear. 1 did point out why they
wanted a separate State and I also pointed
out that the concept of one language one
State was neither historically nor currently
true either in this country or outside. Apart
from a very, short period of 50 or 60
years, never in history, T repeal never in
history were all the Telugu speaking people
in one political entity. Telangana has not
been in the same political unit as the rest
of Andhra Pradesh.

In spite of the recommendations of the
States Reorganisation Commission that
Telangana should be a separate State, the
then Prime Minister of India, the late Shri
Jawaharlal Nehru for whom I have deep
Iove and affection and great regard, and
House in its wisdom decided that Telan-
gana need not be a separate State. But it
was conceded that Telangana needed safe-
guards and protection and hence article
371(1) was specially introduced in the
Constitution. By this clause a separate re-
gional committee was provided for
Telangana.
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The discussions and deliberations pre-
ceding this decision were interesting. Many
assurances were given to the people of
Telangana and a gentlemen’s agreement was
signed by the then leader of both Telan-
gana and Andhra.

The assurances given to the people of
Telangana were never observed. The gen-
tlemen’'s agreement was treated as a scrap
of paper. It would be interesting to recall
that during those discussions and delibera-
tions, Jawaharlalji gave an assurance that
if after five years the people of Telangana
felt that they should not or could not re-
main in a single State of Andhra Pradesh,
they would be permitted to form a separate
State.

15.00 hrs.

Clause (1) of article 371 was included
against this history and background. But
then, people’s memories are short and
Covernment’s memory is shorter still. What
is sought to be done today is to remove the
last vestiges of the assurances and safe-
guards given to the people of Telangana
and to exercise them from the Constitution
of India. A number of additions are pro-
posed to be made to the Constitution for
the purpose of services, appointments. ad-
niinistrative tribunals and a central uni-
versity. Speaking in this House on 22nd
February, I had pointed out that the argu-
ments of backwardness, lack of develop-
ment and neglect of an area may be
rationalisations of the deep urge and desire
of a people for the recognition of their
scparate identity and the recognition of
their separate sub-culture, that this desire
was emotional and psychological and if it
was not recognised, it was bound to lead
to psychological scars and distort the growth
of the people towards their own cultural
fulfilment further that it was the very
essence of democracy that this desire should
be recognised and the sub-culture of a
scparate group be permitted to be woven
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into the national pattern. What is proposed
to be done today is not only not to re-
cognise the separate identity of a sub-cul-
ture but to create a situation by removing
the last vestiges of protection whereby the
scparate identity of Telengana will be sub-
merged and lost for all time. This is my
deep anguish.

The statement of objects and reasons
says that this Six-point formula. so called,
weuld help in the integration of the State
and accelerate the development of back-
ward areas. I wish it were true. I should
not be considered impertinent if I say that
not only will the removal of clause 1 of
article 371 and the consequential additions
and alterations proposed not help integra-
tion but it will ony lead to the total sub-
mergence and strangulation of the separate
sub-culture of Telengana. It has often been
said that the demand for small States or the
desire of a sub-culture group for the re-
cognition of its separate identity represent
forces of disintegration and are anti-natio-
nal. Permit me, Sir, to point out that on
the contrary it is the large unilingual States
that may in a2 moment of crisis when there
is a weak Central Government be tempted
to become anti-national and may even go
to the extent of threatening secession and
inviting foreign intervention, jeopardising
the very unity and integrity of this country.
The unity and integrity of the countrv can-
not depend upon a single individual, how-
ever great the individual may be. The
urity and integritv of the country must
be institutionalised. Small States can never
be a danger to the integrity of the country.
They will be completely dependent on the
Central Government. This will enable the
Central Government to be a strong Gov-
ernment, irrespective of the individual who
may for the time being head it. While I
concede it will not be possible for us to
go back to multilingual States, T am con-
vinced that in the interest of the integrity
of the country and the strength of the
Central Government. we should move for-
ward to the idea of more than one State
in a language area and thercby prevent the
emergence - of linguistic nationalism and
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linguistic chauvinism which has been in
history and will continue to be in future
the disruptive factor in the Indian Union.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : But then they say, as a small
State you cannot have a Prime Minister.

SHRI J. RAMESHWAR RAO : If vou
would carefully follow what T am saying,
vou will appreciate that small States will
strengthen the Prime Minister and the
Central Government.

SHRI SHYAMNANDAN MISHRA : I
am saying somecthing different.

SHRI J. RAMESHWAR RAO : Well, 1
do not understand your language and, ob-
viously, you do not understand mine. The
whole question is so clear that T do not see
why people do not understand it.

Shri Shyamnandan Mishra is an intclle-
ctual and he should understand it better
than others.

The real problem is not employment
opportunities; the real problem is the deep
urge of the people of Telengana to be se-
parate. It is a psychological and emotional

urge. The demand for employment
opportunities is important but it is
a manifestation of this deep desire

for a separate identity. Emotional integra-
tion cannot come by suppression or sub-
mersion; it can only come through a feeling
of equality, and the feeling of equality can
come only by the recognition of the sepa-
rate identity of a sub-culture, i.e. of the
people of Telengana and constituting them
into a separate State within the Union of
India. The people of Telengana want to
have a separate State with their separate
sub-culture and they want recognition of
this.

That alone will make emotional integra-
tion between the people of Telengara and
the people of Andhra possible and also
emotional integration between the people
of Telengana and the people of the rest
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of the country real. Suppression and sub-
merging a people will distort the persorulily
of the people of Telengana and drive
underground into the sub-conscious all the
anger. resentment and dissatisfaction which
can do no good either to the people of
Telengana or to the people of India. In
what form this suppression and submer-
gence may erupt I cannot foretell, but I feel
deep down within me that what is being
contemplated today may lead to conse-
quences which all of us may regret.

We are today wanting to amend the
Constitution by deleting clause (1) of arti-
cle 371. T would like to caution the Gov-
ernment not to proceed with this amend-
ment in haste. Even if Government feel
that the so-called six-point formula will
work towards what they feel is the emo-
ticnal integration of the people of Telen-
gana and Andhra, there is no urgency for
this amendment. The six-point formula has
been put forward; it is said that it has
been accepted by an overwhelming majority
ol the members of the legislature, how
sincerely I do not know. because the
maijority of them were the leaders of the
separatist movement a few months ago. A
Government responsible to the legislature
has been installed in Hyvderabad. Let the
Government function, let the legislature
meet. Jet us watch what happens for a year
or even two and. if events prove that the
Gcevernment is right and the six-point for-
mula is moving in the direction of emo-
tional integration, we can at that stage
amend the Constitution. Then I will be se-
cond to none in supporting it. If the six
point formula does move in the right direc-
tion of emotional integration, let us at that
time come to this House and ask for a
constitutional amendment. One year is not
a very long period to wait in the history
of a country or of a nation. If we amend
the Constitution in haste what reactions
it will have and what consequences it will
lead to. no one can foresee. If things do
not work out the way Government hopes
that they will, shall we then come back
to this House and ask for the re-introduction
of this article, or would we ask this House
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to accept a scparate Telengana State, I do
not know. As 1 begged of the Prime Minis-
ter on the 19th December 1972 not to
proceed with the Mulki Rules Bill, T would
like through vou. Sir. to beg of her and
thc Government of India not to proceed
with this Constitution (Amendment) Bill,
but let some time pass. Let us watch how
things work themselves out in Ardhra be-
fore amending the Constitution. If things
work in the right direction. we shall always
have the right to amend the constitution.
But T am afraid this six-point formula will
go the way of the earlier five-point formula.
eight-point formula and the nine-point
formula.

Let us not remove the last vestiges of
protection provided for the people cf
Telengana because it will have an adverse
effect on the people of Telengana. We are
told that all the leaders in Andhra and
Telengana and an overwhelming majority
of the members of the legislature have
accepted the six-point formula. [t is very
strange that some leaders take up a public
posture and have a different private pos-
ture, say something quietly behind closed
doors and say something outside, demand
separation one day, talk of the opposite on
the secondly. 1 do not understand all this.
Only they can explain why they take diffe-
rent views on different days. Obviously,
they do not know the deep feelings, urges
and aspirations of the people of Telangana.
1 feel conviced that the majority of people
of Telengana want a separate State within
the Union of India. They will not look
upon with favour this Constitutior Amend-
ment Bill.

All T say. in conclusion, is that T once
again beg of this Government to postpone
consideration of this Constitution Amend-
ment Bill lest we land ourselves in greater
trouble.

MR. CHAIRMAN Before I call the
next speaker, I would like to say one thing.
1 have been told that at about 4.30 P.M.
the voting will take place. I want to know
what time the Minister will ' . Tor reply
to the debate.
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Shri Shyamnandan Mishra.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Chairman, Sir, I must
say that this is indeed a bad day for the
country when a Bill of such tragic impli-
cations has been brought before the House.

What apparently this Government seems
to think about irtegration is that it means
integrating some separatists who couid be
easily won over in the Government, in the
Ministry, as if the whole was about loaves
and fishes of office.

Sir, you will recollect that at one time,
Bihar and Bengal wanted to be united . . .

SHRI D. N. TIWARY (Gopalganj): At
the time of reorganisation of States.

SHRI SHYAMNANDAN MISHRA

. ... at the time of the reorganisation
of States. Those who were at that time
working under great leaders, Dr. Sri Krishan
Sinha ard Dr. B. C. Roy, thought that
probably ihe interests of the people of two
States lay in the reunification of Bihar and
Bengal. So far as we are concerned, we
are busically in favour of as great unity
as possitle in the country sense of emotiopal
integration. But when we fird tha* this
Cievernment takes a completely erroneous
view ~f unity, we have to categorcally
£Xpress cur views against it.

We do not think that there can be unity
under Jwvress. And this is what is lteing
coughu ic be achieved. If the plea is tauken
ihat ihc present Legislature is mosiiy in
favour of six-point formula, I would like
1o submit with all humility and deference

AGRAHAYANA 27, 1895 (S4KA)

Mulki Rules 262

(Repeal) Bill

that this Legislature did not have a man-
date to co so. This Legislature 1s ccm-
pletely cut of tune with the sentiments of
the people ot Andbra. Those who had
fought till the other day in offices, in the
corridors, ir the fields, are expected ta
come together one fine morning! Can #
happen like that ?

No Government can excel this wonder-
ful Government of ours in the art of illu-
sionment. This Government, while it can
keep itself in illusion, thinks at the same
time that it can feed the people perpetual-
ly on illusions. That is what is at the
root of most of our troubles.

To my mind, it is like killing the State
of Andhra Pradesh as a whole and also
the two entities which have been fighting
against each other. It is like giving an
injection to a cancer patient. You know
that sometimes the cancer patient towards
the end of his life suffers from excruciat-
ing pains. But the doctor hesitates to ad-
minister one injection which is probably
the last one that lies in the medical arm-
oury. The doctor never administers that in-
jection. It may well be that the injection
would penable the patient to survive for
six months or one year or even two years.
But after that injection is administered,
there is no hope of survival left. That is
what the present Government is doing They
are now killing the patient; the last thing
that they are seeking to do. And for what
reasons ? It is only because of personal
reasons, because of the false prestige that
the Prime Minister has come to associatc
with herself. She thinks that what is morc
important for the country is the persona
image of the Prime Minister and not th¢
interest of the people concerned in thosé
areas. I must say as a friend of the Primc
Minister—because the Prime Minister th?
other day gave me the privilege of bein/
called her friend and it is my duty as ¢
friend to tell her: “The image of th> *
country is more important than your imagé
Madam Prime Minister—one has, however!
nothing to say so far as your pe:sons®
image is concerned”. d
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So, this is something which, I think, is
going to be against the very grain of our
country. It is going to be against the
national assumptions, the basic assump-
tions on which the nation is built. What
you are trying to promote is a religion of
‘localism’. This is the religion which the
country is asked to have—the religion of
localism and not the religion of nationa-
lism. So, I would say that, even at this
late stage. if the Government has got the
necessary flexibility and awareness of what
it is doing after many hon. members have
expressed their opinion on this, they should
withdraw this measure even at this late
hour.

Mr. Chairman, there is another point
which has been tried to be pressed home
but that has not, in fact, been realised by
the other side. May I submit in all humi-
lity that the Chair is also not coming to
our aid as it should? To my mind, this
wil is completely untenable from the
Constitutional and legal point of view. And
if I am able to establish it, should the
Chair tell me, ‘Mr. Mishra, it is for you
to go to the court and test your point of
view or test the legislation or law there’.
Should it be like that ?

Should not the Chair exercise its discre-
tion or judgment in this matter? Today we
are celebrating the 100th Birth Anniver-
sary of the late Vithalbhai Patel, and you
would recollect that, in this very House,
%e late Vithalbhai Patel had ruled the
Public Safety Bill out of order in spite of
what the Government of the day felt in
the matter. . .

MR. CHAIRMAN: During the
regime.

British

SHRI SHYAMNANDAN MISHRA :
When the present Government behaves
worse than the British Government, what
are you to do, Mr. Chairman?

Sir, this is a law which is bound to be
truck down by the Supreme Court. You
wre taking away the fundamental rights of
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the citizen. You are putting barricades
at every point, so that one must not have
the feeling of oneness of the country. What

to talk of the oneness of the country,
not even oneness of the district. A germ
which was confined to a small area, a

thing which was a minor disease, is now
sought to be converted into an epidemic.
This is going to be the great contribution
and achievement of this Government! And
this, 1 say, is against the every grain of
our Constitution. You are going against
the basic structure of the constitution be-
cause the basic structure of our constitu-
tion is built on the fundamental rights
which are available to every citizen. Only
the other day the Supreme Court in the
fundamental rights case decided that the
Parliament had no right, no authority to
go against the basic structure of the consti-
tution. And, now the hon. Members from
the other side. particularly, the Law Minis-
ter assures us that it is never the intention
of the Government to go against the basic
structure of the Constitution. If that is
so, what does constitute the basic structure
of the constitution if not the fundamental
rights available to the citizen? And the
fundamental rights of the citizen are be-
ing nullified in this way.

So. I would submit that this Bill is of
such a aature that it should be ruled out
of order by the Chair and the Chair must
also protect us from being found ridicu-
lous in the eyes of the court later on.
Now, if you are able to come to the
judgment that the fundamental rights are
indeed being sought to be nullified, then
1 leave it to you as to what is your duty
in the matter.

So, I am against this measure because
in the first instance, T think it is against the
interests of the country and in the second,
it is against the interest of Andhra and
lastly it is against the interest of every
citizen of the country.

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
First of all I must thank those friends who
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have made personal references to me in
the course of their speeches. It was very
gracious of them and I feel that this whole
experience of dealing with Andhra friends
in this matter has in itself been a very rich
reward for me.

Some of the Members who spoke re-
ferred to the fact that the Bill does not
provide for the development of the back
ward regions of Andhra Pradesh or for
the removal of regional imbalances.
Now, the Home Minister, in his opening
statement, has made it clear that in
matters of development, the constitution
of a Planning and Development Board
for the whole State, committees for the
backward regions and matters connected
hercwith like assistance from the Centre—
all these things would be dealt with by
the State Government because they have
the powers to do so and it is not neces-
sary to include this particular aspect in
the Bill. But if they would see what is
known as the six point formula, they
would see that the first point begins as
follows :—

“Accelerated  development of  the
backward areas of the State and plann-
ed development of the State Capital
with specific resources ear-marked for
these purposes and appropriate associa-
tion of representatives of such back-
ward areas in the State Legislature

along with other experts in the for-
mulation and managing of develop-
ment schemes for such areas should

form the essential part of the develop-
ment strategy of the State.”

Sc. really this is the first of the basic
points which emerged out of the discus-
sions between the Centre and the State
leaders.

Shri Jagannatha Rao Joshi, in the
course of his speech. said that in the
whole world to-day, the tendency was for
countries to come together. He referred
to the example of the ECM and, in the
same breath, he did not seem to approve
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of Andhra and Telangana staying  to-
gether. It is a little odd for a person
who appreciates the efforts of countrics
to build bridges and to come together in
economic and other matters as also poli-
tical matters should, in this instance, have
chosen, either out of political necessity
or otherwise—I do not know—to take the
view that here it would have been better
to divide the State.

The Jan Sangh itself not so long ago
was a votary of larger States.
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SHRI K. C. PANT: I am not aware
of.ithat. At the moment, he is propa-
gating this point of view. At one time
thgy wanted larger States. Now he had
shifted from larger States to smaller
States, and there are some who talk of
Stateles.s society somewhere else, heading
ing that way. . (Interruptions).

MR. CHAIRMAN: Utopian. .

SHRI K. C. PANT : The point that I am
mal\'.ing is this. It is a simple one. When
Punjab was divided the representatives
of Jan Sangh said. if you divide Punjab,
you are dividing the country. Now the
same Jan Sangh say that if you keep this
State united you are dividing the coun-
try. 1 don’t understand this logic and
I think that in his cooler moments Joshi
Ji will agree on the desirability to keep
the State together.

SHRI JAGANNATHRAO JOSHI: It
was together, but you have disturbed it.

SHRI K. C. PANT: So, you agree on
the direction which we are taking I think
Shri Esware Reddy and other friends who
have supported the Bill. I heard my
friend Shri Rameshwara Rao very care-
fully. He is an old friend of mine. I do
not want to enter into any  arguments
with him. T only wish T could drag him
away from the past and replace his
pessimism with some ncw confidence and
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new hope for the future. Because, that
is essentially the problem, and unless I
can take him away from the conditional
reflex he has got, 1 will find it very diffi-
cult to put forth my point of view across
to him, as far as his speech is concerned.

1 do net want to go into the historical
background  because that has  been
brought out clearly in the Home Minis-
ter's speech. 1 have had the privilege of
being associated with the Andhra Pra-
desh matters for some ycars and 1 saw
the agitation in Telegana at its height in
1969 and by a queer coincidence within
a few years the pendulum had swung
the other way completely; whereas at that
time there was a cry in Telengana for
separation of the State, there was a very
persuasive approach in the Andhra region
to keep the State together and attempts
were made by Andhra friends to go out
of their way to accommodate the Telengana
people so that the State may stay together.
Now we found the pendulum swung the
other way and they who were holding
such view, were asking for separation. But
ultimately the Telengana friends saw that
point of view of friends from Andhra and
agreed to accommodate them and so we
have come to have one State in Andhra
Pradesh. 1 would like to point out that
the agitation was triggered of by judicial
pronouncements. 1 would like to remind
the House that in both cases matters were
settling down. Once the provisions of the
Public Employment Act were struck down
and that led to Telengana agitation. Now
in this particular case the supreme court
judgment came which uphold the Mulki
rules. That triggered of an agitation. So
once this whole background understood it
is easier to appreciate what led to the mis-
. understandings both in Andhra region and
yTelengana. There is no doubt there were
, misunderstanding, passions ran high, there
was anger and at a particular stage there
twas reluctance to listen to each other.

. This was definitely there, and this House
is aware of all those facts. I do not want
to go into them. It is because of this
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misunderstanding, this distrust and the
emotional approach to problems which
held sway at that time that some voices
were raised advocating the desperate
remedy of separation. But even at that
stage, even at the height of the agitation,
even thosc friends who spoke of separation
—1I do not say all of them, but the majo-
rity of them—thought of it as a desperate
remedy. They were still not completely
free from the influence of the great ideal
of Vishala Andhra, which has inspired thc
Andhra people for decades. Therefore,
even while on the surface they were dis-
turbed emotionally under the surface, this
ideal still had a lot of attraction for them.
In those days, 1 found that even when the
agitation was going on, friends from
Andhra did accept that if a way could be
found, they would like to see the State
remain together. This feeling was there
even at the height of the tension.  This
was one of the happiest features of this
whole episode. T would say that this was
what had made it easier, this general states-
manship on the part of the friends there;
and the attraction of the ideal of Vishala
Andhra which has been very much one of
the emotional factors in Andhra Pradesh
and in history, which Shri Rameshwar Rao
seems to ignore completely, has been there.
This was there in evidence, and it was
this which made it possible when discus-
sions were started, to find areas of agree-
ment.

Discussions were started, the moment
normalcy was restored after the President’s
rule was ushered in, and, thereafter, pro-
gressively, we found greater and greater
areas of agreement. On this gpccasion, I
would like to express most sincerely my
deep gratitude to all the friends with
whom I had the good fortune to hold dis-
cussions at that stage and who had dis-
cussions with the Home Minister and the
Prime Minister, for the patience, for the
understanding, and for the generosity with
which they approached this task, with
which they helped us. with which they
allowed us to help them, because ultimate-
ly whatever happened was not something
which we did or they did, but it had
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emerged out of the discussions themselves.
It is a tribute to their spirit of understand-
ing that it emerged in this manner. 1
would say this about the Andhra leaders; I
am glad to say it today because this is an
occasion when we can take stock of the
entire series of developments—1 would
like Mr. Giri to note this—that even at
the height of emotions, the Andhra leaders
did not say that they wanted to take away
what was rightfully belonging to Telen-
gana. . .

SHRI S. B. GIRI : They had already
taken away during the last so many years.

AN HON. MEMBER: He should not
interrupt in this manner.

SHRI S. B. GIRI: I have every right to
interrupt.

SHRI K. C. PANT : He has every right
to interrupt, but it would be better if he
interrupted in a manner which was under-
standable. The only point that I was mak-
ing, and which is an important point, is
that the Andhra leaders told us repeatedly.

SHRI S. B. GIRI: The Congress leaders.

SHRI K. C. PANT: The Congress
leaders, certainly. Does he hold against
them? They told us repeatedly that they
were not interested in taking away from
any section of the people of Andhra Pra-
desh what was their due, what they could
equitably ask for; they did not say that;
and when it came even to the matter of
employment or development, their insis-
tence was on the principle of uniformity.
They said that it should be the uniform in
all parts of the State and there should be
no discrimination in favour of or against
any part of the State. This was the main
point that they were insisting upon. and
they did not say ‘Please see that the Telen-
gana people got less of employment or de-
velopment or anything clse for that matter,
and this was the basis on which we later
on developed this formula. The Telen-
gana leaders also took a very big, and if
1 may say so, statesman like view of the
rroblem. They were certainly interested
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in safeguarding the interests of the people
of Telengana. They were not unaware of
the history or background of this question
and the need to pay special attention to the
problems of Telengana. But they Kknew,
as my friend, knows, that the repeated in-
terpretation of the Mulki Rules by the
courts had made it difficult to understand
what benefit had occurred to Telengana in
all these years. He knows very well that
according to the latest High Court judg-
ment, a person born in Telengana is not
a Mulki, that a person who has come
from outside and stayed for 15 years in
Telengana and did not propose to go back
is a Mulki. It is only by virtue of resi-
dence can he be a Mulki, not by virtue of
birth or marriage, Obviously, this is
something which my friend would never
accept.

So we have come to a point in this
whole matter where 1 think Telengana lea-
ders were only right in trying to see that
a solution to their problems lay within
the framework of an integrated State and
within the framework of greater under-
standing between the people of the diffe-
rent regions of the State. For this a
fresh approach was necessary.

I will remind him of something down
to earth; it also matters. That is, the
Rs. 45 crores which had been given as a
special fund by the Bhargava Committes
had been exhausted and the Telengana
Regional Committee did not have any
extra funds for the development of that
region.

SHRI S. B. GIRI: It is Congressmen
who have brought this out. Shri Chokka
Rao as the Chairman of the Regional
Committee brought out the fact that
Rs. 110 crores of Telengana surplus was
taken away to Andhra. It has been
accepted even by the Regional Committee
Congressmen, I do not speak of  other
parties. Then came the 8-point formula
evolved by the Prime Minister. The Bhar-
gava Committee had said that it is ot
Rs. 110 crores but Rs. 45 crores had been
taken away.
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SHRI K. C. PANT: Anyway, the Bhar-
gava Committee went into the question
and came up with a certain recommenda-
tion of which my friend is not unaware.
Attempts were made by some friends both
in Andhra and Telengana to reopen this
matter. It was mnot reopened. The
findings of that Committee were accepted
in toto. So 1 do not think we need go
into that at this stage.

The third point on which all were
agreed was the need to give special atten-
tion to backward areas of the State. Today
referencc was made by Shri Venkatasu-
baiah. Shri Reddy and other friends to the
backward regions in the State, particularly
to Rayalaseema, presumably because most
of them come from Rayalaseema. But
slowly as other friend also speak. you will
find that even in the so called forward
areas of Andhra Pradesh, there are back-
ward pockets.

PROF. MADHU DANDAVATE (Raja-
pur): What is he indicating? Because they
have come from that area, that is a back-
ward area?

SHRI K. C. PANT: The fact that there
are regional imbulances was accepted by
friends from Andhra also.  All of them
were very keen that all the backward re-
gions should be developed. 1 do not re-
call one member from Andhra who had
at any stage stated that Telengana is not
a backward region and should not be
given assistance to develop. I do not re-
call one friend from Telengana who
claimed that Telengana was the only back-
ward region in Andhra. There were other
areas which also needed special assistance
for development. Therefore, these were
the basic, common areas of agreement. We
tried to go into the areas of agreement,
to identify the points of difference ard
slowly to evolve some kind of agreement
on that basis.

One of the points which agitated the
minds of people in Andhra Pradesh has
becn the preference given to Telengana
people in the matter of public service
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under the Mulki Rules. Some friends

have said—I think it was Shri Mishra who
has gone out and some others; I think
Shri Madhu Limaye was about to say it—
that by localising services, you are creat-
ing barriers and perhaps extending the
principle of the Mulki Rules to other

wreas.

The point is we are not writing on a clean
slate. This is a problem all over the coun-
try. People do want employment near
their own houses or near their own homes
to the extent possible. Particularly when
we think of low-paid services, certainly all
over the country people want that they
get employment near their homes; they
want to avoid two establishments if possi-
ble. 1 would say that even today, if one
went into the position of low-paid emplo-
yees anywhere in the country, any district,
you would find that most of them
are probably from that district or from

that area. This is a matter of fact any-
where, and I think by administrative
arrangements, practices, procedures, this

problem could be taken care of formalily.
In the public sector undertakings. as the
House knows, there is always a demand
that the local people should get employ-
ment, and for posts below a pay of
Rs. 500 the local people are given some
preference. All these things can be done
administratively, but here, we were faced
with a situation in which in the past cer-
tain preferences had been given and peo-
ple had become accustomed to a certain
kind of reservation. Today, you may say
“why you have continued this and you
should have done away with this.” It is
simply not possible because we are not
writing on a clean slate. And, therefore,
we had to take into account the realities
of the history of Andhra Pradesh and the
manner in which the prefercnces for public
services had grown and the fact that even
today the people there wanted this to con-
tinue. What we have done here is that
instead of preferences being applicable
only to the people in Telangana, the same
kind of preferences are being made appli-
cable all over. In other words, there is
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no discrimination in any part of the State,
in any district, in any division. There will
be no discrimination now, and we hope
this will create a climate of understanding
and harmony that is necessary. This is
the background against which the provi-
sions in relation to the public services have
been included in the Bill.

Sir. 1 would also like the House to know
that in Andhra Pradesh, arrangements for
district-level recruitment for certain cate-
gories of posts have been earlier instituted,
and the people and the administration
were familiar with  the implications of
these arrangements. In other words, this
is not something which we have introduc-
ed with which the people there are com-
pletely unfamiliar. This has been going
on in one form or another. T think
Mr. Narayana Rao referred to the fact
that what we are doing is to give legal
cover to the existing practice. That is
what it really comes to.

Here. T would refer to another aspect
which came out in the speeches of some
hon. friends and that is, that we arc creat-
ing watertight compartments; that is not
so. In fact, if they study the elaboration
of the six-point formula, this has been spelt
out. The reservation will not be 100 per
cent at any level. Even in Class IV posts
the reservation will be 80 per cent. and
for the 20 per cent, people can come from
anywhere and compete for these posts.
Similarly, for the gazetted posts, preference
for the local candidates would be confined
to 60 per cent only., and for the 40 per
cent, people can come from anywhere and
compete on an equal basis. So., mobility
has not been excluded, and this is an impor-
tant point on which there was agreement
among the leaders of Andhva and Telan-
gana. Among the gazetted posts. it is not
as if all the gazetted posts are covered by
preferences. It is only three gazetted posts
which are covered by the preferences, and
these are. Assistant Civil Surgeons, Junior
Engineers and Tahsildars. These are the
only three posts which are covered. T
would like the House to understand this
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because they should not run away with
the impression that the whole thing has
been done in a manner which will create
watertight compartments which it does not
do. Regionalisation of services which has
been done is again something which has
been done in Andhra Pradesh earlier also.
This will ensure certain promotion bene-
fits or preferences on a regional basis.
Transfers from one district to  another,
from one division to another are also possi-
ble, in public interest or exigencies of
public administration. This is again some-
thing which has been agreed to by the
leaders of Andhra and Telangana.

Then, there are educational facilities.
Everywhere the demand for new universi-
ties is growing. One has to understand it
here in a particular background. In Andhra
Pradesh there are three universities,

one
each in  Rayalaseema, Telangana and
Andhra. But there are certain restrictions

prevalent today. namely, prefercnces on
the basis of the local people in the matter
of admission to Government colleges.
The idea now is that these restrictions
should be uniform. The other idea is that
there should be a Central University im
Hyderabad. Apart from other things,
Hyderabad is a cosmopolitan city. Not
only people from Andhra. Telangana and
Rayalaseema live there. but people from
other States also live there, many of them
working in public sector undertakings.
Even otherwise it is a city of culture: it is
one of our great cities and it attracts peo-
ple from all over the country. Tt is per-
haps good that it should develop to its
maximum capacity and this will be possi-
ble if a Central University is provided for
education of the people coming from all
over the country. This was one of the
strong arguments and reasons in favour of
putting up a Central University there. Tt
is our hope that this Central University
will be a focus for national integration in
that part of the country and for the inte-
gration of the various parts of the State.

With regard to the question of develop-
ment, T should like to assure hon. friends
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that the development of the backward re-
gions of Andhra Pradesh is according to
the Central Government one of the neces-
sities of the situation; it has to be done
and we recognise it. In fact the first of
the six point formula refers to this mat-
ter. Attempts which have so far been
made to develop the backward regions
whether through the Rayalaseema Deve-
lopment Board or Telangana  Regional
Committee, have not given full satisfaction.
But [ should say that no development
board anywhere in the country has given
full satisfaction. There are backward re-
gions in all parts of the country and one
has to recognise this fact that ultimately
whether it is employment or development
of the backward regions, backward areas
in Andhra Pradesh will also get over their
problems to the extent that India can grow
and develop and create resources that are
required for the development of the back-
ward regions.

In our discussions we did feel that addi-
tional resources would have to be given
from the Centre for the development of
the backward regions and that a planning
board will have to be created for the
whole State and under it development
committees for each of the backward re-
gions. We have accepted this. Work is
going on, on this. For specific backward
tegions, assistance would be earmarked,
that means special ~ Central assistance
and it cannot be diverted by the State for
any other purpose; it would have to be
spent for the purpose in view in the back-
ward regions. Backward regions would
need to be identified. We went into the
problem during our discussions and we felt
that it was not possible straightaway to
identify backward regions. The Planning
Commission will have to be involved and
certain criteria would have to be applied.
Tt is not enough to say that Telengana is
a backward area or Rayalaseema is a back-
ward area. There are pockets in the Circars
which are also backward. There is no
reason why they should also not be assist-
<d in a special manner when we are assist-
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ing the whole State. These are the pro-
visions that are there in the six-point for-
mula and as I said, the Centre und the
State will now strive to give effect to
them.

The last point I want to touch upon is
with regard to the possibility of rzpercus-
sions, of which Joshiji spoke. He¢ had re-
percussions of onme kind in view. He
completely ignored the fact that if there
was bifurcation in Andhra Pradesh, there
could possibly be repercussions of another
kind also. It could have triggered off
similar demands in different parts of the
country and other States could also have
become cmbroiled in the same kind of
agitations, demands and counter-demunds
for bifurcation. At a time when all our
energies are to be devoted to getting over
our immediate economic or social prob-
lems, whether it would be a wise thing to
allow many States to get embroiled in dis-
putes of this kind is a point to ponder
over. I personally think this is not the
time when our energies should be diverted
from the main task of cconomic growth
and development. Then, if something has
got to be done which is right and which
is in the interests of the people of Andhra
Pradesh and the country, regardless of the
repercussions, Government has to go ahead
with it. It is in that spirit that these pro-
visions have been made in the Bill and it
is in that spirit that we have come today
before the House.

Tt is very gratifying for me to be given
this chance to speak on this Bill. T was
at one stage deeply immersed in it. When
I recall. as Shri Venkatasubbaiah did, the
kind of violence which was prevalent in
Andhra Pradesh not so long ago. the
kind of daily information we got of firing,
shooting, trains being burnt, people not
being allowed to move about ctc.. it is al-
most a miracle today that we are standing
here with this Bill, after the leaders of
Andhra and Telengana had agreed to a
formula for continuing the State as an inte-
grated State. that President’s rule has end-
ed. that a new popular Government has
taken over in the State and today we can
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dence to the proper implementation of the
six-point formula, so that the State can be
Kept together. 1 would be failing in my
duty if I do not express my thanks to the
Governor. the officers, Mr. Sarin and
Mr. Rao, Mr. Sarin in particular with whom
I was in touch, for the splendid job that
they did in a very critical time. 1 would
express my gratification at the wide wel-
come that this formula has received here

and the overwhelming support which
it has received in the State. It is
no use Mr. Reddy saying that this

was supported by Congress, leaders when he
also stands up and supports the same. This
is an indication of the sweep of support
from him, from the CPI(M) friends and
others. This is the time for us to convey
our best wishes to the State of Andhra
Pradesh and 1 can assure them that the
Centre would continue in every possible
way to help the State to get over the
problems und difficulties that may still re-
main after this Bill is passed.

SHRI H. M. PATEL (Dhandhuka):
Mr. Chairman. Sir, I realise why this
amending Bill is necessary, but I am not
at all certuin about the future of the six-
point formvli which has been arrived at,
which the Government of Andhra Pradesh
propose to give effect to, and to enable
them to do which this Bill has been brought
forward.  What I am afraid of is the reper-
cussions of the arrangements which this
Bill provides for upon the conditions in
other States.

Upto now, we have had linguistic States;
now we are proceeding to have virtually
districtwise arrangements; worse, we are
virtually having employment reserved for
the people belonging to a district. The
definition of words like “local” have not
vet been made clear. It is difficult to see
what the difference is between the expres-
sions “local” and “mulki”. For all practi-
cal purposes they will mean the same thing.

The Constitution has provided that an
Indian may move from one part of the
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country to another and be eligible for
employment, for pursuing business, in any
part of the country. Now that is going
to be replaced by saying that employment
in each district will be open only to the
residents of that district. It may be that
this may not be something which other
States may welcome, but, as has happened
before, it may happen again and they may
follow suit. This particular point in the
six-point formula is a potentially dangerous
point that has been agreed upon.

I can only hope that the Andhra Pradesh
Government will find it possible to work
this arrangement in practice. My fear is
that it is going to create precisely the same
difficulties because of which troubles arose
before under the five-point formula. There
is very little difference between what was
previously provided and what is now pro-

vided. The dice still seems to be loaded
against the Andhra Pradesh area, as
against the Telengana area. I would not

be surprised if the residents of the Andhra
Pradesh districts find that they are debarred
from many things to which they were
entitled to before.

The definition of “backward areas” has
not been indicated and, therefore, it is
difficult to say precisely how that provi-
sion will work. There is an apprehen-
sion that Hyvderabad and surrounding
areas would probably receive by far a
major share of the developmental funds
as compared to the other areas, which
also stand in need of such development.

In other words, this agreement which
has made possible the reinstitution of a
representative =~ Government in Andhra
Pradesh may be welcome from that point
of view that it has at any rate led to the
termination of President’s Rule and has
brought in once again a democratic gov-
ernment formed by the representatives of
that State. From that point of view, we
may welcome the evolution of this for-
mula. But this formula from all other
points of view seems to me to be full of
potential dangers not only to Andhra
Pradesh but also to the rest of India.
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16.00 hrs.

In Andhra Pradesh, T think, there
is every apprehension that it may not
work however optimistically one may

view the situation today, however opti-
mistically the case for the six-point for-
mula has been presented by the Govern-
ment. A very large section of people in
Andhra Pradesh remain dissatisfied. They
are only waiting for a suitable opportunity
to come out, once again, in protest against
what has been arranged today.

I can, therefore, only sound this note of
warning that these are the two provisions,
special arrangements for backward areas
and district-wise  restrictions of employ-
ment, which are likely to create many
difficulties hereafter. The administrative
tribunal is a device which to my mind is
not at all an unsatisfactory device. But it has
never been worked in this country before.
Therefore, one can only hope that it will
be worked in the spirit ia which it has
been designed to work it.

I do not wish to say more except to
express the hope that effective as the six-
point formula is from many points of
view, it will be possible to work it, to bring
to an end the dispute and that it will help
in making possible the working of a demo-
cratic Government in Andhra Pradesh.

1 have pointed out the dangers that lie in
this whole arrangement. Nevertheless, one
hopes that it will work.
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SHRI K. NARAYANA RAO: What
about border disputes? Please rationally
explain them.
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SHRI B. V. NAIK: Opinion poll does

not give hundred per cent opinion. Only
a small section gives the opinion poll.
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SHRI P. NARASIMHA REDDY (Chit-
toor): At a time when this August House
as well as the Central Government are
making historic efforts to maintain the in-
tegrity of the State of Andhra Pradesh in
a proper and conducive atmosphere, it is
regrettable that some friends on the other
side had chosen to make some out-of-the-
place remarks. I am sorry to say that Shri
Easwara Reddy had said that in the State
Cabinet that had been inducted into power
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ufter the lifting of President’s rule, scveral
separatists had been accommodated. Friends
from that party or friends like him still
think in terms of discriminating between
separatism and integration. I do not know
what sort of moral support they can lend
to this effort at integration of the State. |
would very much request that just as the
Central Government leaders as well as the
State Government leaders and Shri Vengal
Rao have risen rightly above such’ petty
considerations in an effort to carry every-
body and every party and large sections
of the people onwards to the goal of a
fully integrated State of Andhra Pradesh.
it behaves everybody, and it behaves every
part and etvery person to lend his moral
and material support and co-oper:te in
every way to make a success of the effort
that we have embarked upon.
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I would like to share my apprehensions
along with my friend Shri Narayana Ruo
regarding the exact clauses that have been
incorporated in the Bill. When this at-
tempt at an integrated State was being
made, in fact, I was wondering why resort
was not had to clause 2 of article 371
which is applicable in respect of Muha-
rashtra to which State large chunks of the
Telengana territory had acceded along
with Andhra Pradesh. That clause and
the provisions thereof would have sufficed
to implement the intended purpose covered
by the six-point formula. TIn fact, T hoped
that while deleting clause 1 of article 371,
we could have expanded clause 2 of that
article to include Andhra  Pradesh and
make some similar arrangements for deve-
lopment committees, for educational oppor-
tunities and for employment opportunities,
the three exact requirements which we are
seeking to provide for in this amending
Bill. That would have sufficed. But ins-
tead of that, we are now going in for a
fresh complication in the form of the
administrative tribunal.

My hon. friend Shri Narayana Rao, the
legal expert that he is, had amplified and
made explicit the legal pitfalls that were
inherent in this sort of provision. As he
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has already pointed out, this administrative
tribunal to which Government are seeking
‘to give exclusive jurisdiction, and excluding
the jurisdiction of the High Court, may
also land us into another legal pitfall. In
fact, it may again be declared wlrra vires
the Censtitution. That  danger is very
much there. It is not too late for the
Home Minister to give thought to this
matter and to do away with that sort of
provision.

I support another point also which was
made by my hon. friend Shri Narayana
Rao.

Once you go in for this administrative
tribunal and make its awards or findings
binding and final on the State authority
and everybody else. you cannot at the same
time confer the confirming authority or dis-
cretionary authority  again on the State
Government to intervene to set aside or
amend the awards of the administrative
tribunal, in which case again we may land
ourselves into a legal mess or a legal com-
plication. This sort of complication we
should not land ourselves into. As Mr Pant
had explained in detail, it was the legal
battles that were fought in the various
courts that had kept the wounds open in
the State and the sores of separatism open
in the State and had been leading time
and again to agitations in one region or
the other.

In fact, I appeal to the Home Minister
to give his thought to this and plug this
loophole evident in the Bill so that we may
make a success of this experiment. Given
the goodwill, given the moral and material
support of the Central leaders, of which
ample evidence has been shown by the
Prime Minister and other leaders of the
Central Government, accelerated develop-
ment of the backward regions of the State
is possible. Thus we can overcome the
crisis and avert the calamity of agitation
in any of these regions. Without that
massive effort, without that active support.
without that initiative from the Govern-
ment at the Centre, I am doubtful very
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much whether this sort of constitutional
amendment or the repeal of the Mulki
Rules will, by themselves, serve any pur-
pose or prevent agitations of the type we
have seen in the past recurring. The issue
is essentially and basically linked with the
lack of development, poverty and unem-
ployment rampant more than any other
State in this State of Andhra Pradesh.

SHRI KARTIK ORAON (Lohardaga):
Mr. Chairman, Sir, thank you very much
for this opportunity given to-me. The six-
point formula is a bold decision taken by
the Government to bring about harmony
in the various States. T would like to tell
the Home Minister that this should not be
confined only to Andhra and Telengana.
This should be a model formula for the
entire country, because I am sure, the
Minister and others, all of us are aware
that there exist many Telenganas all over
the country in almost all the States. parti-
cularly where the tribals predominantly
live. They have been subjected to serious
exploitations. How has this situation come
about? This has come out of exploita-
tion. Let us accept this fact. There is no
denying it. This only establishes the fact
that exploitation does not recognise reli-
gion, does not recognise language either.

Thercfore, 1 would say that when we
are trying to apply this 6-point formula, we
should apply it to wherever there is re-
gional imbalance in the country.

In this connection, let us also try to be
uniform. These Mulki Rules cover 16 dis-
tricts, out of which 5 districts were Marathi-
speaking, 3 were Kannada-speaking and 8
were Telugu-speaking. We are making
provision for 8 districts alone which, for-
tunately or unfortunately, fall within
Andhra. But what about the Kannada-
and Marathi-speaking  districts? So on
this basis, we should try and see that this
is uniformly applicable everywhere.

I would like to invite your attention to
a very serious regional imbalance existing
between Bihar and backward regions of
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Chota Nagpur and Santhal Parganas. We
have exactly the same regional develop-
ment board there, on the same lines as you
propose to have in Telengana. There we
have got the Chota Nagpur-Santhal
Parganas Autonomous Development Autho-
rity. But that Authority has no authority.
It has no funds; it cannot function. The
State Government of Bihar are so negli-
gent that even after sanctioning Rs. SO
lakhs as a nucleus fund for the Authority
for the development of that part, they are
going back on their decisions.

MR. CHAIRMAN:
Andhra.

SHRI KARTIK ORAON: ' The Prime
Minister has kindly intervened so many
times. On the 2nd October, 1972 at
Ranchi, the Prime Minister had categori-
cally told Chief Minister Kedar Pandey
that if there were any lacunae in the Act,
he must see that they were suitably amend-
ed with a view to furthering the cause of
developmental works  in those backward
arcio.

We are discussing

MR. CHAIRMAN : T think he should
utilise the short time available to him to
speak ubout Andhra and not about Bihar.
Orissa and other States.

SHRI KARTIK ORAON : It is a national
issue and not a political one. This does
not pertain to Andhra alone. This should
be applicable wherever there is exploita-
tion.

MR. CHAIRMAN :
minutes.

He
Let him conclude.

has only 2

SHRI KARTIK ORAON : Lastly I again
submit that this six-point formula should
be applicable uniformly  throughout the
country wherever there is exploitation und
regional imbalance. I would like to request
the Home Minister to twist the arms of
any State Government which is found
wanting in trying to look after the interests
of the backward areas in that State.
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SHRI UMA SHANKAR DIKSHIT ; My
work has been made light by the informed
speech which my colleague Shri K. C. Pant
delivered, covering a wide range of issues
which were discussed earlier in the day in
this House. I shall, therefore. try to spend
the valuable time of the House only over
certain matters of substantial importance
which should really give the correct pers-
pective and also explain to the hon. Mem-
bers the basic and convincing reasons why
this legislation has been undertaken.
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Before entering into that ficld, I shall
refer briefly to the technical points which
have been raised firstly by my friend Shri
Shyamnandan Mishra and other friends in
this House on the other side who have
raised the constitutional issues. They have
said that this uffects the fundamental rights
of the citizens of India and, therefore, Shri
Shyamnandan Mishra requested the Chair
not to allow this Constitutional (Amend-
ment) Bill to proceed. But he himself ans-
wered this qitestion very effectively and com-
pletely in my opinion. He suid, “Probubly
vou are going to ask me to agitate this
issuc in the competent courts of law™.
He has correctly understood the situaticn.
It is not that the <constitutional  points
which can be finally decided by the High
Courts and Supreme Court can be scttled
here by a ruling of the Chair. There is
also bchind this question another unior-
tunate misunderstandine of the very nature
of this amendment. et us undersiand “the
meaning of the Mulki Rules. If it is ac-
cepted that Mulki Rules provid: for em-
ployment and  educational  opportunities
only to those who were defined as Mulks,
if they did not abridge the fundamental
rights, the provisions of the six-point for-
mula do not abridge them at all. To the

extent you may say  nationally that the
richt of those people of Andhra Pradesh

who want to go to different States and
get their names cnrolled in sarious em-
ployment exchanges are adverseiy atiected.



297 Constitution

(33rd Amdi.) Bill &

this is a very imaginary objection, an im-
aginary abridgment of their rights. As
explained by Pantji, probably the House
is aware that informully instructions have
been issued and circular sent to public
sector undertakings suggesting that at the
lower level, upto a salary range of
Rs. 500 and below. prefercnce should be
civen in employment to the local citizens,
who live in the neighbourhood. There are
insiances where sometimes right up to the
1.DCs or peons or cooks. employecs are
imported from other States. As Paniji ¢x-
plaized, it is not that all employments will
be. restricted to locals only. All gazetted
po~ts above Assistant Surgeons, [chsildars
and Junior Engineers will be open to any
citizen of India. There is a problem which
has 10 be solved und therefore, the con-
stitutional objection that has been raised
in my opinion holds no water at all. Tt
is supprising that when actually the funda-
mental rights are being enlarged. when
there will be less restriction on the pcople
from outside Telengana region, to say that
their fundamental rights are being abridg-
ed is a logic which is very  diificult to
understand.

1 would request the House to understand
the basic problem of Andhra Pradesh.
We have to understand why in the first
instance there -was such  a wide-ranging
agitetion on “the Telengana side and an
cqually wide-runging agitation on the side
of the Andhra region. Is it because either
side really -wanted separation ? If this is
the apinion of any hon. Member, he has
comrletely missed the understanding of the
sHuation. As 1 have said-in Hyderabad
mystci{ without being contradicted. there
are really mo separatists ‘in Andhra Pra-
desh. There -are only angry ncople. people
whe | are atisfied with the manner in
which: the earlier arrangements worked.

Tine, for instance. the people of Telen-
cand. Originally. they were reluctant to
join the Andhra.Pradesh.” Then Vishal
Andhra became an emotional question for
all- Telugu-speaking™ people.~ The entire
arca "was charged with that emotion and
the Telugu people separated from Madras.
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Why was it done ? It was not for a joke.
There were certain misgivings in the minds
of the pcople of Telengana, but the lea-
ders from the Andhra region went out of
their way to persuade the Telengana lea-
ders to have a united Andhra. assuring
them good treatment. honest trcatment
and satisfactory conditions. That is why
the Telengana pecple joined Andhra Pra-
desh.
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But, in the course of subsequent history,
the Telengana people felt that they were
not getting a fair deal. their employment
oppoitunitics were not adegnate and cven
in cducational institutions their bovs and
girls were not getting proper admission,
particulurly in engincering and medical
colleges. So. they were dissatisfied. Another
important reason was, and still is, to some
extent, that all thc Government employees,
not only non-Gazetted Officers but even
Gazetted  officers.  without excepiion  have
had to go through a period of giave un-
cerfainty and they do  not know their
future.

I was told by a high-placed ‘i'clengana
officcr during my  last but  onc visit to
Hyvderabad that there were a Tew thousand
cases which were undecided. Those cases
had come up uat various stages in \arious
forums. before a high-powered caminittee,
another local commijitee. before the High
Court and the Supreme Court. So. « large
number of employees did not know about
their seniority. which was being consiantly
changed: ihey did not know when they
will get promotion. The couits were also
giving different judgments. 1 um not im-
puting any motives: naturally they were
interested in giving a correct interpreta-
tion of the law, of the Mulki rules. What
was the result ? Every time the judgment
of the High Court or the Supreme Court
sparked a new agitation. Why ? The Andhra
people were hot mad. They certainly rea-
lised their future” would -be uncartuin; they
did not know who will remain scnior aad
who will get promotion. So. they were
dissatisfied. More than all this, therc was
another reason. 1 am saying this with a
certain amount of authority.. based on.my
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knowledge of the affairs of Andhra Pradesh
and Telengana, which I derived from a
Jarge number of meetings with a responsi-
ble cross-section of the people in both
regions. The main reason for the present
situation is that they were dissatisficd
over the measure of ecomomic develop-
ment, social development, cducatioral op-
portunities and cmployment opportunitics.

The five-point formula would have work-
ed but for the fuct that the people in the
Andhra region felt hurt. We must admit it
as a fact that their  susceptibilities were
hurt. They were told, and they accepted
this, that under the five-point formula
their position in their own capital would
be tantamount to or near to second grade
citizens. Naturally. they reacted.  There-
fore, all that they wunted was that the ir-
ritants should be removed. When we had
discussions with the responsibic leadurs of
the Andhra region at the middle stage und
final stage what they said was “remove
the irritants”. They did not want to have
another separate State. Their leaders had
given their lives and they had worked, for
this consummation of one Telugu-speaking
State. After that, they certainly did not
want that two States should come out of
that integrated State.

What docs this legislation that is before
the House seek to do? It does exactly
seek to solve  those two problems. On
the one side, it offers and assures larger
employment opportunities, larger seats in
educational institutions and, on the other
side, it also removes the causes of irrita-
tion. Therefore, the basic reascns have
been substantially removed by the Six-
Point Formula which this amending Bill
really tries to give shape.

Now, Prof. Dandavate was trying to ex-
plai nto us that it is possible for people
speaking the same language to te in more
than one State. It is obvious. There is
no difficulty about that. But here is a
State which with difficulty has united itself
and which has been trying desperately to
work and see a way out. Are you going
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to throw them into uncertainty, into sus-
pense, into rebellion again? ‘Would
Prof. Dandavate like, for instance
Marathwada to be separated 2 If a
seperate State  starts to  work. 1 may
tell you, with a  certain  knowledge
of human affairs that it will also open the
Pandora’s box. They will star* asking
for two States to come back again. If
they cannot get from Mysore and in fact,
it is not unlikely that about both the
parts of Hyderabad, Nizam’s dominions,
which are joined with Mjysore, now
called Karnataka, the Maharashtra State
would very likely raise the quest'on again.
Why do you want this? 1 am afraid, the
seriousness of the problem has not been
fully appreciated by our friert whese
motives I do not doubt and 1 have res-
pect for their anxiety to score a point
over the Treasury Benches. Tle point
that he made was too obvious for an hon.
Member of his status and his reputation
to raise it.

Now. Shri Rameshwar Rao said that we
should not pass this amending Bill at all
at this time and that- we should work the
Six-Point Formula for a period of  six
months or one year. It is a very innocent
sort of suggestion. In fact, it scems verv
plausible. But how can you work the
Six-Point Formula? From one end to_the
other, it is based on the need for legal
change, constitutional change. I may take
the House into confidence on «ne aspect
of the discussions that were held over a
long period. On the Andhra side, they
wanted that various facilities and conces-
sions that were being enjoyed by the
Telengana people should be continued but
that these should not have any legal or
constitutional sanction. That is what they
said. They were in favour of the reason-
able concessions to the Telgana people.

There is hardly a person whom 1 have
met who has not said that. Even Dr.
Chenna Reddy, for inmstance, who has

not fully accepted it, is also not, in my
opinion, opposed to it. Everybody said

that. It is because they really honestly,
did not want another period of uncer-
tainty.
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In my opinion, therefore, if we could
work the Formula without this Bill, cer-
tainly, 1 would like to do that. There is
no difference between him and us. But,
1 am afraid, he has not given thought to
the subject at all. He is a highly intelli-
gent person. I have regard for his intel-
lectual attainment. He should have ap-
plied his mind to the simple guestion of
how the Six-Point Formula could be work-
ed successfully for a period of <ix months
or a year so that, after that, if a trial is
<atisfactorily completed, we could take
up this Constitution Amendment Bill. This
is an absurd proposition which the Housc
should reject.

Mishraji asked how is it that people
v.ho have been fighting like this for
months will suddenly, one finc morning,
try to be near each other T cannot under-
stand this. He should really have becn
happy. I am afraid, he has never met
them, mor has he allowed anybody else
to see them. Otherwise, he would not
have put this question. They have gone
through a period of agony and day by
gay they have looked up to the future
with hope. As time passed and us we did
our help, both the regions are now com-
ing nearer. This has not come about sud-
denly; it has come after a long time—this
six-point formula. You can ask Mr. Pant.
1 had a light work on this except for one
or two crucial occasions. It is he who is
the architect of the formula. You can
ask him, how much time it has taken,
how many people he had met. It has
oot sprung up suddenly from somewhere
and then we are afraid that the people
will again be at loggerheads with each
other; that is not the propositicn that we
are placing before you.

The bon. members from CPI and CPM
Lave actually welcomed this, and they
have used their own language for it. The
only grouse that they have expressed
against this legislation is that we are try-
ing to take all the credit for it. Nothing
can be farther from truth than this. I
tuke this opportunity to invite him and the
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credit. Mr. Limaye is raising his hands
in a negative fashion. . .
SHRI B. N. REDDY : We are not

afraid that you are taking the credit. As
a ruler, you should have avoided the
bloody process which the Telugu people
have undergone. It is due to your wrong
and  opportunistic policy that, after a
bloody process, after a shameful process,
this has come.

SHRI UMA SHANKAR DIKSHIT :
I do not know why he is spoiling un
excellent speech he made earlier. He had
virtually compromised himself. T say this
here for all to know that the members of
the CPI have solidly and consistently stood
by the principle of integration of Andhra
Pradesh.  We do not gradge giving the
credit where the credit is due. There were
cthers who were trying to be on both the
sides. Mr. Mishra was opposing this Bill.
What has his own party done ? The
stalwarts of his party were supporting
integration. In fact, that party came near
the breaking point on this issue, whether
Andhra Pradesh should be d'vided or
integrated. I do not know to which sec-
tion he belonged. But I know enough
about it to say that his own party men.
the important men, have publicly and pri-
vitely taken this stand that they are for
aa integrated State.

it T AR we (FEw) ¢ BP s
S # Wt gaw At

sft T gy fibere - TS SR o € A
ey ot et =ien ot S w 9 diwt &t
afwer =feu 1 afy omr=T oz 7 @ s
zx Tawr & ot @ Tt wite ghit o=
d wtsagar o0 gt ot wiasg & 77
g & oF (g F gRE 9 JrE at
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5w € T ot weeite & vy
T gmfr g7 off dfww o3 Pkt gw
g+ % A a7t W Ep FE f A @ e
TG TaaE F1 oA § T 72 99 | ¥_ W
F9 T FP FEA 0 € 1% gAn & @
@) & tax & @ te we Prw W
ATFT Al gY@ a1 | 2T st g o

&t
17.00 hrs.

My friend, Shri H. M. Patel, although
in his own language expressed certain mis-
givings, he said at the end that he is for
the Bill and he said, "My hope is that the
provisions contained in the Bill will be
worked successfully’ and if thai happens,
he said, he would be happy That is
:nother way of his saying, ‘I support the
Rill.’

One .important point 1 want to make.
This question directly and primarily re-
lites to the people of  Andhra Pradesh
and, therefore. all the hon. Members hail-
ing from Andhra Pradesh, wheher it be
Tclleangana or Andhra, whichever side it
may be. except with the brilliant exception
of Mr. S. B. Giri who has buen articu-
l.ting himself in a rather peculi:r way of
standing up. and sitting down all the time
ond finally he said certain things also,
but cxcept for that gentleman, not one
Member from  Andhra Pradesh, either
from Telangana or Andhra. not only ap-
proved the Bijll but they have solidly lent
their support  to this  Bill. Therefore, 1
must express on behalf of thc Govern-
ment and mysef my greatfulness for the
support that the House has civen and
even those members who have opposed the
Bill, have opposed it in a language which
should not really come to mear opposi-
tion. It is a kind of that they have ob-
served the rule amd carried out their duty

DECEMBER 18, 1973
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us a member of the Opposition. Neverthe-
Icss, there has hardly been arything like

serious opposition to the Bill before the
House.
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SHRI VIKRAM MAHAJAN

(Kan-
gra) : Shadow-boxing.

SHRI UMA SHANKAR DIKSHIT :
Mr. Giri referred to Adalat ka Jagada.
YT F WIS | O ggd o @@, dte
FFT F WIS T TR EF ) oEa #
WS FiT 9w g @ wwor, @ Pee
IR AL R ST 3 OWITE za-
AUNAR T FIA A qA4F Tiengar A
FE T, T 34 AR w5 et e,
e i Teata & 9 490 ¥ 7%
7 7 tE o 1 guEr e 5 ot #ig o
7 AR W AT M7 T o P g He
| W @I g0 A 98 59 & Hee e
&1 7@ Pagatefat = g g ) Taw =t
TATAGTT o dtew e aET |, 9'r °
IR T FT TE FT IR AT THear
a1 Al § F Y Frer o P AR g @
g giTen Towr AnEh @ ag g9 wed @
ait FEd 9 At T 37 g A &
g FWW T @F LA | wrTedTaat §
Patee Fteaza &1 rw Prkw F AW
weq A | g7 FTA T e e
# )

T gt 2 A A ogw w1 gEe
FraT
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With these words, [ am commending
this Bill for the unanimous ac:eptance of
the House.

MR. DEPUTY SPEAKER: Although
we have discussed both thesz Bills to-
cether, they will be put to vote separately.

17.05 hrs.
iMR. SPEAKER in the Chair]

MR. SPEAKER: Order pleasc. There
urec two amendements moved by Shri S.
B. Giri. The first one is for circalation of
the Bill for cliciting opinion thercon. A
simple mujority is enough for these amend-
ments.

Now I will put the first amnendment
imoved by Shri S. B. Giri to the vote of
the Houise.

Amend went Noo 1 was pai and negatived.

MR. SPEAKER : The secon! amend-
ment tv Mr. S. B. Giri is for reference
cf the Bill to a Joint Committe~.

At owy Temd . eremy mgiTw, -

AR WEEA ;AT T A AT & A
BRI

I wili now put the second amendment
moved by Mr. S. B. Giri for reference of

the Bi"" to a Joint to the vote of the
Housc.

Aviendvent No. 2 was piat and nevatived.
MR. SPEAKER : Now the q.iestion is:

“That the Bill further to amend’ the

Constitution of India be taken into
censideration.™
Let the Lobbies be cleared.
The Lok Sabha divided -
Division No. 19] [17.15 hrs.

AYES

Ackal Singh., Shri
Aga, Shri Syed Ahmed
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Agrawal, Shri Shrikrishna

Ahirwar, Shri Nathu Ram

Ahmed, Shri F. A,

Alagesan, Shri O. V.

Ambesh, Shri

Ankineedu Shri Maganti

Ansari. Shri Ziaur Rahman

Appalanaidu, Shrj

Arvind Netam, Shri

Ausliﬁ, Dr. Henry

Awdhesh Chandra Singh, Shri

Aziz Imam, Shri

Babunath Singh, Shri

Banamali Babu, Shri

Banerji Shrimati Mukul

Barman, Shri R. N.

Barua, Shrj Bedabrata

Basappa, Shri K.

Basumatari. Shri D.

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhagat, Shri H. K. L.

Bhargava. Shri Basheshwar Nath.

Bhatia, Shri Raghunandan La!

Bhattacharyyia, Shri Chapalendu

Bhuvarahan, Shri G.

Bist, Shri Narcndra Singh

Brahmanandji. Shri Swami

Brij Raj Singh-Kotah, Shri

Chakleshwar Singh, Shri

Chandrakar, Shri Chandulal

Chaturvedi, Shri Rohan lal

Chaudhary. Shri Nitiraj .Singh

Chavan, Shri Yeshwantrao

Chawla. Shri Amar Nath

Chhotey Lal, Shri

Chhutten Lul, Shri

Chikkalingaiah. Shri K.
Choudhury. Shri Moinul Haque

Duga, Shri M. C.

Dualbir Singh, Shri
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Dalip Singh, Shri
Damani, Shri S. R.
Darabara Singh, Shri
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K
Deb, Shri Dasaratha
Deo, Shri S. N. Singh
Desai, Shri D. D.
Deshmukh, Shri K. G.
Dhamankar, Shri
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal
Dube, Shri J. P.
Dumada, Shri L. K.
Dutta, Shri Biren
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Garcha, Shri Devinder Singh
Gautam, Shri C. D.
Gavit, Shri T. H.
Ghosh, Shri P. K.
Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gopal, Shri K.
Goswami, Shrimati Bibha Ghush
Goswami, Shri Dinesh Chanidra
Gotkhinde, Shri Annasaheb
Govind Das, Dr.
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Gowda, Shri Pampan
Halder, Shri Krishna Chandra
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi. Shrimati V.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Kadam, Shri J.G.
Kadannappalli, Shri Ramachandran
Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purshottam
Kakoti, Shri Robin

Kale, Shri

Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kasture, Shri A. S.

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati T.
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Lambodar Baliyar, Shri
Laskar, Shri Nihar
Lutfal Haque, Shri
Mudhukar, Shri K. M.
Mabajan, Shri Vikram
Mahajun, Shri Y. S.
Mahata, Shri Debendra Nath
Malbotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Manda), Shri Yamuna Prasad
Maurva, Shri B. P.
Mehta. Dr. Jivraj
Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra. Shri Bibhuti
Mishra, Shri G. S.
Mishra. Shri Jagannath
Mishra. Shri L. N.
Misra. Shri S. N.
Modak, Shri Bijoy
Modi. Shri Shrikishan
Mohammad Tahir, Shri
Mohun Swarup, Shri
Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Mukherjee, Shri Samar
Munsi. Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy. Shri B. S.
Nahaty, Shri Amrit
Naik, Shri B. V.
Nanda, Shri G. L.
Oraon, Shri Kartik
Oraon, Shri Tuna
Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.
Pandey, Shri Sudhakar
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Pandey, Shri Tarkeshwar
Pandit, Shri S. T.

Pant, Shri K. C.

Paokai Haokip, Shri
Parashar. Prof. Narain Chand
Parikh, Shri Rasiklal

Pratap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.

Patel, Shri Natwarlal

Patel, Shri Prabhudas

Patel, Shri Ramubhai

Patil, Shri Anantrao

Patil, Shri C. A.

Patil, Shri E. V. Vikhe

Patil, Shri Krishnarao

Patil, Shri T. A.

Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje. Shri S. L.

Prabodh Chandra, Shri

Purty. Shri M. S.

Raghu Ramaiah, Shri K.

Rai, Shrimati Sahodrabai

Raj Bhadur, Shri

Rajdeo Singh, Shri

Ram, Shri Tulmohan

Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao Shri K. Narayana

Ruao, Shri M. S. Sanjeevi
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Rao. Shri Nageswara
Rao. Shri P. Ankineedu Prasada
Rao, Shri Puttabhi Rama
Ruio. Shri Rajagopala
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi. Shri Vayalar

Ray. Shrimati Maya
Reddi, Shri P. Antony
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P. V.
Reddy, Shri Y. Eswara
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy. Shri Bishwanath
Roy, Dr. Saradish

Sadhu Ram, Shri

Saha Shri Gadadhar
Saini, Shri Mulki Raj
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta. Shri S. C.
Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri Robin

Sethti, Shri Arju
Sezhiyan, Shri

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
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Shankar Dev, Shri
Shankaranand, Shri B.
Sharma. Shri A. P.
Sharma, Dr. H. P.
Sharma. Shri Madhoram
Sharma. Shri R. N.
Sharma. Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Sher Singh, Prof.

Shinde. Shri Annasaheb P.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh. Shri Vishwanath Pratap
Sinha. Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.
Stephen, Shri C. M.
Subramaniam, Shri C.
Subravelu, Shri
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.
Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tombi Singh, Shri N.
Tula Ram, Shri
Unnikrishnan, Shri K. P.
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Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalunkzi;, Shri Amarnath
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.

Yadav, Shri D. P.

NOES

Bade, Shri R. V.

Bhagirath Bhanwar, Shri
Chowhan, Shri Bharat Singh
Dandavate. Prof. Madhu
Joshi, Shri Jagannathrao
#Kader, Shri S. A.

Limaye, Shri Madhu
Mavalankar, Shri P. G.
Mishra, Shri Shyamanandan
Muhammed Sheriff, Shri
Pandey, Shri Sarjoo
Pandeya, Dr. Laxminarain
Ramkanwar, Shri

Singh, Shri D. N.

MR SPEAKER : The
division is :

resull  of the

Aves: 299
14

The motion is carried by a majority
of the total membership of the House

Noes:
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and by a majority of not less than two
thirds of the Members present and vot-
ing.

The motion was adopted.
Clause 2
(Amendment of Article 371)

SHRI MADHU LIMAYE: I beg to
move :

For clause 2 '.s’ubx/i/ulr—

“2. For clause (1) of article 371 of

the Constitution, the
substituted. namely,—

following shall be

‘(1) Notwithstanding anything in
this Constitution, the President may, by
order made with respect to the State
of Andhra Pradesh, ‘provide for the con-
stitution and functions of regional
assemblies of the Legislative Assembly
of the State, for the modifications to be
made in the rules of businese of the
Government and in the ru'es of pro-
cedure of the Legislative Assembly of
the State and for any special respon-
sibility of the Governor in order to
secure the proper functioning of the
regional assemblies” ".(10)

U FU & tew 7 oqd @t 18
HYMYAT R OF G WA FT QT |
fhgm ft F onft o M 3w Tadas

w Toenr F7d a9T U @ FAtAR gEe
e g wied o T @ el gwr
F1 ot oty Pew & | @ T oA §
S @ gEET & | dted 6 @wed &

“Wrongly voted for Noes.

1 The following Members also recorded

AYES : Sarvashri Partap Singh Negi,
Dattajirao Kadam, Sheopujan  Shastri,
Genda Singh, Tha Kiruttinan, B. N.

NOES : Shri S. B. Giri.

their votes :—
K. D. Malaviya, B. Satyanarayana,
T. Balakrishniah, S. Radhakrishnan,

Reddy and, S. A. Kader.
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FTAFNT FE P ARG ATg el F
A A AEEE S g 0% Tawmer Y

FFEN @ SH g Al W AT B A
Pagmer oy ¥ F1 @A qAER ST
g&dt g 1 Alew FrEdt d@et @ @
TR gmETd & omyR W Tamre oy«
it St aRiwEl W qECE i A
=T F A 3§ o gt wivaw gzt @
T Wue &1 v @ T 7 o
= @A ARAT & | g/ # I A
o FRr T :

“The real fear of the people of

Telengana is that if they join Andhra,
they will be unequally placed in rela-
tion to the people of Andhra and in
this partnership, the major partner will
deny all the advantages immediately
while Telengana itself may be conver-
ted into a colony by the enterprising
coastal Andhra”.
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MR. SPEAKER: I shall now put
amendment No. 10 to clause 2 by Shri
Limaye to the vote of the House. The
question is : -

For Clause 2 substitute—

“2. For clause (1) of article 371 of
thc Constitution, the following shall be
substituted, namely,—

‘(1) Nothwithstanding  anything in
this Constitution, the President may, by
order made with respect to the State
of Andhra Pradesh, provide for the con-
stitution and functions of regional assem-
blies of the Legislative Assembly of the
State, for the modifications to be made
in the rules of business of the Govern-
ment and in the rules of procedure of
the Legislative Assembly of the State and
for any special responsibility of the
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[Mr. Speaker]
Governor in order to secure the pro-

per functioning of the regional assemb-
lies.”.”(10)

The Lok Sabha divided:

Division No. 20] [17.33 hrs.

AYES

Bhagirath Bhanwar, Shri

* Chaturvedi, Shri Rohan Lal
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Giri, Shri S. B.
Limaye, Shri Madhu
Mavalankar, Shri P. G.
Ramkanwar, Shri

NOES

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agarwal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Alagesan, Shri O. V.
Ambesh, Shri

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri
Austin, Dr. Henry
Awadhesh Chandra Singh, Shri
Aziz Imam, Shri

Babunath Singh, Shri
Banamali Babu, Shri
Banerji, Shrimati Mukul
Barman, Shri R. N.
Barua, Shri Bedabrata

Basappa, Shri K.
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Basumatari, Shri D.

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhagat, Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bhatia, Shri Raghunandan Lal

Bhattacharyyia, Shri Chapalendu

Bhuvarahan, Shri G.

Bist, Shri Narendra Singh

Brahmanandji, Shri Swami

Brij Raj Singh-Kotah, Shri

Chakleshwar Singh, Shri

Chandrakar, Shri Chandulal

Chandrashekharappa Veerabasappa.,
Shri T. V.

Chaudhary, Shri Nitiraj Singh

Chavan, Shri Yeshwantrao

Chawla, Shri Amar Nath

Chhotey Lal, Shri

Chhutten Lal, Shri

Chikkalingaiah, Shri K.

Choudhary, Shri B. E.

Choudhury Shri Moinul Haque

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh. Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deb, Shri Dasaratha

Deo, Shri S. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.

Dhamankar, Shri

Dharamgaj Singh, Shri

Dharia, Shri Mohan

Dhusia, Shri Anant Prasad

“Wrongly voted for Ayes.
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Dinesh Singh, Shri
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra
Dube, Shri J. P.
Dumada, Shri L. K.
Dutta. Shri Biren
Dwivedi, Shri Nageshwar
Fngti. Shri Biren
Gandhi, Shrimati Indira
Canesh, Shri K. R.
Ganga Devi, Shrimati
Garcha, Shri Devinder Singh
Gautam, Shri C. D.
Gavit, Shri T. H.
Genda Singh, Shri
Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Ciogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gopal, Shri K.
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Govind Das, Dr.
Gowda, Shri Pampan
Halder, Shri Krishna Chandra
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.
Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Kadam, Shri Dattajirao
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Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.
Kahandole, Shri Z. M.
Kailas, Dr. -
Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri

Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri T. D.

Kamla Kumari, Kumari
Kapur, Shri Sat Pal

Karan Singh, Dr.

Kasture, Shri A. S.

Kaul, Shrimati Sheila
Kavade, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T.
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Mahata, Shri Debendra Nath
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
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Maurya. Shai B. P.

Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha. Shri Nathu Ram
Mishra. Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri L. N.

Misra, Shri S. N.

Modak. Shri Bijoy

Modi. Shri Shrikishan
Mohammad Tahir, Shri
Mohan Swarup, Shri

Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Mukherjee, Shri Samar
Munsi, Shri Priya Ranjan Das
Murthy, Shri B. S.

Murmu, Shri Yogesh Chandra
Nahata, Shri Amrit

Naik, Shri B. V.

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R..S.

I"andey, Shri Sarjoo

Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.

Pant, Shri K. C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parikh, Shri Rasiklal

Partap Singh, Shri
Parthasarathy, Shri P.

DECEMBER 18, 1973

Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patel. Shri Ramubhai
Patil, Shri Anantrao
Patil. Shri C. A.

Patil. Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil. Shri S. B.

Patil. Shri T. A.
Patnaik. Shri Banamali
Patnaik. Shri J. B.

Peje, Shri S. L.

Prabodh Chandra, Shri
Purty, Shri M. S.
Radhakrishnan, Shri S.
Raghu Ramaiah. Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri

Ram, Shri Tulmohan
Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Swarup, Shri

Ramji Ram, Shri
Ramshekbar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya
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Reddi, Shri P. Antony
Reddy, Shri B. N.

Reddy, Shri M. Ram Gopal

Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Y. Eswara

Richhariya, Dr. Govind Das

Rohatgi, Shrimati Sushila
Roy. Shri Bishwanath
Sadhu Ram, Shri

Saha, Shri Gadadhar
Saini, Shri Mulki Raj
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri Ishaque
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sathe, Shri Vasant
Satish Chandra, Shri
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sethi, Shri Arjun
Shafee, Shri A.
Shafquat Jung, Shri
Shahnawaz Khan,, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.

Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma, Shri R. N.

Sharma, Dr. Shankar Dayal

AGRAHAYANA 27, 1895 (SAKA)

Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Sher Singh, Prof.

Shinde, Shri Annasaheb P.
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddayya, Shri S. M.
Siddheshwar Prasad Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. D.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.
Thakur, Shri Krishnarao

Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Tombi Singh, Shri N.

Tula Ram, Shri

Unnikrishnan, Shri K. P.
Vekaria, Shri

Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
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Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.

Yadav, Shri D. P.

MR. SPEAKER : The resultj of
division is :
Ayes : 8; Noes : 312

The motion was negatived.

MR. SPEAKER : The question is :
“That clause 2 stand part of the Bill.”

The Lok Sabha divided

Division No. 21]
AYES

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Alagesan, Shri O. V.
Ambesh, Shri

Ankincedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri
Austin, Dr. Henry

Awdhesh Chandra Singh. Shri
Aziz Imam, Shri

Babunath Singh, Shri
Balakrishniah, Shri T.
Banamali Babu, Shri

Banerji, Shrimati Mukul
Barman, Shri R. N.
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{17.36 hrs.
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Barua, Shri Bedabrata

Basappa, Shri K.

Basumatari, Shri D.

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhagat, Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bhatia, Shri Raghunandan Lal

Bhattacharyyia. Shri Chapalendu

Bhuvarahan. Shri G.

Bist, Shri Narendra Singh

Brahmanandji. Shri Swami

Brij Raj Singh-Kotah, Shri

Chakleshwar Singh, Shri

Chandrakar, Shri Chandulal

Chandrashekharappa Veerabasappa,
Shri T. V.

Chaturvedi, Shri Rohan Lal

Chaudhary, Shri Nitiraj Singh

Chavan, Shri Yeshwantrao

Chawla, Shri Amar Nath

Chhotey Lal, Shri

Chhutten Lal, Shri

Choudhary, Shri B. E.

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deb, Shri Dasaratha

Dco, Shri S. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.

Dhamankar, Shri

Dharamgaj Singh, Shri

Dharia, Shri Mohan

1The following Members also recorded
Sarvashri Hiralal Doda and Rohan Lal

) their votes for Noes :—
Chaturvedi.
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Dhusia, Shri Anant Prasad Joshi, Shri Popatlal M.
Dinesh Singh, Shri Kadam, Shri Dattajirao
Dixit, Shri G. C. Kadam, Shri J. G.
Dixit, Shri Jagdish Chandra Kadannappalli, Shri Ramachandran
Doda, Shri Hiralal Kader, Shri S. A.
Dumada. Shri L. K. Kahandole, Shri Z. M.
Dutta. Shri Biren Kailas, Dr.

Dwivedi. Shri Nageshwar Kakodkar, Shri Purushottam
Engti. Shri Biren Kakoti. Shri Robin
Gandhi, Shrimati Indira Kale, Shri

Gapesh, Shri K. R. Kamakshaiah, Shri D.
Ganga Devi Shrimati Kamala Prasad, Shri
Garcha, Shri Devinder Singh Kamble, Shri T. D.
Gautam, Shri C. D. Kamla Kumari, Kumari
Gavit, Shri T. H. Kapur, Shri Sat Pal
Genda Singh, Shri Karan Singh, Dr.

Gill, Shri Mohinder Singh Kasture, Shri A. S.
Giri. Shri V. Shanker Kaul, Shrimati Sheila
Godara. Shri Mani Ram Kavde, Shri B. R.
Gogoi. Shri Tarun Kedar Nath Singh. Shri
Gohain, Shri C. C. Khadilkar, Shri R. K.
Gokhale, Shri H. R. Kinder Lal, Shri
Gopal, Shri K. Kiruttinan. Shri Tha
Goswami, Shrimati Bibha Ghosh Kisku, Shri A. K.
Goswami. Shri Dinesh Chandra Kotoki, Shri Liladhar
Gotkhinde, Shri Annasaheb Kotrashetti, Shri A. K.
Govind Das, Dr. Krishnan, Shri G. Y.
Gowda, Shri Pampan Kulkarni, Shri Raja
Halder, Shri Krishna Chandra Kureel, Shri B. N.
Hansda, Shri Subodh Kushok Bakula. Shri
Hanumanthaiya. Shri K. Lakkappa, Shri K.

Hari Kishore Singh, Shri
Hari Singh, Shri

Lakshmikanthamma, Shrimati T.
Lambodar Baliyar, Shri

Ishaque, Shri A. K. M. Laskar, Shri Nihar

Jadeja, Shri D. P. Lutfal Haque, Shri

Jaffer Sharief, Shri C. K. Madhukar, Shri K. M.
Jagjivan Ram, Shri Mahajan, Shri Vikram
Jamilurrahman, Shri Md. Mahata, Shri Debendra Nath
Jeyalakshmi, Shrimati V. Malaviya. Shri K. D.

Jha, Shri Chiranjib Malhotra. Shri Inder J.

Jitendra Prasad, Shri Mallanna. Shri K.
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Mandal, Shri Jagdish Narain
Maurya, Shri B. P.

Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri L. N.

Misra. Shri S. N.

Modi. Shri Shrikishan
Mohamad Tabhir, Shri

Mohan Swarup, Shri

Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Muhammed Sheriff, Shri
Mukherjee, Shri Samar
Munsi, Shri Priya Ranjan Das
Murthy Shri B. S.

Murmu, Shri Yogesh Chandra
Nahata, Shri Amrit

Naik, Shri B. V.

Nanda, Shri G. L.

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.

Pant, Shri K. C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parikh, Shri Rasiklal

Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
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Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patel, Shri Ramubhai
Patil, Shri Anantrao
Patil, Shri C. A.
Patil, Shri E. V. Vikhe
Patil. Shri Krishnarao
Patil, Shri S. B.
Patil, Shri T. A.
Patnaik, Shri Banamali
Peje, Shri S. L.
Pradodh Chandra, Shri
Purty, Shri M. S.
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri
Ram, Shri Tulmohan
Ram Dhan, Shri
Ram Prakash, Shri
Ram Sewak, Ch.
Ram Singh Bhai, Shri
Ram Swarup, Shri
Ramji Ram, Shri
Rana, Shri M. B.
Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala
Rathia, Shri Umed Singh
Raut, Shri Bhola
Ravi, Shri Vayalar
Ray, Shrimati Maya
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Reddi, Shri P. Antony
Reddy, Shri B. N.
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Reddy, Shri P. V.
Reddy, Shri Y. Eswara
Richhariya Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy. Dr. Saradish
Sadhu Ram, Shri
Saha, Shri Gadadhar
Saini, Shri Mulki Raj
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri Ishaque
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sathe. Shri Vasant
Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sethi, Shri Arjun
Shafee. Shri A.
Shafquat Jung, Shri
Shahnawaz Khan Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Shrama, Dr. H. P.
Sharma, Shri Madhoram

T
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Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Sher Singh, Prof. N
Shinde, Shri Annasaheb P.
Shivappa, Shri N.

Shivnath Singh, Shri
Shukla, Shri B. R.
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri Vishawanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh. Shri
Swaminathan. Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. D.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.

Thakur Shri Krishnarao
Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G. e
Tiwary, Shri D. N.

Tiwary, Shri K. N.

Tombi Singh, Shri N.

Tula Ram, Shri
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Unnikrishnan, Shri K. P.
Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Virbhadra Singh, Shri
Yadav, Shri Chandrajit

’ Yadav, Shri Karan Singh
Yaudav, Shri R. P.
Yadav, Shri D. P.

NOES
Bhugiralh Bhanwar, Shri
sChoudhury, Shri Moinul Haque
Dandavate, Prof. Madhu
Giri, Shri S. B.
Limaye, Shri Madhu
sMahajan, Shri Y. S.
Mavalankar, Shri P. G.
sPandey, Shri Sarjoo
Ramkanwar, Shii

MR. SPEAKER:

The resultt
division is

: Aves 312; Noes 9.

The motion is carried by a majority of
the total membership of the House and by
a majority of not less than two-thirds of
the Members present and voting.

of the

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 (Insertion of new articles 371D
and 371E).

SHRI UMA SHANKAR DIKSHIT : I
beg to move :

Page 2, line 35, for “Thirty-third" sub-
stitute “Thirty-second™ (6).
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Puge 4. line 9, for “Thirty-third™ sub-
stitute “Thirty-second™ (7).

336

The Defections Bill was numbered as

Thirty-second because it was introduced
earlier. Now that Bill will come up
later. Therefore, the number of this

amending Bill
“Thirty-second™.

has to be changed as

SHRI
move :

MADHU LIMAYE I beg to
Page 1, line 15—

for “different parts”
substitute “the two regions” (11»

Page 1. line 17.—

for “various parts”
substititute “the regions™ (12)

Page 2, line 4.—

for “different local™

substitute “two regional™ (13)
Page 2, lines 4 and 5.—

for “different parts™

Substitute “the two regions™ (14)
Page 2, line 8.—

for “any part or parts”

substitute “the two regions” (15)
Page 2. line 9,—

for “local” substitute “regional”
(16)
Page 2, line 10,—

for “local™ substitute ‘“regional™
a7
Page 2, line 13,—

for “any cadre™ substitute
two cadres” (18)

“the

«Wrongly voted for Noes.
i The following Mcmbers also recorded

Sarvashri Kartik Oraon,

Pratap Singh Negi, Yamuna

their votes for Ayes :—

Prasad Mandal, P, K.

Ghosh, J. P. Dube, Moinul Haque Chou dhury, Y. S. Mahajan and Sarjoo Pandey.
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Page 2, line 14,—

for “any local” substitute “regio-
nal™ (19)

Page 2, lines 21 and 22,—

for “any such cadre”
substitute “the two  regions”
20)

Page 2, line 28.—

for “local™ substitute
(21)

Page 2, line 42,—

“rigional”

for “local™ substitute
(22)

“regional”

Page 2, line 47,—

for “local™ substitute ‘“regional”
(23)
Page 3, line 5,—

for “local™ substituze “regional”

(24)
Page 4, line 6,—

for “local™ substitute
(25)

Page 4, line 10,—

“regional”

for “local™ substitute ‘“regional”

(26)
Page 4, line 26,—

(i) after insert

“each”

“University™

(ii) after “the” insert “two re-

gions in the” (27)

MR. SPEAKER : T will put the Go-
vernment amendments Nos. 6 and 7 to the
vote of the House.

The question is :

‘Page 2, line 35, for “Thirty-third”
substitute “Thirty-second”’ (6)

‘Page 4, line 9. for “Thirty-third™ sub
substitute “Thirty-second™’ (7)

The motion was adopted.
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MR. SPEAKER : 1 will now put Shri
Limaye’'s amendments Nos. 11 to 27 to
the vote of the House.

Amendments Nos. 11 to 27 were put
and negatived.

MR. SPEAKER : The lobbies are al-
ready cleared. The doors are still closed.
We will have division on clause 3.

The question is :

“That clause 3, as amended. stand part
of the Bill.”

The Lok Sabha divided :

Division No. 22] [17.40 hrs.

AYES

Achal Singh. Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed. Shri F. A.
Alagesan, Shri O. V.
Ambesh, Shri

Ankineedu, Shri Maganti
Ansari. Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri
Austin. Dr. Henry
Awdhesh Chandra Singh. Shn
Aziz Imam. Shri
Babunath Singh, Shri
Balakrishniah, Shri T.
Banamali Babu, Shri
Banerji. Shrimati Mukul
Barman. Shri R. N.
Barua, Shri Bedabrata
Basappa, Shri K.
Basumatari, Shri D.

Besra, Shri S. C.
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Bhagat, Shri B. R.

Bhagat Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bhatia, Shri Raghunandan Lal

Bhattacharyyia, Shri Chapalendu

Bhuvarahan, Shri G,

Bist, Shri Narendra Singh

Brahmanandji, Shri Swami

Brij Raj Singh-Kotah, Shri

Chakleshwar Singh, Shri

Chandrakar, Shri Chandulal

<Chandrashekharappa Veerabasappa,
Shri T. V.

Chaturvedi, Shri Rohan Lal

Chaudhary, Shri Nitiraj Singh

Chavan, Shri Yeshwantrao

Chawla, Shri Amar Nath

Chhotey Lal, Shri

Chhutten Lal, Shri

Choudhary, Shri B. E.

Choudhury, Shri Moinul Haque

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deb, Shri Dasaratha

Deo, Shri S. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.

Dhamankar, Shri

Dharamgaj Singh, Shri

Dharia, Shri Mohan

Dinesh Singh, Shri

Dixit, Shri G, C.

Dixit, Shri Jagdish Chandra

Doda, Shri Hiralal
Dube, Shri J. P.
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Dumada, Shri L. K.

Dutta, Shri Biren

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Garcha, Shri Devinder Singh
Gautam, Shri C. D.

Gavit, Shri T. H.

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giri, Shri S. B.

Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gobhain, Shri C. C.
Gokhale, Shri H. R.

Gopal, Shri K,

Goswami, Shrimati Bibha Ghosh
Goswami, Shri Dinesh Chandra
Govind Das, Dr.

Gowda, Shri Pampan
Halder, Shri Krishna Chandra
Hansada, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Jitendra Prasad, Shri

Joshi, Shri Popatlal M.
Kadam, Shri Dattajirao
Kadam, Shri J. G.

Kadannappalli, Shri Ramachandran
Kader Shri S. A.
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Kahandole. Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti. Shri Robin

Kale, Shri

Kamakshaiah. Shri D,
Kamala Prasad. Shri
Kamble, Shri T. D.

Kamla Kumari, Kumari
Kapur, Shri Sat Pal

Karan Singh Dr.

Kasture, Shri A. S.

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar. Shri R. K.
Kinder Lal, Shri

Kiruttinan, Shri Tha
Kisku. Shri A. K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma. Shrimati T,
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri
Madhukar, Shri K. M.
Mabhajan, Shri Vikram
Mahajan, Shri Y. S.
Mabhata, Shri Debendra Nath
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Maurya, Shri B. P.

Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram

(Repeal) Bill
Mishra, Shri Bibhuti
Mishra. Shri G. S.
Mishra, Shri Jagannath
Mishra, Shri L. N.
Misra, Shri S. N.
Modi. Shri Shrikishan
Mohammad Tahir, Shri
Mohan Swarup. Shri
Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Mukherjee. Shri Samar
Munsi. Shri Priva Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S,
Nahata. Shri Amrit
Naik, Shri B. V.
Nanda, Shri G. L.
Negi, Shri Pratap Singh
Oraon, Shri Kartik
Oraon. Shri Tuna
Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey. Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Naraim
Pandey, Shri R. S.
Pandey, Shri Sarjoo
Pandey. Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.
Pant, Shri K. C.
Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parikh, Shri Rasiklal
Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patel, Shri Ramubhai
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Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri S. B,

Patil, Shri T. A.
Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje, Shri S. L.

Prabodh Chandra, Shri
Purty, Shri M. S.
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri

Ram, Shri Tulmohan
Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath
Rao, Dr. K, L.

Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya
Reddi, Shri P. Antony
Reddy, Shri B. N.
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
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Reddy. Shri P. Narasimha
Reddy. Shri P. V.

Reddy, Shri Y. Eswara
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Dr. Saradish

Sadhu Ram, Shri

Saha, Shri Gadadhar
Saini, Shri Mulki Raj
Saksena, Prof. S, L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri Ishaque
Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sethi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, $hri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma, Shri R, N.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
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Shastri, Shri Sheopujan

Shenoy, Shri P. R.
Sher Singh, Prof.

Shinde, Shri Annasaheb P.
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
‘Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Swaminathan, Shri R. V.

Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V, D.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.
Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Manl
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tombi Singh, Shri N.
Tula Ram, Shri
Unnikrishnan, Shri K. P.
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Vekaria, Shri

Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.

Verma, Shri Balgovind
Verma. Shri Sukhdeo Prasad
Vidvalankar, Shri Amarnath
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.

Yadav, Shri D. P.

NOES

Bhagirath Bhanwar, Shri
Dandavate, Prof. Madhu
Limaye, Shri Madhu
Mavalankar, Shri P. G,
Ramkanwar, Shri

MR. SPEAKER : The result* of the
division is: Ayes 314; Noes S.

The motion is carried by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting.

The motion was adopted.

Clause 3, as amended, was added to the

Bill
Clause, 4 (Amendment of Seventh
Schedule)
SHRI MADHU LIMAYE: 1 beg to

move :
Page 4, line 29,—

for “the University”
substitute “the Universities” (28)

* The following Members also recorded

Sarvashri K. Mallanna,

Prasad Mandal, Nageshwara Rao, K.

Prasad Dhusia.

Umed Singh Rathia,

their votes for Ayes:

Annasaheb Gotkhinde, Yamura
Chikkalingaiah, Genda Singh and Anant
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MR. SPEAKER : I will now put amernd-
ment No. 28 moved by Shri Limaye to the

vote of the House.

Amendment No. 28 was put and negatived.

MR. SPEAKER : The question is :

“That clause 4 stand part of the Bill".

The Lok Sabha divided :
Division No. 23]
AYES

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A,

Alagesan. Shri O. V.
Ambesh, Shri

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Aziz ITmam, Shri

Babunath Singh, Shri
Balakrishniah, Shri T.
Banamali Babu, Shri

Banerji, Shrimati Mukul
Barman, Shri R. N.

Barua, Shri Bedabrata
Basappa, Shri K.

Basumatari, Shri D.

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhagat Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu

DECEMBER 18, 1973

[17.42 hrs.

Mulsi Riles
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Bhuvarahan, Shri G.

Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Brij Raj Singh-Kotah, Shri
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chhotey Lal, Shri
Chhutten Lal, Shri
Chikkalingaiah, Shri K.
Choudhary. Shri B. E,
Choudhury, Shri Moinul Haque
Daga, Shri M. C.

Dalbir Singh. Shri

Dalip Singh, Shri

Damani, Shri S. R.
Darbara Singh, Shri

Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deb. Shri Dasaratha

Deo. Shri S. N. Singh
Desai. Shri D. D.
Deshmukh. Shri K. G.
Dhamankar. Shri
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.

Dutta, Shri Biren

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandbi, Shrimati Indira
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Ganesh, Shri K, R.

Ganga Devi, Shrimati
Garcha, Shri Devinder Singh
Gavit, Shri T. H.

Genda Singh, Shri

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.
Gokhale. Shri H. R.

Gopal, Shri K.

Goswami, Shrimati Bibha Ghosh
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Govind Das, Dr.

Govda, Shri Pampan
Halder, Shri Krishna Chandra
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Huri Singh, Shri

Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Jitendra Prasad, Shri

Joshi, Shri Popatlal M,
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.
Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri

Kamakshaiah, Shri D.
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Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kasture, Shri A. S.
Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan. Shri G. Y.
Kulkarni, Shri Raja
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati I.
Lambodar Baliyar, Shri
Laskar, Shri Nihar
Lutfzl Haque, Shri
Madhukar, Shri K. M.
Mahajan, Shri Vikram

Mahajan, Shri Y. S.
Mahata, Shri Debendra Nath
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Maurya, Shri B, P.

Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, S;ll‘i L. N.
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Misra, Shri S. N.

Modi, Shri Shrikishan
Mohammad Tabhir, Shri
Mohan Swarup, Shri

Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Mukherjee, Shri Samar
Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.

Nahata, Shri Amrit

Nuik, Shri B. V.

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

Pandey, Shri Sarjoo

Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
_ Pandit, Shri S. T.

Pant, Shri K, C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parikh, Shri Rasiklal

Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.

Patel, Shri Natwarlal

Patel, Shri Prabhudas

Patel, Shri Ramubhai

Patil, Shri Anantrao

Patil, Shri C. A.

Patil. Shri E. V. Vikhe

Patil, Shri Krishnarao
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Patil, Shri S. B.
Patil, Shri T. A.
Patnaik, Shri Banamali
Patnaik, Shri J. B.
Peje, Shri S. L.
Prabodh Chandra, Shri
Purty, Shri M. S.
Radhakrishnan, Shri S.
Raghu Ramaiah. Shri K,
Rai, Shrimati Sahodrabai
Raj Bahadur. Shri
Rajdeo Singh, Shri
Ram, Shri Tulmohan
Ram Dhan, Shri
Ram Prakash, Shri
Ram Sewak, Ch.
Ram Singh Bhai, Shri
Ram Swarup, Shri
Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana. Shri M. B.
Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao. Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala
Rathia, Shri Umed Singh
Raut, Shri Bhola
Ravi, Shri Vayalar
Ray, Shrimati Maya
Reddi, Shri P. Antony
Reddy, Shri B. N.
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P, Ganga
Reddy, Shri P. Narasimha
Reddy, Shri P. V.
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Reddy, Shri Y. Eswara
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Dr. Saradish

Sadhu Ram, Shri

Saini, Shri Mulki Raj
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Sambhali, Shri Ishaque
Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Scthi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B,
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Shenoy, Shii P. R,

Sher Singh, Prof.

Shinde, Shri Annasaheb P.
Shivappa, Shri N.
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Shivnath Singh, Shri
Shukla, Shri B. R.
Siddhyya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T,

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. D.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri 8. B.
Thakur, Shri Krishnarao

- Tiwari, Shri Chandra Bhal Mani

Tiwari, Shri R. G.

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Tombi Singh, Shri N.

Tula Ram, Shri
Unnikrishnan, Shri K. P.
Vekaria, Shri
Venkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath

* Virbhadra Singh, Shri

Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.
Yadav, Shri D. P.
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NOES The Lok Sabha divided :
Bhagirath Bhanwar, Shri Division No. 24] [17.44 hrs.
Dandavate, Prof. Madhu AYES

Giri, Shri S. B.
Joshi, Shri Jagannathrao
Ramkanwar, Shri

Achal Singh, Shri
Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu R
MR. SPEAKER : The result* f the rvan, Shn Tata Bam
diViSiOﬂ is Ahmcd, Shri F. A.
Alagesan, Shri O. V.
Ambesh, Shri
The motion is carried by a majority of ~ Ankineedu, Shri Maganti
the total membership of the House and by  Ansari, Shri Ziaur Rahman

a majority of not less than two-thirds of
the Members present and voting,

Ayes : 312; Noes : §S.

Appalanaidu, Shri
Arvind Netam, Shri
The motion was adopted. Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Aziz Imam, Shri
Clause 1 (Short title and commence-  Babunath Singh, Shri
ment) Balakrishniah, Shri'T.

Clause 4 was added to the Bill.

SHRI UMA SHANKAR DIKSHIT : 1 Danamali Babu, Shri

beg to move : Banerji, Shrimati Mukul
Barman, Shri R. N.

Barua, Shri Bedabrata

Basappa, Shri K.

Page 1, Line 3,

for “Thirty-third” substitute
“Thirty-second” (5) . .
Basumatari. Shri D.

MR. SPEAKER : The question is : Besra, Shri S, C.
‘Page 1, line 3,— Bhagat, Shri B. R.
for  “Thirty-third” substitute ~ Bhagat, Shri H. K. L.
“Thirty-second”’ (5) Bhargava, Shri Basheshwar Nath
The motion was adopted. Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
MR. SPEAKER : The question is : Bhuvarahan, Shri G.

Bist, Shri Narendra Singh
“That clause 1, as amended, stand Brahmanandji, Shri Swami
part of the Bill.” Brij Raj Singh-Kotah, Shri

* The following Members also recorded their votes :

AYES : Sarvashri K. Mallanna, Modho-ram Sharma, Yamuna Prasad Mandal, T
V. Chandrashekharappa Veerabasappa and S. C. Samanta.

NOES. : Sarvashri Madhu Limaye and P. G. Mavalankar.
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Chakleshwar Singh, Shri

Chandrakar, Shri Chandulal

Chandrashekharappa Veerabasappa,
Shri T. V.

Chaturvedi, Shri Rohan Lal

Chaudhary, Shri Nitiraj Shingh

Chavan, Shri Yeshwantrao

Chawla, Shri Amar Nath

Chhotey Lal, Shri-

Chhutten Ial, Shri

Chikkalingaiah, Shri K.

Choudhary, Shri B. E.

Choudhury, Shri Moinul Haque

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deb, Shri Dasaratha

Deo, Shri S. N. Singh

Desai, Shri D, D.

Deshmukh, Shri K. G.

Dhamankar, Shri

Dharamgaj Singh, Shri

Dharia, Shri Mohan

Dhusia, Shri Anant Prasad

Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra

Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.

Dwivedi, Shri Nageshwar

Engti, Shri Biren

Gandhi, Shrimati Indira

Ganesh, Shri K. R.

Ganga Devi, Shrimati

Garcha, Shri Devinder Singh
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Gautam, Shri C. D.

Gavit, Shri T. H.

Genda Singh, Shri

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gobhain, Shri C. C.
Gokhale, Shri H. R.
Gopal, Shri K.

Goswami, Shrimati Bibha Ghosh
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Govind Das, Dr.

Gowda, Shri Pampan
Halder, Shri Krishna Chandra
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Jitendra Prasad, Shri

Joshi, Shri Popatlal M.
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.
Kahandole, Shri Z. M.
Kailas, Dr,

Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri

Kamakshaiah, Shri D.
Kamala Prasad, Shri
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Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
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Bhagirath Bhanwar, Shri
Dandavate, Prof. Madhu
Giri, Shri S. B.
Limaye, Shri Madhu
Mavalankar, Shri P. G.
Ramkanwar, Shri
MR. SPEAKER : The result* of the
division is :
Ayes: 313; Noes: 6.
The motion is carried by a majority of
the total membership of the House and by

a majority of not less than two-thirds of
the Members present and voting.

The motion was adopted.

Clause 1, as amended, was added 1o the
Bill.

MR. SPEAKER: The question is:

“That the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

The Enacting Formula and the Title were
added to the Bill

SHRI UMA SHANKAR DIKSHIT: I
beg to move:

“That the Bill, as amended, be
passed”.

MR. SPEAKER : Motion moved:
“That the Bill, as amended, be passed”.

SHRI P. G. MAVALANKAR (Ahme-
dabad) : Sir, in spite of the fact that a
large majority of members sitting on the
other side in the House are very restive
and not wanting me to speak cven for a
few minutes, T wish to assert my right
and speak. At the outset, I want to sug-
gest that those of us who are opposcd to
this particular measure are most desirous

_*The following Members also recorded their votes for Ayes :—
Sarvashri Yamuna Prasad Mardal, Shankerrao  Savant, B. V. Naik and

Amarnath Vidvalankar.
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of seeing that ourcountry isone nation.
We are not against national unity. But the
whole question is, how do you go about
making India into one nation ? Do you
do it by foisting your own political decisions
on the people or do you take the people
into confidence, pérsuade them, ascertain
their wishes and then legislate ?

AN HON. MEMBER :
sive majority.

We won a mas-

SHRI P. G. MAVALANKAR : That
was in 1971. Since then much water has
flowed under the bridge. This morning
we read in the papers who won in Mhow
in M. P. Don't talk of massive  majority
all the time. We are all for national
unity, but do not impose things on the
people on the plea that you have
a massive  majority. Assuming  for
the sake of argument that my friends
have a massive majority in the House, have
they got a massive majority in terms of
votes polled ? No. They got not more
than 43 per cent of the votes. (Interrup-
tions).  Your shouting is not going to
change the facts.

Indeed, the facts remain. I will tell you
something, what might please you, that,
unfortunately, the opposition is divided.
The majority of votes in the country are
distributed. But that does not mean that
you have also the majority of votes along
with” the majority of seats. Of coursc, that
is not the question in which I want to draw
myself just now.

My point is that this measure is un-
constitutional. It has been brought at the
wrong time...(Interruptions) 1 want your
protection, Mr. Speaker, Sir, I am speak-
ing in this henourable House. I am ready
for interruptions. But I do not want these
shoutings.  If they interrupt me, 1 will
reply to them. But I do not want them
to shout, It is not becoming of this august
House.

MR. SPEAKER : Please listen to him.

SHRI P. G. MAVALANKAR : If they
do not interrupt me, I will finish in a few
minutes.
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My point is that if people want certain
things for which they agitated for a long
time, that is an important consideration.

But even those who are voting with the
Government today have said that they
did not want it, that they wanted two
separate  States. Suddenly what has

happened ? Since 1956, from the begin-
ing of the States Reorganisation Commis-
sion’s Report, a separate Telengana demand
was conceded. Surely, the S.R.C. was not
thinking of political considerations. It was
not in a hot mood. It was thinking in a
cool, dispassionate, non-partisan objective
manner. It had said that. Now, if these
people in Andhra and Telengana feel that
by their having a separate State, they
should be able to develop better so that
they become a part of the entire nation,
why do you deny that privilege to them ?

This is all I want to say. I want to
say, finally, why are you afraid of small
States. The argument given by the hon.
Minister was, “If yo go in for small States
India will be divided into so many pieces.”

SHRI UMA SHANKAR DIKSHIT : I
did not say that.

SHRI P. G. MAVALANKAR: Have
we not got small States 7 A number of
small States are there. What is the harm
in that ? T am glad, the Home Minister
said, he has not said it. I withdraw that.
I apologise to the hon. Minister for having
said that.

But. as regards the arguments advanced
on the Congress Benches that the creation
of small States will be wrong, I suggest
that small States are not going to be bad
if there is no idea of power or politicali-
sation in it. If the idea of having small
States is to give administration in the hands
of the people there so that the peopis can
get nearer to one another and there is
more decentralisation. what is wrong in
that? Is that not what Mahatma Gandhi
had said ? If Mahatma Gandhi wanted
decentralisation, he did not want it from
the point of view of the division of the
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nation. He wanted it because you cannot
govern the country from one Centre, what-
ever that be.

1 want to conclude by saying that if
something is to be done, let it be done by
first consulting the people and having their
wishes. As my hon. friend, Prof. Danda-
vate, said, those wishes can be found out
in the pending bye-elections. Then, if
you feel that the people’'s wishes are  with
what you are doing, you do it. Butdon't
do it at a time which is ill-timed. The
provision is unconstitutional. The Six-
point Formula is definitely unworkable.

With these words, I oppose this Bill.
As I said in thc beginning, and T repeat
it at the end, I am all for national unity.
But that must be done by a natural process,
by a persuasive process, by a democratic
process, not by forcing something on the
people, without consulting them, without

having their wishes duly ascertained in
the matter.

MR. SPEAKER : The question is:

“That the Bill, as amended, be passed.”
The Lok Sabha divided :

Division No. 25] [17.56 hrs.

AYES
Achal Singh, Shri
Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
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Amesh, Shri
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Jadeja, Shri D. P.
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Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R.
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Sokhi, Shri Swaran Singh
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Sudarsanam, Shri M.
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Surendra Pal Singh, Shri
Swaminathan Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
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Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.
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Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.
Yadav, Shri D. P.

NOES

Bade, Shri R. V.

Bhagirath Bhanwar, Shri
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madu
Joshi, Shri Jagannathrao
Mavalankar, Shri P. G.
Pandeya, Dr. Laxminarain
Ramkanwar, Shri

MR. SPEAKER : The result* of the
division is:
Ayes : 311
Noes : 8

The motion is carried by a majority of
the total membership of the House and
by a majority of not less than two-thirds
of the Members present and voting.

The motion was adopted.

MR. SPEAKER : I shall now take up the
other Bill also — the Mulki Rules (Repecl)
Bill. There will be no question of com-
pulsory division on it.

There are two amendments moved to
the main motion for consideration, both
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by Shri S. B. Giri, one for circulation and
the other for reference to a Select Com-
mittee.

I shall now put Amendment No. 2 to
the main motion by Shri S. B. Giri to
the vote of the House.

Amendment No. 2 was put and negatived.
MR. SPEAKER : Now, I will put the

second amendment standing in the name of

Shri S. B. Giri to vote.

Amendment No. 3 was put and negatived.
MR. SPEAKER : Now, the questionis :

“That the Bill to provide for the re-
peal of Mulki Rules be taken into con-
sideration.”

The motion

MR. SPEAKER : Now, we take up
clause-by-clause consideration.

was adopted.

Clause 2 (Definition)

MR. SPEAKER :
“That clause 2 stand part of the Bill.”

The question Is :

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 (Repeal of Mulki Rules)

SHRI B. N. REDDY : Sir, I move :
Page 1, —
after line 13, add —

“Provided further that the State gua-
rantees employment in different
departments and undertakings of

*The following Members also recorded their votes :

AYES : Shri Brij Raj Singh-Kotah, Dr. Kailas, Shrimati
M. Sayeed, Devendra

Yamuna Prasad Mandal, P.
Ramavatar Shastri.

NOES : Shri S. B. Giri.

Maya Ray, Sarvashri
Satpathy, D. N. Tiwary and
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the Government of Andhra Pra-
desh at 2:1 (two is to one)
ratio to the people of the Andhra
and the Telengana region res-
pectively.” (1)

When the question of employment comes
in this Bill there is the element of the old
Mulki Ruies being continued, that is to
give preference only to the local candidates
for every district. This will create 20
areas under Mulki Rules instead of the
present two areas. We should discontinue
the old Mulki Rules which create a very
undesirable situation and will encourage
the theory of sons of the soil. A dcmo-
cratic principle must be adopted in the
matter of employment in public services
and it should be Statewise and it should
apply to the entire State not only to certain
regions, that is to say, in all departments
and undertakings of the Government. I
have stipulated the ratio of 2:1 — two
for Andhra and one for Telengana—which
should be maintained on the basis of the
entire State. I request you to  kindly
advise the ruling Party to accept my amend-
ment.

MR. SPEAKER : Now, I will put
amendment No. 1 of Shri B. N. Reddy
to the vote of the House.

AGRAHAYANA 27, 1895 (SAKA)

Mulki Rules
(Repeal) Bill

Amendment No. 1 was put and negatived.

378

MR. SPEAKER : Now, the question is:
“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI UMA SHANKAR DIKSHIT: I
move :

“That the Bill be passed.”
MR. SPEAKER : The question is :
“That the Bill be passed.”

The motion was adopted.

MR SPEAKER : Now, the House
stands adjourned till 11 a.m. tomorrow.

18.00 hrs.

The Lok Sabha then adjourned till eleven
of the Clock on Wednesday, December 19,
1973 /Agrahayana 28, 1895 (SAKA).
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